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LOK SABHA

Tuesday, March 15, 1968 /Phalguna 24,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Tourlst Traffic

+
*534. Dr. L, M. Singhvi:
Shri Vishwa Nath Pandey:
Shri Daljit Singh:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleased
to gtate:

(a) whether there was a substantial
decline in the tourist traffic during
1965; and

(b) if so, the reasons therefor and
the steps taken by Government to
increase the tourist traffic?

The Deputy Minister in the Ministry
of Transport and Aviation (Shrimati
Jahanara Jaipal Singh): (a) Yes, Sir.

The estimate of tourist arrivals for
the calendar year 1965 has shown a
decline of 56 per cent compared to
figures for 1964. Precise figures are
still being worked out.

(b) A statement giving the required
information is placed on the Table of
the Lok Sabha. [Placed in Library.
See No. LT-5776/66].

Dr. L. M. Singhvi: Are Government
contemplating to make tourism in
India more attractive and entertain-
ing in terms of the suggestions made
at one time by the Leader of the

House on his return from his visits
abroad, and ¥ so, what specific steps
are proposed to be taken?

Shrimati Jahanara Jaipal Singh:
Yes, the matter is under consideration.

Dr. L. M. Singhvi: What steps are
under consideration? That is what we
would like to know.

Shrimati Jahanara Jaipal Singh:
Three corporations have already been
set up, one for the hote] industry, one
for the tourist taxi service and one
for tourism. All these three are
examining all these points and consi-
dering in what way we can attract
more tourists and keep them happy
here.

Dr. L. M. Singhvi: I am entitled to
my second supplementary question but
I would let Shri Jaipal Singh ask
the second supplementary question
instead.

Mr. Speaker: Would it not attract
more tourism if a lady Minister is put
in charge of it?

Dr. L. M. Singhvi: At least, let him
ask questions on the floor of the
House.

try of Transport and Aviation (Shri
C, M. Poonachs): These places of
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tourist interest are being developed by
installing more tourist bungalows, by
providing facilities such as tax{ ser-
vice, etc., and by arranging other faci-
lities that are helpful for tourists to
visit these places of importance. It is
being worked out according to sche-
duled programme, and hon. Members
would have been already aware of the
fact that we have done quite a subs-
tantial and useful work in this direc-
tion.

*ft W.FTT TR AT : & qg ST
oM g 5 wdewt ¥ faat fadel) wE
T g & W o ogq o e #
it 97 o W g & foR
faefam for mr §7?

Shri C. M. Poonacha: On a rough
estimate, it is gathered that about
Rs. 23 to 26 crores are earned by
way of foreign exchange.

WETA HEITT W7 TA AT §6
A7 W T W §?

Shri C. M. Poonacha: The places
which are of tourist interest are being
developed and they have all been list-
ed up, ie. there is a phased pro-
-gramme of development.

Shri Basumatari: In view of the fact
that the Assam State has full attrac-
tion to offer to tourists, may I know
whether any proposal hag been made
by the Assam Government for their
development?

Shri C. M. Poonacha: There have
been some proposalg submitted by the
State of Assam and we are looking
into this matter. As a matter of fact,
there are certain proposals which
have been undertaken by the Assam
Government themselves which are
now under way, and further arrange-
ments are also being pursued vigo-
rously.

Shri Kapur Singh: Do our Govern-
ment ever honestly and manfully face
the situation that our prohibition
mania might be one of the reasons
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that make this country unattractive
to civilised people of the world?

Shri C. M. Poonacha: As to whether
it is manly enough to consider prohi-
bition issues, I cannot very precisely
answer that point.

Shri Hem Barua: Is he not manly
enough to answer it?

Shri Kapur Singh: If he cannot pre-
cisely answer the point, what is the
use of his standing up and wasling the
time of the House?

Shri C. M. Poonacha: 1 am only
referring to his own expression ‘man-
liness’ with regard to prohibition. That
wag all I wanted to reter to.

Coming to the point, as for facilities
to have liquor, tourists are free to get
permits and there is no difficulty
whatsoever in this regard so far as
foreign tourists are concerned.

Shri Kapur Singh: He has evaded
my question. Facilities for 'oreign
tourists is one thing; imposition of
prohibition quite another.

Mr. Speaker: He says pronibition
might be therc, but then they can get
their supplies.

Shri Kapur Singh: Still the country
becomes unattractive to civilised peo-
ple.

Shrimati Savitri Nigam: May I know
whether the recently held PATA con-
ference made certain reccmmendations
in this matter? How many recom-
mendations have been made «nd how
many accepted? Also, is the hon.
Minister aware that tourists come
here not to drink only but to see
Indian civilisation, Indian culture and
Indian traditions?

Shri C. M. Poomacha: That is cor-
rect. Tourist attractions are there.
Each country has its own attractions
to offer. In this regard, we have got
special attractions for forcign tourists
in this country.
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547,
Woew fog: w1 AR w@E (b) No, Sir.
" AT a fir N qdew anx & (¢) Does not arise.
w3 § 9T ¥ aga s WA few ot wq fod ;w1 @y T A
AT Y, W AN W IR A a2 5 dw AR Y W@ AW

m 7

Shri C. M. Poonacha: 1 do nct think
that is so.

Shri Warlor: Has it come to the
notice of Government that in the
famous game sanctuary of Tekkadi in
Kerala, a portion of the {forest is now
being brought under cultivation fo
some other purpose and in that way
the game sanctuary is sroiled so that
more tourists are not atiracted?

Shri C, M, Poonacha: I do not have
any specific information on that point.

Expenditure on Rationing Organisa-
tion in Delhi

+

*535. Shri Madhu Limaye:
Shri Kishen Pattnayak;
Shri M. L. Dwiveadi:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri S. O. Samanta:
Shri Subodh Hansda:
Shri Prakash Vir Shastri:
Shri Hukam Chand

Kachhavaiya:

Shri Jagdev Singh Siddhanti:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation Le pleased to state:

(a) whether it is a fact that the
entire expenditure incurred on the
rationing organisation in Delhi is pass-
ed on to the consumer;

(b) whether any protest has been
made by the Delhj citizens against
this; and

(c) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Food, Agrioulture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir.

F g fem oar f& et we
# TwfA A W X 97 S
gl qrAT ag @ @l &g A ?

Shri Govinda Menon: Rationing is

done by State Governments and not
by the Central Governmert.

=t 7y femd : geaw W@y, AT
FUFR A AT F1 OATH foar q1—-
AT GAAWH ARE T T AT
FY §--f R frgeam ¥ 93 wgw
T & tfaemm &G a1 g8
T # gt fameo #1 o9r w@wt
¢ T F ogm s ¥ Ay m
&1 TWT IR FT oG A §F wer
WERT ¥ AT A g7
Shri Govinda Menon: This was
decided at a conference of Chief Min-
isters; they took the decisior that
cities should come under rationing.
The Central Government only an-

nounced what was decided at the
Chief Minister’s Conference.

oft ey fomdt 0 At @wt wwE ow
oI AT Agr fERr qr 7 &y
AT IHET A )

fegmm & v mexl ¥
wwir # smEedr ¢ oaei faaew
W N @A gET 2 oW foedr W
It wat gET & wad e § 7
F1 feedt Y faavor ) Qvoar samr
g g 7
Shri Govinda Menon: In the other
cities also, this is the ru'e adopted.

Mr. Speaker: Is Delhi
more on administration?

. Shri Govinda Menon:
made any comparison.

spending

I have mot
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ot vy femd : waT Og W@ @
ar gwar ? & § qer fr faeelt ¥
g & wrga §, w1 omgr W
fam s et §?

weTw wEYET : WX vl & T
IF 9w Al § Wiy e
i ®T awq |

o Tyt ¢ wsge  WERW, SR
e T gar W g ar agy ?

The Minister of Food, Agriculture,
Community Development and Coope-
ration (Shri C. Subramaniam): It is
not more expensive. It varies from
Rs. 1.50 to Rs. 2.00 per head in all
cities where statutory zationing has
been introduced. It is expected Delhi
would incur about Rs. 2 per head.

Shri P. C. Borooah; May I know
whether it is a fact that the price of
rationed articles has increased along
with the introduction of ru'loning,
while it was possible to have those
same articles at a cheaper price when
issued through the fair price shops?

Shri Govinda Menon: The cxpenses
of rationing are passed on to the con-
sumers.

Shri Bhagwat Jha Azad: May we
know in which State the distribution
cost of these controlled things in
rationing is lowest, between Re. 1 and
Rs. 2, and where it is the highest per
head?

Shri Govinda Menon: That informa-
tion is not presently available,

Shri Subodh Hansda; May I know
whether the basig of charging the
consumers is equal in all the ration-
ing areag like Delhi, Calcutta and
other areas?

Shri Govinda Menon: Just the ex-
penditure which is involved in the
rationing is passed on to the consu-
mers, and where it is more, more is
passed on.
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Shri Tyagi: Will the hon. Minister
be pleased to give us some idea about
the total estimated expenditure in
relation to the rationing organisation
in Delhi alone? What is the annual
expenditure estimated?

Shri Govinda Menon: This question
wag answered previously. I think it
is about Rs. 42 lakhs per annum.

Y TRYEE ey : feet § W
e 97 F feer & fageor 9%
framm &= war @ A @ Ew
S UM F IO qEAT @, SE
et #t 3fg A sEv qwan

§?

Shri Govinda Menon: The total ex-
penditure per annum is Rs. 42 lakhs.

Mr. Speaker: He wants per kilo.

Shri C. Subramaniam: We give
round about 8 kilos per head per
mensem, that will be roughly 100
kilos per year, and Rs. 2 per head per

annum is the charge.

st Tw¥aw area :omgr  fEEar
g ar fx 39 &S F F1O7 gF et
w far get # oafg @A 27

oW RETT © A A e g
2 foaar saRr @=i agar § SaA
@ e WY o feAlag o A #

Shri Buta Singh: Since the intro-
duction of rationing in Delhi and the
expenditure which the citizens of
Delhj are forced to undergo under
this rationing system in Delhi, may I
know whether the smuggling of food-
grains from Delhi has increased, and
if so, what do the Government propose
to do about it?

Shri Govinda Menon: We have no
information that smuggling from
Delhi has increased after the intro-
duction of rationing.
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&4

8hri Govinda Menon; Because of
half a day in a week being a non-
cereal day, there is reduction effected
in the issue of cereals to the hotels.

TAREGA B e #Y 77 & oy g

+

#*536. S TR :
I JTH «T WA :
=t &
it Ay fomrd
Y fer qemaw :

Mo TW FAIFT wifgan :

w1 ofcags, Iggw, Avwgw awn
g 97 TE@A T FO FG

F) 71 o 99 Y fe o
Tl T #T 650 WA
NNwnd o fow fasiq
ﬁw’rmm%fa'&fw%

OO |

Th. Minister of State in the Minis-
try of Transport and Aviation (Shri
€. M. Poonacha): (a) and (b). Yes,
Sir. Some proposals have been made
by the Chief Minister, Rajasthan from
time to time for the development of
certain roads in the border areas of
the Rajasthan State. These were
considered and several road projects
have been approved lfor being under-
taken in the area.
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Nt AT wEw Wy,
rayw fF O d g sen AR
R 9, 7 ¥ sgwr AW
feeamar amg

VeI LT : qg AL QY qwATE |
W T AT W srgear Y g
§ AW g grEes g

S} TR 97 71 @5 93
IR T § 5 ot qrar & fag
AT Y 9 gEat w1 e fagg o
TR A iR waw w1 few £
sty e sfadt gra aww @y 9
AT FT 9 W IR T NFC ST
FETA AN @ g A
agar g 5 @ Iadwar & &
FRWE ?

Shri C. M. Poonacha: There is not
anything like neglect of this most im-
portant part of the programme. Gov-
ernment are seized of the problem
and a phased development programme
of roads in the Rajasthan State has

been drawn up and work has already
been undertaken.

ot TAWTA : @A WET AT
I A wrar @1 &F ag qurer ...

W WRw : Ag g & fw®
ot T T @ & oA
w7 fF T I e F A
a1 §2T B F@T A0fgd 91w
wg arfe wm A AfF @ G-
I FH ] W g damy
W RRAT N L weA e
#ex wE F WY A AT gER
ga ¥ gy A e A @
@ ¥ wa WY @A A WX

ot RO st Ww o wd
wRE wag T fag
w< @ E ar Wr e
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@ AN TeR qAe § W fom
Wt fa AT wEeq ad
N T W § A5 WY Y TR
F? WEAHA TATE AW T ET
A o weq fa= S
g Q7 WY FT T AqEr Ag ?
tFaq 99 A AU FWH Q@
T FX?

Shri C. M. Poonacha: Road pro-
gramme development in the Rajas-
than State is on two considerations:
one for the internal system of road
development and secondly from the
angle of defence of the country.

Mr. Speaker: The question should
be listened to and heard with atten-
tion and then only it can be answered
precisely.

e & faw & s @E avamEr
o Rew AR g FEEd Jew

®T WL ? qg EA9H W AT FT
@ O feam st o g ' w1

N yafea F#|@ F?

Shri C. M. Poonacha: I am sorry
that T have not been quite precise in
my answer. I thought that hon.
Member's question related to Rajas-
than border only; I doubt whether it
was for all border security measures
and development measures. I was
submitting that as far as Rajasthanis
concerned, we have two programmes
of road development. One is for the
benefit of internal transport require-
ments of the State. The second is for
reasons of security measures and the
border security measures to be under-
taken in this sector. Third, we have a
planned programme of road develop-
ment all over the border areas and
that programme is likely to take about
three yeargs for execution. That is
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being taken up in a phased program-

Shri C. M. Poonacha: As for the
road development programmes in the
State of Rajasthan. . ..

ot wq fod < Q@ Pl g
FARE T S9ifEd

Shri C. M. Poonacha: The question
refers to the border road development
programme in the State of Rajasthan.

Mr. Speaker: How much in all is to
be spent on border roads this year?
If the answer ig ready, it might be
given.

Shri C. M. P ha: As I submit
ted earlier, we have a programme of
three years costing Rs. 23 crores and
thig is being taken up by stages.

Shri P. Venkatasubbaiah: May 1
know whether there is a complaint
that, especially in border areas which
are vulnerable like Rajasthan and
Mizo Hills, the construction of roads
has not had the same pace or the
same progress as was contemplated
and, if so, what is the reaction of the
Government?

Shri C. M. Poomacha: The pro-
grammes are being pursued with
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vigour and within the course of three
years we hope to complete the road
development programme in those bor-
der areas.

Shri Bade: The hon. Minister has
said that they had got a long range
of three years, but since the cease-
fire agreement and the Tashkent dec-
laration, what amount has the Cen-
tral Government released for the
Rajasthan Government?

Shri C. M. Poonacha: I do not have
this information readily now with me.

ot e R ag oTET qUEAT
fe ot dmadft g Toem Wk
G Fuw g A 9E qUE
I T ES FFE GAH WY I
¥ for o wew oeft aifed weR
TR ;1 FTER ¥ T g A
g

Shri C. M. Poonacha: Yes, Sir. The
peripheral roads connecting other
Stateg also with Rajasthan are being
taken up for development.

Shri P. R. Chakravert]; Taking into
account the importance of the cons-
truction of border roads ‘n the
aftermath of our conflict with Pakis-
tan, a’so in other States, may I know
whether Government has got a com-
prehensive picture of all the borders,
including the eastern side, which is
more than 1,450 miles?

Shri C. M. Poonacha: Yes, Sir. The
Government have got a comprehen-
sive picture of the border road deve-
lopment programme and that is being
taken up in a phased manner.

Shri M. R. Krishna: In order to com-
plete this programme of border road
development expeditiously, may I
know whether the Government in go-
ing to create any other new agency or
is it going to depend upon the old
agency which has been entrusted with
this responsibility?
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Shri C. M. Poonacha: The road cons-
truction work is executed through the
agency of the State Public Works
Departments, but since they have
their own works full in their hands,
the Govérnment has been thinking of
having a separate division under its
control for the execution of this road
development programme.

Dr. L. M. Singhvi: May I know whe-
ther this Ministry continues to be
blissfully unaware of the fac* and the
findings of the Defence Ministry that
the largest single hindering factor in
our defence system in Rajasthan was
the lack of roads and communications
in the recent conflict with Pakistan
and, if that is so, and in spite of that
fact, may I know whether it is not a
fact that the allocation for road deve-
lopment in border areas in Rajasthan
has been gharply slashed to the great
detriment and jeopardy of security
and preparedness in these areas?

Shri C. M. Poonacha: This is not a
fact, Sir.

Pakistani Crew of River
Navigation Co.
.

*537. Shri Bagri:

Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Yashpal Singh:

Shri Vishwa Nath Pandey:
Shri C. K. Bhattacharyya:
Shri Hari Vishnu Kamath:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to refer to the reply given to
Starred Question No. 709 on the T7th
December, 1965, regarding the Pakis-
tani crew of the River Steam Navi-
gation Company and state:

(a) whether the information has
since been received from the West
Bengal Government; and

(b) if so, the details thereof and
the action taken in the matter?

The Minister of State in the Minis-

try of Transport and Aviation (Shri
C. M. Poonacha): (a) Yes.

Steam
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(b) 334 Pakistani employees of the
‘Calcutta Port Commissioners were
interned and 161 are still untraced.

o gw oaE S wAEE
& " foe 7w fen § @ @ sréard
w1 aftor s fer Rag waEw
T Fq w2

Shri C. M. Poonacha: Those people
‘who has been traced have been
repatriated to Pakistan.

ot A T AR HE T AT-
w8 gfeds 77 & arg W CRarady
O & e A FHaE faaT 3w
faos s warg R

Shri C. M. Poonacha: I am sorry I
.could not follow.

Mr. Speaker: On further enquiry,
if the same offence is committed
what would be the action taken
against them?

Shri C. M, Poonacha: After. ..

Shri Speaker: For the same offence,
the same action; what else?
ot 7y fom® :  weTw e, W9
g wew A wiywsr % g w@
& w o dn ¥l g el
¥ orara T & 9N ag weH #Y wfesy
H RO @ W@ AW ow
a1 @ RE)

weaw wgea ;A RdEE aed |

ot TrdEE aren : A WA A
A gy fF g9 WM 0w G
R 9 ww A g1 & arAn
argar g f S @ aw g ag ww
e fegam frdm W=
g maframad ™ &) W ggi
g o A ¥ war areerr g
g et §n
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osTR WEa ;AT wEw wed
g 5 oot o Adf T sy a4y
TR ;T e

ot tRAw arAw ;. @g frgera
& E arofrmmy s 17 &)
uifar 1§ for @ < adem
& 9@

Shri C. M. Poonacha: The West
Bengal Government are now making
efforts to trace those personnel who
have not been traced. They have got
mixed up with the general popula-
tion. That has been the difficulty. It
is very difficult to identify them, but
efforts are now continuously being
made to trace them and to see that
they are repatriated to Pakistan.

st T fag @ EETT Oy
Taar g § fr g qaa farrd wfame
qifeerY I Fwafaal Fwwr 3§
R TR I 99 few gy o
L aa i

Shri C. M. Poonacha: As for the
total number of persons who are
interned in this connection, they are
about 5000. Most of them have been
repatriated, A section of them are
now in West Bengal as well as in
Assam whom we have not traced so
far. Efforts are being made to trace
them and repatriate them. 80 per cent
of them have been repatriated.

ot fassrra quedg : ST Al
qgIEY A qoAmn St ATar § 9§ Tet
F amfet 3 o faa ad § o7 3=
qqr qr aga g g § e
e g 5w e & 9w Fn
qar s sids & fa Sy o
§ I dwer fadY § o ag fami fr
st # &7

v W ag A IEH

AT
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Shri C. M. Poomacha: I have al-
ready mentioned that they are about
161 so far as West Bengal is con-
cerned and about 300 and odd so far
as Assam is concerned.

Agricultural Production

+
*538. Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Hem Barua:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state the
steps taken to ensure that the recent
offer of 15 million tonnes of food-
grains through PL 480 by U,S.A. does
not create complacency in the States
in regard to ‘Grow More Food Drive’
and to prevent diversion of funds
from agriculture in the States/Union
Territories?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): Government
have had no information to indicate
any complacency on the part of any
State in regard to agricultural pro-
duction as a result of the availability
so far this year of 4.5 million tonnes
of foodgrains under PL 480. On the
contrary, the State Governments
have responded actively to call for
organising special drives for increas-
ed food production. There is, there-
fore, no danger of diversion of funds
meant for agricultural production.
Moreover, under existing procedure,
Central assistance to any State is
reduced proportionately in the event
of any such diversion.

Shrl P. C. Borooah: May I know
how far Government agree with the
latest unofficial estimate that the
food production of this year would
be near about 80 million tonnes as
against 76 million tonnes estimated
sometime ago, and in the light of
this, may I know if the government
is going to review the import posi-
tion and reduce the import on
account of these better prospects?
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The Minister of Food, Agriculture,
Community Development and Co-
operation (Shri C. Subramaniam):
The official estimate is still round
about 76 to 77 million tonnes. Even
if it is takén as 80 million tonnes, it
is only a marginal improvement and
there is still a big gap to be filled.

Shri P. C. Borooah: Is it a fact that
while we continue to import food-
grains, at least some 8 million tonnes
of last year’s record crop of 88 mil-
lion tonnes are still in the hands of
the hoarders and may I know under
what circumstances these grains are
not taken out and what steps the
government have taken so that fur-
ther hoarding is not done next year
also?

Shri C. Subramaniam: That is why
we have a system of procurement in
all the States for the purpose of get-
ting under government contro] as
much as possible, It is only on this
basis that we are introducing statu-
tory rationing also in other areas so
that there may not be any temptation
for people to hoard and obtain higher
prices from pcople who have got a
higher purchasing power.

Shri Bhagwat Jha Azad: While we
are happy to note that the State
Governments are very much aware of
this, may I know, as a reault of
their awarcness plus the increased
expenditure that is going to be
incurred on agriculture, what will
be the approximate estimated increase
in food production in the current
year and in the next one year plan?

Shri C. Subramaniam: I am sure,
hon. Members are aware, when this
crisis came over us, we took a special
drive for bringing land under addi-
tional crop. We planned to have
at least 3.5 million acres under addi-

tional crops of various sorts and
allotted quotas for the States. The
present estimate is that instead of

3.5 million acres it will be 4 million
acres achievement. As far as the
next year, 1966-67, is concerned, we
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are making an allotment of roughly
35 per cent to 40 per cent more than
what we spent during 1965-66 for
agricultural production programmes
and we are fixing a target of 95 mil-
lion to 97 million tons for 1966-67.

Shri Subodh Hansda: The hon.
Minister stated that fresh allotments
have been made to the States for
1966-67. The hon. Minister also
stated that there is no complacency
at all. I would like to know whe-
ther the hon, Minister has any infor-
mation as to whether the amount
allotted for small and minor irriga-
tion schemes to the States during
1965-66 has been completely utilised?

Shri C. Subramaniam: Yes; as a
matter of fact, there has been pres-
sure for further allotments having
exhausted all the allocations which
have already been made,

Shri S. C. Samanta: May I know
whether the Centre is going to advise
the State Governments about the
scientific method of intensive culti-
vation?

Shri C. Subramaniam: Yes, Sir,
that is special programme which we
have taken up for the introduction
of new varieties of crops with high
fertilisation, plant protection methods
etc.

Shri Hem Barua: Is it not a fact
that this spoon-feeding under PL 480
by the United States of America has
produced a psychology of slackening
efforts on the part of our Govern-
ment; if so, may I know whether, in
this context, the Government are
convinced. .. ...

Shri Sezhiyan:
not spoon-feeding.

Ship-feeding and

Shri Hem Barua: I said: ‘“spoon-
feeding”. In that context, may I
know if the Government are con-
vinced of the fact that India would
not be self-sufficient in food pro-
duction as long as this external aid
continues?

Shri C. Subramaniam:
aid is a short-term measure.

External
I have
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made it quite plain here and it has
been made plain by USA also that
this aid will not be continuously
available. Particularly, this crisis
has made us aware of the necessity
to go forward and attain self-suffi-
ci>ncy as early as possible. There-
fore, all steps are now being taken
for this purpose.

ot TAEw TTRE WA wRRT,
ot 7t wERT F TwdT fv asy
FFR QOIS T JARA IR F
fag wriaY s @ §1 F e
qrg fie a1 9w FEafgay & fawng
# Fm A ff g AT 37
afg g, ¥ 7N W N T
STt  FF Sa w3 die ¥ faeror
# oY 3EF AT a1 O = § Ag
Wiz 7 ¥ R & 99 aF Iawr W
xrw 7 fear 9w ? afx g, A SRy
w g s RE?

T, gfw, amafoe faew aar
AEER WAT § IwE (A wmEeR
fA) : S@mEew To & fag faert
QY 7 @R §9 #7 gaeqr & S
T & | A 1965-66 ¥ F4a
FOT N A § IAF FAT@T 15 FAL
T2 T2 wrwew ¥ fag gEeer war faar
mr g AR a9 7T 8-10 FAT
T WX faar mr g e g
¥ R 8 ¥ fagi® m dferr foad
I W F W fgewr @r g Aww
AT ¥ 1T AT g § oY 97
2w & fgwr @

qg aF @ N FEEar A
e ot 7g & fv dife g9 =R
AN TR G AT IF AE AT @I
ag tfaw wifefgs WY & s & oF
aAwfEfmaa F R M ag W g fF
A Fordy qaRE A wT e A @ §
st gz worg frer g
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Shri Sham Lal Saraf: From the
past experience we have seen that
in spite of the assertion made by the
hon, Minister of Food and Agricul-
ture here on behalf of the States and
also in spite of pumping funds into
the Plans and things like that, in
regard to food production practically
no State has come up to expectation.
May I know how the hon. Minister
has ensured himself now that here-
after the planned progress of all the
States will be in a manner that will
bring them up to the expectations
now and also in the future?

Shri C. Subramaniam: I would not
say that no State has come up to
expectations. I can say that Punjab
has done more than what we
expected. In the same way, some of
the States like Madras and Andhra
Pradesh have also done well. After
all, we learn by experience. We try
to find out how and why we failed
to reach our expectations and then
we try alternatives. It is on that
basis that I say that our expectation
is that we will be able to perform
better in the Fourth Plan.

Shri R. S. Pandey: Is it a fact that
when PL 480 negotiations were going
on with the American authorities,
spacially with President Johnson, cer-
tain suggestions were made by the
American Government to be imple-
mented in order to produce more in
this country?

Shri C. Subramapniam: When we
asked for further commitment with
regard to supply under PL 480, it was
put to us that we cannot continuously
depend on PL 480 imports, we have to
take measures, and that too measures
which are certain to yield results, so
that within a foreseeable future we
would attain a stage of self-sufficiency.
In tha! connection we discussed with
them a programme which we have
evolved for reaching self-sufficiency.

Shri Surendranath Dwivedy:; The
hon. Minister stated that PL 480
imports is a temporary measure. May
1 know whether Government hag get
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any time-limit after which PL 480
imports wil] not be necessary?

Shri C. Subramasniam: We have a
phased programme of cutting down
imports and we hope that by the
end of the Fourth Plan we will not
need any more imports.

National Food Authority

*539. Shri Bha:wat Jha Azad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shrimati Savitri Nigam:
Shri D. C. Sharma:
Shri Kajrolkar:
Shri Parashar:

Will the Minister of Food, Agricul-
ture, Community Development and Co-
operation be pleased to state:

(a) whether there is any proposal
under consideration to set up a high-
powered National Food Authority to
look after the procurement and distri-
bution of food; and

(b) if so, its main features?

The Minister of State in the Ministry
of Food, Agriculture, Community De-
vel t and Cooperation (Shri
Govinda Menon): (a) No, Sir.

(b) Does not arise.

Shri Bhagwat Jha Azad: While ap-
preciating the statement that there is
no idea to establish a National Food
Authority, may I know whether it is
not a fact that there are districts in
every State which are surplus but the
policy of procurement of the Central
Government is being thwarted, or not
being followed, by the States? In that
case, how do the Government propose
to make the erring States to follow
the policy?

Shri Govinda Menon: By and large,
the surplus States are procuring for
the needs of the deficit States.

The Minister of Food, Agriculture,
Community Development amd Coope-
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ration (Shri C. Subramaniam): The
question of the hon. Member is whe-
ther in every State there are surplus
districts where procurement could be
made but some State Governments
are not making those procurements.
I think the suggestion of the hon.
Member is correct to a certain extent.

Shri Ranga: What is correct?

Shri €. Subramamiam: That some of
the State Governments are not mak-
ing procurement in the surplus dis-
tricts. But, in the present context of
decreased production and, consequent-
ly, a big gap between demand and
supply, we have to give a certain
amount of freedom of action to the
State Governments. Whether they
would procure from the surplus dis-
tricts and supply to the other areas or
they would allow free movement to
take place from one district to another
we give some freedom of action and,
later on, when wc find that normal
production ig reached perhaps it should
be possible for us to evolve a common
programme for all the States.

Shri Bhagwat Jha Azad: Since the
distribution of food is the most es-
sontial part of the food problem where
we are encountering difficulties, is the
Government aware that there are
States where the administrative machj-
nery is zero and, therefore, even if
spoon-feeding or ship-feeding is done,
it will not be possible for them to tide
over the difficulties? May I know
what Government propose to do in the
case of such States where the mere
pumping in of supplies is not going to
ease the situation in the long run?

Shri C. Subramaniam: I would not
go to the extent of saying that there is
no administration at all in some States.
No doubt, there are certain deficiencies
in some States. We are a country with
various levels of administration. We
have to function within that limita-
tion. So, it becomes almost impossible
to evolve a uniform programme for
every State. But this will be kept in
mind. That is why wc are bringing
in the Food Corporation for the pur-
pose of procurement in all the States
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so that the administrative efficiency of
any State Government may not affect
procurement.

Shri S. C. Samanta: May I know
whether the hon. Minister is aware
that some Members of Parliament
have requested the hon. Prime Minis-
ter to consider the feasibility of esta-
blishing a National Food Council at the
Centre and also in the States where
members of the opposition will also be
represented?

Shri C. Subramaniam: I have no in-
formation about it.

Shri Subodh Hansda: Do Govern-
ment feel gatisfled with the different
procurement and levy policies laid
down by different States for procure-
ment of foodgrains in the different
States; if not, is it desirable to have

a uniform procurement and levy
policy in all the States?
Shri C. Subramaniam: Sir, I ex-

plained the policy with regard to that.

Shri P. C. Borooah: May I know
whether our shortage in 'foodgrains is
only 8 to 10 million tonnes and, on the
other hand, 8 million tonnes are in
the hands of the hoarders? Had the
Food Corporation of India been given
sufficient incentive to purchase that 8
million tonnes of foodgrains in the
hands of the hoarders so that there
would not have been any scarcity?

Shri C. Subramaniam: Sir, the ques-
tion for consideration is as to how we
get the stocks from the hoarders. It
can either be by a levy on the pro-
ducer or by having a control over the
traders and having it from the traders;
but once it goes into the hands of the
traders it becomes impossible to trace
the foodgrains. That is why we are
trying to evolve a system in which it
wouid be possible for us to get it from
the produccr himself at a fairly eco-
nomic price.

Shri Prabhat Kar: Just now the
Minister said that the Food Corpora-
tion is to help in proceurement. May [
know whether it is a fact that although
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the Food Corporation is a statutory
body created by Parliament, the State
Governments refuse to issue licences
in their own States for the procure-
ment right by the Food Corporation
and, ¥ it is a fact, whether the Gov-
ernment is going to have a national
food body with a view to having pro-
per contro] over all the procurement?

Shri C. Subramaniam: The hon.
Member’s statement that they require
licences by State Governments to func-
tion secems to be correct with regard
to the legislation that we have pas-
sed. Therefore we are taking steps to
amend the legislation sp that the Food
Corporation will not stand in the queue
along with the other traders for the
purpose of trading operations in the
States.

Shri Ranga: Is it to have monopoly
powers there?

Shri Bade: Is it a fact that in gome
States the procurement price is Rs. 40
to Rs. 45 per quintal for jowar and
the distribution or consumer price is
Rs. 50; thus, the Government is criti-
cised that the States are profiteering
more than what the private dealers
are doing? Is Government going to
take action against such States?

Shri C. Subramaniam: These alle-
gations have been made on more than
one occasion and we have looked into
it. I do agree that certain State Gov-
ernment have charged a little more
than what they are entitled to. The
whole matter is under consideration
to see that no profiteering is done.

ot AR : fagar ot gares
T BT AR AT T AT T w9
aFHl #ds wX QT g ad,
T AR TR g9 T4 #T ey
oI VI W7 & IAT @A W
frow qo Sarew §fE ge demt
¥ § AR A omaE § oad
wreT i wfené # @ g g
T IT FIF I E7q T M
T IA A @ wEE 8w R
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wft fmy g adr 5 O/
arT 9% =R q fRwY ¥ EeT 9@
WA AT s awr o faar g ?
Shri C. Subramaniam: The policy of

the Government is to give all assist-
ance to the farmers to produce more.

Shri Ranga: Question.

Shri C. Subramapiam: But certainly
we cannot reach a stage where no per-
son need be taxed.

St TR . qwE AER T
AT I qg AN AT

OR WEIA : AT WO FAE §
Jao faege sA@ W1 T R
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v e : Tt IR v 2
f5 gw 9w Afswr ox T qgw @wd
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Shri Ranga: When the Food Corpo-—
ration Bill was introduced here the
House was given the impression and
also the assurance, I think, that it was
not to enjoy any monopoly powers for
procurement to the exclusion of pri-
vate trade. Now this morning my hon.
friend said that it need not stand in
the queue along with other people
and it should be given some special
powers. Does that not mean that the
Food Corporation ig not expected to
compete with private trade and is ex-
pected to have monopoly powers so
that it can keep down the prices for
the peasants also.
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Shri C. Subramaniam: I want to
make it clear that public corporations
will have a special privilege....

Shri Ranga: Why should they have
it?

Shri C. Subramaniam:....and it is
our policy to encourage public corpo-
rations rather than private traders.

Shri Renga: Shame.

Shri Hem Barua: In view of the
fact that haphazard distribution of
available foodgrains is at the root of
al] disturbances all over the country,
may I know what steps Government
have taken to ensure proper distribu-
tion of available foodgrains by reduc-
ing the surplus States to the stage of
non-surplus States so as to ensure fair
distribution?

Shri C. Subramaniam: I do not agree
that there has been a haphazard dis-
tribution. On the other hand, on a
planned basis, we have tried to pass
on the surplus from the surplus States
to the deficit States on a Government-
to-Government account. Certainly, we
should not think it is only when the
trade transfers it from one State to
another that is in order and that when
the Government does it, that is all
haphazard.

faeolt & oo wrd
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) 6,19,087.

(b) There had been an increase of
1,00,516 cards during the period from
8th December, 1965 to 31st January,
1966.

(c) Yes, Sir, The number of bogus
ration cards detected is 333. It was
also found that 1,442 ration cards had
units in excess of the entitlement. The
question of launching prosecutions
against the persons concerned is under
consideration of Delhi Administration,

(d) The Delhi Rationing Order and
Reguiiiions wcre published in Delhi
Gazette before the introduction of ra-
tioning.

number of
public

(e) There is a large
catering establishments and
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eatinghouses in Delhi which provide
food to the floating population, In ad-
dition, temporary ration cards are also
issued promptly to temporary visitors
whose stay in Delhi is expected to be
not less than 3 days.

Shri Bhagwat Jha Azad: May I
know whether any pilot checking -or
4 general survey has been done, after
the first ration cards were issued, to
detect the bogus cards and what is the
basis on which this figure of 333, a
good figure, has been arrived at?

Shri Govinda Menon: The Delhi
Administration had undertaken a
sample checking and the figures given

there are from the results of that
checking.
Shri Bhagwat Jha Azad: May I

know whether any estimate has been
made by the Administration as to
what are the requiremeats for the
floating population in Delhi and whe-
ther any attempt has been made to
have any reserve for such floating
population when it extraordinarily
goes up?

Shri Govinda Menon: In regard to
the members of the floating popula-
tion whose stay is expected to be not
less than 3 days, thcre is a provision
in the Rationing Order to give tem-
porary permits and there have been
no complaints received that these
have not been issued.

Shri S, C. Samanta: The hon. Minis-
ter has said that temporary ration
cards are issued to those persons who
reside in Delhi for more than 3 days.
May I know what will be the fate of
those who stay here for two days?

Shri Govinda Menon: In respect of
those who do not stay for three days,
it is administratively difficult to give
them ration cards. They have to eat
either in their friends’ houses or in
public restaurants.

Shri Subodh Hansda: Tha hon.
Minister has stated that there are 33
bogus ration cards. I would like to
know whether all these bogus cards
are held by the consumers or by the
dealers. b

2799 (ai) LS—2,
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Shri Gevinda Menon: Probably, it
leads to all kinds of mal-practices, The
suggestion made by the hon, Member
will be kept in mind.

Shri P. C. Borooah: May I know
what Is the population of Delhi accord-
ing to the registration figure of the
Rationing Department and how it
compares with the population figure
of 1961 census?

Shri Govinda Menon: I have not
understood the question of the hon.
Member. I said that 6,19,087 ration
cards have been issued.

Shri P. C. Borooah:
population?

What is the

Mr, Speaker: The census figures will
say what the working population is.

Shrimati Savitri Nigam: May I
know whether the rural population of
Delhi have also made a demand for
this type of rationing arrangement
and whether some coarse grains are
also going to be distributed through
ration cards in Delhi?

Shri Govinda Menon: The present
policy is to introduce rationing in
bigger cities and not in the villages.

Shrimati Savitri Nigam: The second
part about coarse grains has not been
answered,

Mr. Speaker: Mr, Yashpal Singh:

st gmare fog cam w@X ag
w4y forfy Wgfs sm 7w

ST AT ST TRl @ of Y & g
QR e g T AT FAT Il
T TP WA AEfAT s ST OF
T FE 6@ wdf JUE, AR
¥ Fm ow W& ?

Shri Govinda Menon: Those who
have not received ration cards will
be given ration cards, if they apply
for them.

Shri Basumatari: May I know the
reasons why, since the introduction of
ration cards in Delhi, commodities like
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kerosene, rice and atta are not found?
1t is very difficult to get them.

Shri Govinda Menon: The rationing
is confined to wheat and rice and they
are found in the ration shops and the

cardholders get them from their ration.

shops.

Shri Kashi Ram Gupta: Is Govern-
ment aware of the fact that, even
among the clerical staff, there are cer-
tain persons whose demands of actual
requirements fall short of the ration
supply and if so, will the Government
consider categorising them as labour-
ers for this purpose?

Shri Govinda Menon: The ration
is given on a certain scale. There may
be certain persons who may find the
ration to be insufficient, But that is
the scale fixed.

Shri Kashi Ram Gupta: My point is
that there are people even in  the
clerical staff who require more ration
than what they are supplied and these
people should be categorised as lab-
ourers.

Mr. Speaker: The Minister says that
it is given according to a  specified
scale whether he be a clerk or any-
body.

Shri Kashi Ram Gupta: The labour-
ers get more.

Shri S. M. Banerjee: Recently the
M.Ps have been given an additional
ration card for their expected and
unexpected guests, I want to know
whether similar  ration cards have
been given to those who are expecting
guests but who are not Members of
Parliament, i.e., the citizens other than
M.Ps in Delhi.

Shri C. Subramaniam: We expect
the hon. members to use it only when
they get guests, We cannot expect
the same kind of behaviour from
others also.
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Vaikuntalal Mehta Committee om
Coeperation
*542. Shri Linga Reddy: Will the

Minister of Food, Agriculture, Com-
munity Development and Cooperatiom
be pleased to state:

(a) whether the Vaikuntalal Mehta
Committee recommended the fulb
finance scheme on co-operation to
mect the entire financial needs of the
agriculturists in the country;

(b) the extent to which the scheme
of full finance to enable the agricul-
turists to purchase all the agriculturak
inputs has been implemented; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The Vaikun-
talal Mchta Committee recommended
that credit from the cooperatives
should be adequate to meet the pro-
duction needs of cultivators taking
into account the nature of the crops.
to be grown, the inputs to be usecd ete.
and also the repaying capacity of the
borrowers.

(b) and (c). The policy regarding
loang for agricultural production has
been generally liberalised. Loans are
being increasingly made production-
oriented through the adoption of the
crop loan system, However, credit
through cooperatives has been limited
due to inadequate resources.

Shri Linga Reddy: May I
know whether any survey is made with
regard to the credit needs of the ryots
on the basis of a credit finance card
for each family?

Shri Shyam Dhar Misra: A rough
estimate has bcen made. The Dant-
wala Committee was set up and the
report has come, The officials have
also made an assessment. The credit
needs of the cultivators may be of the
order of Rs. 1000 crores. The co-
operatives are taking care only
to the extent of Rs. 400 crores and by
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the end of Fourth Plan, it may pro-
bably be Rs, 700 to Rs. 800 crores.

Shri Linga Reddy: May I
know whether the present financing
agencies are not in g position to meet
the full needs of the ryots and if it is
80, how Government propose to meet
their full requirements?

Shri Shyam Dhar Misra: This is
exactly the point. I have also stated
in the main reply that the co-opera-
tives are not able to meet the total
credit requirement because of inade-
quate resources. This is under con-
sideration by Government,

Shri P. Venkatasubbaiah: May 1
know whether it is a fact that the
Reserve Bank has placed a ceiling of
Rs. 36 crores for issue of dcbentures
by the land mortgage banks and that
has fallen short of the requirements
of the agriculturists, and if so, whe-
ther Government propose to address
the Rescrve Bank to liberalise it and
to remove the ceiling?

Shri Shyam Dhar Misra: It is a fact
that the Reserve Bank and the LIC
have put their ceilings on this fund,
whereas the requirement is much more
and is of the order of Rs. 50 crores.
We are negotiating with these bodies.

Shri Inder J. Malhotra: Taking into
consideration the working of the co-
operative societies all over the coun-
try, may I know whether Govern-
ment are by and large satisfied that
this agency can ultimately deliver the
goods to the farmers or whether they
feel that some other agency is requir-
ed?

Shri Shyam Dhar Misra; It is a fact
that the co-operative structure as it
exists today is much better than it
was but it hhag many deficiencies, and
it is under the constant review of the
Government; to the extent that the
credit needs are to be supplemented
by some other organisation, that will
have to be done, and Government are
giving thought to this matter,

Shri D. J. Naik: The credit-worthi-
ness is based on the land held by an
agricuturist, The small farmers do not
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get credit from the Central financing
agencies, that is, co-operative agencies,
May I know what steps Government
intend to take to give adequate credit
to the small farmers so that agricultu-
ral production can increase?

Shri Shyam Dhar Misra: The recom-
mendations of the committee have
been accepted by the Centra]l Govern-
ment and they have also been accept-
ed by most of the State Governments;
according to those recommendations,
the credit needs of the farmers will
be met irrespective of the ownership
of the land, whether they are tenant-
cultivatorg or they are land-owning
cultivators. ...

Shri Ranga: Question. Is that be-
ing done?

Shri Shyam Dhar Misra: These
needs are being met and credit is
being given without land mortgzges
etc.

Shri D. J, Naik: May I know whe-
ther that recommendation has been
accepted by the Reserve Bank?

Shrimati Vimia Deshmukh: What
will be the maximum amount that
will be made available to the agricul-
turists under this scheme?

Shri Shyam Dhar Misra: Fach
State has different ceiling; if I
remember correctly, the amount per
cultivator in States like Madras is
about Rs. 2000, but each State has
its own ceoiiing for individual cuilti-

vators.
Shrimati Akkamma Devi: May I
know to what cxtent 'l'» Agricul-

tural Refinance Corporation will help
the small culttvators through the
land mortgage banks?

Shri Shyam Dhar Misra: The
Agricultural Refinance Corporation
will not take care of the short-term
needs of cultivators but of the
medium-term and long-term needs.
So far, it has been having a limited
impact only; we expect that in the
Fourth Plan it will give good help.
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. Shri Gauri Shankar Kakkar: The
short-term loaning through co-opera-
tive societies is not helptul to cultiva-
tors and does not give any relief to the
cultivators. Is the hon. Minister in
a position to introduce only long-term
and medium-term loaning for the cul-
tivators and do away with short-term
loaning?

Shri Shyam Dhar Misra: Short-term,
medium-term and long-term finances
are necessary; all the three types are
necessary for agricultural production,
and it is Government’s considered
view that short-term loaning is also
necessary and it is having a good im-
pact.

Shri S, Kandappan: While taking
steps to liberalise the credit available
to the farmers, may I know whether
Government will take care t{o see that
the interest charged on the loan is not
increased?

Shri Shyam Dhar Misra: The present
rate of interest ranges between T}
and 9 per cent; it was considered high,
but in the light of the tight position or
the tight situation in the money mar-
ket today a view has to be taken
whether it is high; I think it is not
very high now.

Shrimati Savitri Nigam: Is the hon.
Minister aware that some of the co-
operative credit socicties are charging
very high rates of interest, sometimes
8, 9 and 10 per cent? If the answer
is in the affirmative, what steps are
the Ministry going to take to see
that this high rate of interest is re-
duced so as to give genuine relief to
the farmers?

Shri Shyam Dhar Misra: The culti-
vator has a problem of obtaining ade-
quate credit; it is not so much the rate
of interest which is the problem. As
stated in answer to g previous supple-
mentary, the rate of interest ranges
from 7} per cent to 9 per cent which
Government consider, seeing the
present money market rate, not high.
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12.00 hrs.
SHORT NOTICE QUESTIONS

Holding Electiong to Rajya Sabha from
Kerala

SNQ. 9. Shrimati Tarkeshwari Sinha:
Will the Minister of Law be pleased
to state:

(a) whether Government have taken
any decision on the question of hold-
ing elections to the Rajya Sabha from
Kerala arising from biennial retire-
ment of Members from the State; and

(b) if so, the decision taken in this
regard?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) Yes, Sir.

(b) The scats in Rajya Sabha allot-
ted to Kerala may remain unfilled till
the elections of the new Legislative
Assembly of the State and no consti-
tutional amendment may be undertak-
en as it will be of no avail in connec-
tion with the ensuing biennial elec-
tion.

Shrimati Tarkeshwari Sinha: In view
of the fact that this situation can arise
any time, at present or in the future,
why have Government not taken a
decision to fill in the vacancies so as
not to deny the right of the State
where such an exigency occurs?

Shri C. R. Pattabhi Raman: By the
Proclamation, there is dissolution of
the Legislature there. According to
art. 80(1), which deals with the com-
position of the Council of States. the
Council of States shall consist of (a)
12 members to be nominated by the
President in accordance with the pro-
visions of clause (3); and (b) not more
than two hundred thirty-cight repre-
sentatives of the States and of the
Union Territories. Then clause (2) of
the same article is important.

“The allocation of seats in the
Council of States to be filled by re-

presentatives of the States"—
I emphasise that with your leave—
“and of the Union territories

shall be in accordance with the
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provisions in that behalf contain-
ed in the Fourth Schedule”.

As I said, the Assembly has been dis-
solved. In order to effect a constitu-
tional amendment, there has to be
ratification of it by not less than half
the States. This will take the rest of
the year; the next election may come
sometime in March.

Shrimati Tarkeshwari Sinha: Ac-
cording to the constitutional provision,
members when they are declared elec-
ted, bccome the voters. In the case
of Kerala, the members were duly
elected; the only thing that did not
happen was the meeting of the Assem-
bly. The Assembly was not duly con-
stituted; it was not called in session.
But the right of the Members is in-
tact as voters. In this election, it is
not the Assembly which chooses the
representatives of the Rajya Sabha,
but it is the individual members who
have bcen elected to the Assembly who
do 0. Has that position been examin-
ed and if so, what is the present posi-
tion of Government in that regard?

Shri C. R. Pattabhi Raman: That was
why I emphasised art. 80(2). The
elcction to the Rajya Sabha is by all
the representatives of the State As-
sembly who form for the purpose the
electoral college.

Mr. Speaker: Has that position been
examined, and if so, what is the posi-
tion of Government?

Shri C. R. Pattabhi Raman: It has
been examincd. The principle ig clear.
So far as the Lok Sabha is concerned,
the people are electing the representa-
tives direct. So far as the Rujya Sabha
is concerned, except for the nominated
members who are taken under art.
80(3), the rest are referred to as
‘representatives of the States’. This
has been examined. Therc is dissolu-
tion of the House. It is functus officio.
1t cannot be revived for this election.

Shri Vasudevan Nair: Kerala has
9 members in the Rajya Sabha. Al-
ready one seat is vacant, and mnext

month three more seats will fall vacant.
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That means, out of 9, we will have
only five. It is a serious matter. May
I know whether Government hag exa-
mined the possibility of some amend-
ment of the Constitution or the Repre-
sentation of the People Act to allow
the present sitting members to con-
tinue till the next elections which pos-
sibly may take place in 1967.

Shri C. R. Pattabhi Raman: It is not
possible. I have already answered.
The Constitution has to be amended.

Shri H. N. Mukerjee: The whole
idea of a Council of States, which is
the Rajya Sabha, is that the States
constituting the Indian Union are fully
represented on that body. It so hap-
peng in this case that on account of
the omission to secure the election of
certain members, full representation
of a particular State, which is an es-
sential feature of Rajya Sabha, is being
denied. In that case, a constitutional
crisis has arisen, and what does the
Government do in order to solve this?

Shri C. R. Pattabhi Raman: It is true
that out of 9 seats allotted to Kcrala,
four will not be filled, just as. if there
is some death a few months before he
elections, there will not be any filling
up of that vacancy. It is true there
will be four seats vacant, they cannot
be filled because the representatives
of the State have to be clected.

Shri Surendranath Dwivedy: 1f it is
not possible for the Government to
come forward with a constitutionat
amendment to accommodate such an
eventualily may I know whether the
elections to the Rajya Sabha in Kerala
will be held in 1967 after the general
elections are over, or will they wait
till 1968 for the next turn for Rajya
Sabha elections to come?

Shri C. R. Pattabhi Raman: I envi-
sage no difficulty; when the new Hous2
is elected in 1967, it will be possible
to elect them.

Dr. L. M. Singhvi: It is evident that
this eventuality was not anticipated
by the founding fathers of the Consti-
tution. In view of that, may I know
whether the Government propose to
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bring about a constitutional amend-
ment not merely to provide and cover
thig case but to cover this kind of
contingency which may arise now and
then in other States also? Why does
the Government not bring about an
amendment about these general ques-
tions?

Shri C. R. Pattabhi Raman: Coming
ag it does from a distinguished law-
yer, we will keep this in 'mind and
consider it.

Shri Tyagi: As I understand it. the
elections to the Rajya Sabha are held
not by the State as such, but their
Assembly. States are only mentioned
there just to define that they will be
in proportion to the population of ‘he
States etc. for that purpose, so that
such a number of represenatives from
a particular State must come. But,
actually, the elections are held not by
the Asesmbly by means of a resolu-
tion. The Assembly is like a polling
booth to vote for the particular cana'-
dates. So, even then the Assembly
ig dissolved, cannot the Members gas
individuals be asked to come and vote?
1 want to know whether there 1s any
lega] difficulty.

Shri C. R. Pattabhi Raman: I thought
1 had answered the question, but I can
repeat. Though we are not on all
fours with the American States where
each State sends two representatives
to the Senate, still the electoral col-
lege is very clear so far as the Con-
stitution is concerned. Excepting nose
individual Members who are nominateq
by the President for their scientific and
other talent, the reference 1s to the
representatives of the States, as I have
already said. The electoral college
consists of the State representatives
assembled in the Assembly.

Some hon. Members rose—

Mr. Speaker: 1 am calling one by
one. I will call as many as possible,
not all.

Shri Hem Barva: Since a similar
situation ag in Kerala is likely to
arise in other States also, particularly
West, Bengal, where Government are
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contemplating President’s rule, may
I know whether Government have also
contemplated the necessity. . .

Bhrimati Renuka Ray: And Assam.

Shri Hem Barua: In Assam aisu.
Will that satisfy you? She thinks my
mind was working in a parochial way,
it was not working in a parochial
manner.

Mr. Speaker: He may put the ques-
tion.

Shri Hem Barua: Since a simiuar
state of affairs as in Kerala might
emerge in some other States aiso,
particularly West Bengal, and Govern-
ment are contemplating in that way
very seriously also, may I know whe-
ther Government have triei 1o forcsee
coming events from iheir shadows and
are going to amend the Constitution
in a proper manner {op obviate this
difficulty?

Mr. Speaker: That has been asked.

Shri Hem Barua: No, no, it has not
been asked.

Mr. Speaker: It has been usked; I
tell you.

Shri Badrudduja: In a recent elec-
tion to the local bodics constituency
in Bengal, members bching the prison
bars were allowed to cast their votes
for the clection of candidates set up
by different parties. If members be-
hind the prison bars are allowed
freely to exercise their right of fran-
chise, I do not see the reason why
the members of the Legislature elcct-
ed by the people will not be allowed
the same right to exercise their
franchise,

Mr. Spedker: That would be a diff-
erent case altogether.

&t wg fomd : qF ST TR AW
LU LR CURE b e E e ey

ot vy femdy : 3 wo@ Y

s wivew : & Fiedege #
W QAN A w gwar §
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oft wy fowd : & qg@ A w0
g | T " & fag o
qoqfr qaw o
TR WA : q AT ST AT |
it vy fomlt : & garer @ WIE

e WET ¢ WY 3% R | Y
AT |

st ot ;. UsT @wr Y
F IAE FT AT FEAT 9T GG
It § WK frdt foma & wfa-
fafaca 7Y fasar g w=v 7% @&
T JIT & FIC W fAF@ & fag
daT a1 LW fF VoW gNT I
g sfafafue 7@ faar o qwar
o e foradt & 5w JOF A
et g T a1 T 9T a1 A1
q facgw ahg Y § W% fneas
A IF I TR E, e a@ow < e
Sy ?

wreaR wEIAT : AT F |

ot TR AT TR AT T TR
gfr o9z g g, T T A )
T T Qg AEY FaAv A0y 9T

Shri S. M. Banerjee: From the reply
of the hon. Minister it is clear that
-elections will take place in Kerala in
1967. May I know whether g final and
firm decision had been taken by the
government to have general elections
in Kerala in 1967 or whether they
will wait till the ruling party defi-
nitely thinks that it can win a majo-
Tity?

Shri C. R. Pattabhi Raman: It does
mot arise out of this questiol.

Shri Khadilkar: Because of the Pre-
sident’s Proclamation KXerala 1s de-
prived of its representation in the
Council of States. Would it not be
proper for the government to advise
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the President to nominate members

for this period?

Mr. Speaker: Shri Limaye.

ot vy fem? : FT TR ¥ W@
TW ¥ W TR FHIT WY e feav
ok faa< fpar § fs Tow qwr d
faa @@ g, d9d@ wT AR
feat wow ® wfafafucs 7 e,
aa-fefafenT mw @2 a7 ¥ waqT
280 T Fmwwia wEr owaT & fE
g uF T F1 sfaffaca faear arfed
S wgE & e SR gy
sifasm faeger 3k @1 100 &I
Fwer ¢ fw we w5 frm W
W@ WA AW ST gRTFT F14
ST FEAT 1 X BF qE FET ATRAT
g5 zad Ifm w1 @ WY G,
o T ¥ faegw sfafafae =&
frr wrd, wafag 30 w7 # 80
a0 FT AR OWT AT .. ..

W WEIAT ¢ A § o w

ot vy fomd : ST ag E f
T EER T 80 UTT FT 4T IOuTq
o fa=me fear g ?

WU WEIET ¢ §T g & F 80
g F T I9ETq 9] fae
g7

Shri C. R. Pattabhi Raman: 'There

again, this is what article 80(4)
says. . .
Mr, Speaker: He asks whether it

has been examined.
Shri C. R, Pattabhi Raman: Yes, Sir.
ot wy feorrlt : 481 WK A-
fefsradwm &1 warer § 1 g w1 ST
& T faar

Shri N. Sreekantan Nalr (Quilon):
In view of the serious dereliction of
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duty evinced by the Governor and
the Union Government and the Presi-
dent in introducing President’s rule
without giving those elected members
a chance at least to select Lheir repre-
sentatives to the Rajya Sabha, will
the Government bear in mind in
future at least that the legisiatures
will not be disbanded before the
election to the Rajya Sabha takes
place?

Mr. Speaker: It is a suggestion for
action,

WRITTEN ANSWERS TO
QUESTIONS
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“(@) ¥ gq dr w1 el

4 & fod Ffw qqr faarg favteal
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g, gfa, smafor faww
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fa) : () qar (@). <!

() wwar famrad R4

Introduction of Rationing in States

*543. Shri Shree Narayan Dasx:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:

MARCH 15, 1966

Written Answers 5508
Shri P. R. Chakraverti:

Shri Bade:

Shri R. Barua:

Shri R. S. Pandey:

Shri Subodh Hansda:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the extent to which States have
been able to implement the policy laid
down in regard to the introduction of
rationing; and

(b) the reasons, if any, for non-im~
plementation of the policy?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Govinda Menon): (a) and (b). Statu-
tory rationing has already been intro~
duced in Calcutta, Siliguri Complex,
Asansol-Durgapur Complex, Madras,
Coimbatore, Declhi, Hyderabad-Secun-
derabad, Visakhapatnam and Kanpur.
Statutory rationing is also proposed to
be introduced in Greater Bombay,
Poona, Nagpur and Sholapur by the
1st April, 1966. In other towns, sta-
tutory rationing will be introduced ac-
cording to a phased programme.

Food Corporation of India

*544. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P, C. Borooah:

Will the Minister of Food, Agricul-

ture, C y Develop and
Cooperation be pleased to state:
(a) whether it is a fact that the

Food Corporation of India is not allow-
ed to enter into foodgrains trade ir
all the States; and

(b) if so, what is the idea of form-
ing such a Corporation when suck
things could be done through the
Ware-housing Corporation?

The M'nister of State in the Minis-
try of Fond Agriculture Community
Development and Cooperation (Shri
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Govinda Menon): (a) At present, the
offices of Food Corporation are func-
tioning in eight States and as it gains
experience, its activities would be
extended to other States.

(b) In view of reply to part (a),
this question does not arise. Besides
trading in foodgrains is not one of the
objectives of the Ware-housing Cor-
poration.

Common Civil Code

*545. Shri P. R. Chakraverti: Will
the Minister of Law be pleased to
state:

(a) whether there is any proposal to
extend the provisons of the Hindu
Code so as to cover other communities
in line with the growing and changing
patterns of society and advancement
in social outlook; and

(b) whether Government appreciate
the fact that different codes of law for
different communities and castes mili-
tate against the concept of secularism
and national integration?

The Minister of Law (Shri G. 8.
Pathak): (a) No, Sir.

(b) The Civil Code administered in
India is already unilorm except in
respect of personal laws. The Gov-
ernment however do not consider that
lack of uniformity in matters of per-
sonal laws in any way detracts its
authority from adopting appropriate
measures for the purpose of uphold-
ing secularism and fostering national
integration.

Prices of Foodgrains

*546. Shri Vishwa Nath Pandey:
Shri M. L. Jadhav:

Will the Minister of Food agricul-

ture, C ity Devel and
Cooperation be pleased to stace:

(a) the prices of wheat (imported
and indigenous), rice, pulses, ghee and
edible oils including vanaspati ghee on
the 31st January, 1968 as compared to
those prevailing on the 31st January,
1965:;

5510¢

(b) the percentage of rise in the
prices of each of these commodities at
the end of one year period that is,
on the 31st January, 1966; and

(c) the steps taken by Government
to bring down the prices of food-
grains?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) A statement
showing the wholcsale prices of wheat,
rice, pulses, ghee and edible oils in-
cluding vanaspati ghee in January,
1966 compared to those in January,
1965 is laid on the Table of the House.
[Placed in Library. See No. LT-5777
(i)/66].

(b) Another statement showing the
percentage rise or fall in prices in res-
pect of these commodities in January,.
1966 ov-r those in January, 1965 is laid
on the Table of the House. [Placed in:
Library. See No. LT-5777(ii) /66].

(c) A statement showing the steps
taken to bring down the prices of
foodg-ains is also laid on the Table
of the House. [Placed in Library.
See No. LT-5777(iii) /66].

Assistanco to States for introducing:
Rationing

*547. Shri C. K. Bhattacharyya: Will
the Minister of Food, Agriculture.
C nity Devel ang Coope-
ration be pleased to state:

(a) whether the State Governments.
have been told that it would not be
possible for the Centre to give any
financia] assistance for the introduction
of rationing;

(b) whether this amounts to going
against th: commitment made to the
States earlier; and

(c) the reasons for changing
previous decision?

The Minister of State in the Minis.
try of Food, Agriculture, Community

the

Development anq Cooperation (Shri
Govinda Menon): (a) At the Chief
Ministers’ Conference held at New

Delhi on 6-8-1985 it was decided that
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‘the Govt. of India should consider Lhe
‘possibility of bearing the full cost
.of introducing and enforcing statutory
rationing in citiés and towns. The
matter was discussed again in a meet-
ing of the Chief Ministers at New
Delhi on 8-11-1965 and it was {inally
decided that the State Governrment
should meet the cost of statutory
.rationing by suitably increasing the
.issue prices of foodgrains.

(b) No, Sir.
(¢) Doeg not arise.

«Crop Insurance in Border Areas of
Punjab

*548. Shri D. C. Sharma:
Shri D. D. Puri:
Shri Bibhutl Mishra:

Will the Minister of Food, Agricul-
sture, Community Development and
iCooperation be pleased to state:

(a) whether Government have been
.urged upon for crop insurance in
‘border areas of Punjab; and

(b) if so, the reaction of Govern-
-ment thereto?

The Deputy Minister in the Minis-
stry of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes.

(b) The Central Government are
taking steps to introduce legislation
which will enable desiring States to
introduce crop insurance Scheme in
.areas to be selected by them.

wrza ST &7 % vy gt 3T W
FTAT-AAT

*549. Y TEETER qrEAY :
=Y goR WL WG
=t waw fag fagr :

#1 ofcag®, IgE, AR aq

e WA A @R W FT T e

(%) w1 ag v §fF g

& W@ W ww et & fag
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wawTe WAt 23 AW, 1965 ®
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Appeal in Gonda Parliamentary
Election Case
*551. Shri Harl Vishnu Kamath:
‘Will the Minister of Law be pleased
to refer to the reply given to Starred
<Question No. 707 on the 7th December,
1965 and state:

(a) the reasons for not ascertain-
ing the facts and circumstances which
have led to the delay in the disposal
of the appeal by the High Court in
ihe Gonda Parliamentary Election
case; and

(b) the present position of the case?

The Minister of Law (Shri G. S.
Pathak): (a) and (b). Not being a

party to the appeal, Government have
no locus standi to approach the High
Court in this matter.

Development of Land in Jalore
District, Rajasthan

*552. Shri Harish Chandra Mathur:
Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether it is a fact that in
Jalore District in Rajasthan, a vast
tract of land about 200 sq. miles has
been explored with large quantities
of underground water;

(b) if so, what part of the land is
(i) under cultivation (ii) under pri-
vate ownership and (iii) under Gov-
ernment possession;

(c) whether big farms could be
established there; and

(d) the steps Government propose
to take for effective and early deve-
lopment particularly in the context
of the present food situation?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The Explo-
ratory Tubewells Organisation is
assisting the Rajasthan Government
in the construction of tube-wells in
the scarcity areas, as a famine relief
and irrigation measure. It has drilled
37 bores in the Jalore District of
which 31 are successful.

(b) to (d). Information is being
collected from the State Government
and will be placed on the Table of
the Sabha when received.

Air-India Service to Jakarta

*553. Shri Yashpal Singh: Will the
Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether the Indonesian Gov-
ernment have shown their desire to
resume the flights of Air-India to
Jakarta and Garuda flights to Bom-
bay; and
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(b) if so, the reaction of Govern-
ment thereto?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Beddy): (a) Yes, Sir,

(b) The matter is under considera-
tion.

Indian Freighter ‘Janusha’

*554. Shri Raghunath Singh:
Shri Linga Reddy:
Shri P. C. Borooah:
Shri Ram Harkh Yadav:
Shri Murli Manohar:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that an
Indian freighter ‘Janusha’ caught fire
at Bombay docks on the 23rd Feb-
ruary, 1966 rendering it into a hull
and causing a loss of more than a
crore of rupees; and

(b) if so, the causes of the fire?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). A
statement giving the facts of the inci-
dent is laid on the Table of the House.
[Placed in Library. See No. LT-5779/
66].

Strike by Shore Workers of Calcutta
Port

*555. Shri Indrajit Gupta:
Shri Mohammad Elias:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the “B” category shore
workers of Calcutta Port, numbering
about 3,000 went on strike from the
24th December, 1965;

(b) if so, the nature of the workers’
grievances and Government’s reaction
thereto,

(c) whether the strike ig still con-
tinuing; and
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(d) if so, the reasons for failure to
settle the strike so far?

The Minister of T-ansport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (d). ‘B’ category shore
workers in the port of Calcutta, num-
bering about 2400, are abstaining from
work from the 24th December, 1865,
their demand being that they should
either be transferred to the ‘A’ cate-
gory of regular employees or the
benefits admissible to regular em-
ployees should be extended to them.

In accordance with the assessment
of the Commissioners for the Port of
Calcutta, there are more than 2,000
surplus workers in the ‘A’ category
and there is, therefore, no scope for
transferring workers from ‘B’ cate-
gory to ‘A’ category. However, Gov-
ernment have decided to set up a
one-man Committee to examine the
question of improvement of the con-

ditions of service of ‘B’ category
workers in major ports and make
suitable recommendations. The deci-

sion hag also been announced.

Supply of Fertilisers to Mysore

*556. Shri Sivamurthi Swamy:
Shri T. Subramanyam:

Will the Minister of Food, Agricul-
ture, C ity Devel t and
Cooperation be pleased to state:

(a) whether it is a fact that no
quantity of fertilisers has been sup-
plied so far to the irrigated areas of
mysore for the summer crop;

(b) whether any representations
have been received to the effect that
during the summer only wet areas
should be supplied fertilisers; and

(c) if so, the steps Government
propose to take to supply fertilisers
urgently to meet the full demand of
the irrigated area of Tungabhadra
Project in Mysore?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) The requir-
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ed information has been called for
from the Government of Mysore and
will be laid on the Table of the Sabha
as soon as it is received.

(b) No such representation has been
received from the Government of
Mysore. The State Government, how-
ever sent a request for allotment of
fertilisers for use in the irrigated
areas of Tungabhadra Project in Rai-
chur district.

(c) The State Government has been
requested to arrange supplies of fer-
tilisers for the irrigated areas of the
Tungabhadra Project out of their
allotment for 1965-66. An advance
allocation of 5000 tonnes each of sul-
phate of ammonia and urea has also
been made in favour of the State
Government for the period April-
June 1966 and arrangements to sup-
ply these quantities in March/April,
1966 have been made by the Central
Pool.

Buffer Stocks of Foodgrains

*557. Dr. L. M. Singhvi:
Shri Vishwa Nath Pandey:
Shri Basumatari:
Shri P, C. Borooah:

Will the Minister of Food, Agricul-
ture, Communiiy Development and
Cooperation be pleased to state:

(a) whether it is proposed to build
substantial buffer stocks from PL-480
imports; and

(b) if so, the details thereof and
the policy perspectives underlying
the scheme?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). Gov-
ernment of India intend to build up
a reserve of 6 million tonnes of food-
grains, comprising 4 million tonnes of
wheat and 2 million tonnes of
rice. The proposed reserve of
wheat will be mainly from imports
under P.L. 480. The buffer stock of
rice will be built mainly from inter-

nal procurement supplemented b
imports from abroad. v

Panchayati Raj Systems in States

qus. Shri Linga Reddy: Wil the
Mxmls‘ternhf Food, Agriculture, Com-
munity Development and Cooperati
be pleased to state: peration

(a) the names of the States that

have introduced the Panchayati Raj
system;

(b) the reasons for the other States
for‘ not introducing the Panchayati
Raj system; and

(c) when the remaining States will
introduce the same?

The Deputy Minister of Food, Agri-
culture, C ity Devel t and
Cooperation (Shri Shinde): (a) to (e).
A statement is laid on the Table of
the House. [Placed in Library. See
No. LT-5780/66].

Shortage of Fodder and Drinking
Water

*559. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri M. L, Jadhav:
Shri R. S. Tiwary:
Shri Yamuna Prasad Mandal:
Shrimati Savitri Nigam:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the measures taken by the
Central and 1espective State Govern-
ments to meet the acute shortage of
fodder and drinking water in drought-
affected areas; and

(b) whethe Government have made
any calculation of the number of
cattle which have been sent to the
slaughter houses or have otherwise
perished owing to the lack of fodder
and foodstuffs?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri



5519 Written Answers
Govinda Menon): (a) A statement is
laid on the Table of the House.
[Placed in Library. See No. LT-5781/
66].

(b) No reports have been received
about the mortality or slaughter of
cattle on account of scarcity of
fodder.

Bengal-Assam Steamer Service

*560. Shri P. C. Borooah:
Shri M. L. Dwlivedi:
Shri Bhagwat Jha Azad:
Shri S. C, Samanta:
Shri Subodh Hansda:

Will the Minister of Transport, Avia-
tion, Shipping and Tourism be pleas-
ed to refer to the reply given to Star-
red Question No. 241 on the 16th
November, 1965 and state:

(a) whether steps are being taken
to Indianise the crew of the steamers
plying bctween West Bengal and
Assam including those belong to
River Steam Navigation Company;
and

(b) if so, what?

The Minister of Transport, Avia-
¢lon, Shipping and Tourism (Shri
Sanjiva Reddy): (a) and (b). Steps
are being taken to Indianise the crew
of the fleet operated by the Rivers
Steam Navigation Company Ltd., in
Assam waters. The river services
between West Bengal and Assam,
however, stand suspended at present.

Assistance from Foreign countries

*561. Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Shree Narayan Das:
Shri Dharmalingam:
Shri R. S. Pundey:

Shri M. R. Krishna:

Shri Onkar Lal Berwa:
Shri D. C. Sharma:

Shri Linga Reddy:

Shri Mohammed Koya:
Shrimati Renuka Barkataki:
Shri Yashpal Singh:

Shri Narayan Reddy:

Shri Rameshwar Tantia:
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Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:
Shrimati Maimoona Sultan:
Shri Murli Manohar:

Shri Ram Harkh Yadav:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether in view of the acute
scarcity conditions, India has sought
emergency assistance from inter-
national agencies, foreign Govern-
ments and public organisations in the
shape of foodgrains, agricultural
implements, milk powder, earth mov-
ing equipment, pesticides etc.; and

(b) if so, the response thereto from
various countries and agencies etc,?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
Yes. In this connection a note giving
the details of response from various
countries and agencies has already
been placed on the Table of the Lok
Sabha in reply to Short Notice Ques-
tion No. 4 answered on 8th March,
1966.

Functioning of Food Corporation of
India

*562. Shri P. C. Borooah: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether Government’s attention
has been drawn to the statement of
the Managing Director of the Food
Corporation of India as reported in
the Statesman dated the 19th Feb-
ruary, 1966 that the States were reluc-
tant to hand over procurement work
to the Food Corporation of India and
that the Corporation has not been
able to function as effectively as was
originally expected; and

(b) if so, the steps taken to make
the Corporation’s task a success?

j The Minister of State in the Minis-
try of Food, Agriculture Community
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Development and CooOperation (Shri
Govinda Menon): (a) Yes, Sir.

(b) It is not correct to say that the
Food Corporation has not been func-
tioning effectively and iguccessfully.
The intention was that the activities
of the Food Corporation should be
extended to various States only gra-
dually. This is being done. The Food
Corporation is already functioning in
eight States and it is expected that
its activities would be extended to a
few more States. Since the system
of procurement is by compulsory levy,
it is considered that it could be done
better by the State Governments than
by the Food Corporation which can-
not exercise any coercive powers.
The Food Corporation is, however,
undertaking all other tasks of storage
and movement of foodgrains.

Loss Sustained by Transport
Department, Kerala

2111. Shri A. K. Gopalan: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether it is a fact that the
Transport Department in Kerala in-
curred a loss of Rs. 26,300 because of
change of a tender for spare-parts;

(b) if so, the details thereof;

(c) whether any responsibility has
been fixed in the matter; and

(d) whether Government propose
to make an enquiry into the matter?

The Minister of Transport, Avlation,
Shinping and Tourism (Shri Sanjiva
Reddy): (a) No.

(b) to (d). Do not arise.

Fisheries Corporation for Kerala

2112. Shri A. K, Gopalan: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) by what time the Fisheries
Corporation for Kerala will be form-
ed; and
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(b) what its structure and composi-
tion will be?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and CoOperation (Shrl-
Govinda Menon): (a) The Govern-
ment of Kerala have a proposal to-
set up a Fisheries Corporation in the
name of “The Kerala Fisheries Cor-
poration Limited”. According to the
present time schedule, this Corpora-
tion is likely to be registered before
the end of this month.

(b) The proposed Corporation will
be a State Government sponsored pri-
vate limited company with an autho-
rised share capital of rupees five
crores entirely subscribed by the
Government of Kerala. The Board of
Directors will consist of State Gov-
ernment Officials and representatives
of the fishing industry.

Fixation of Price of Paddy in Kerala

2113. Shri A. K. Gopalan: Will the
Minister of Food, Agriculture, Com-
munity Development and CooOperation
be pleased to state:

(a) whether it is a fact that land-
lords of Kuttanad, Kerala have threa-
tened to keep lands idle in case Gov-
ernment fails to fix the price of paddy
at Rs. 75 per quintal;

(b) whether Government propose
to pay something more than the mar-
ket price to those who give the pro-
duce to Government; and

(c) the action taken to dissuade
them from keeping the land idle?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir. The
memoranda received on the subject
stated that the cultivators would be
forced to leave paddy lands idle
unless the price of Rs. 75 per quintal
was paid.

(b) and (c). The Government is
already paying to the producers in
Kerala the maximum price fixed
under the Maximum Price Control.
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Order. In addition to these prices,
the Government is giving a Hdelivery
bonus on paddy offered voluntarily
+to it before a notified date. An incen-
tive bonus is also being paid for quan-
‘tities of paddy delivered in excess of
the statutory levy.

Cooperative Marketing Socletles

2114, Shrimati Ramdulari Sinha:
‘Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether any step is being taken
for the establishment of separate
cadre of Officers for manning Co-
operative Marketing Societies; and

(b) if so, the main features of such
«cadre?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, Sir.

(b) Under the scheme,
apex marketing societies would be
enabled during the Fourth Plan
period, to build up a pool of suitable
personnel for being posted as mana-
gers and accountants in their affiliat-
ed marketing/processing societies.
Apex marketing societies will be
eligible for subsidy towards the cost
of constituting the pool. It is contem-
plated that, in due course, this pool
may become the nucleus of a common
cadre for the personnel of marketing
societies.

the State

Conflict of Jurisdiction between
Registrar, Co-operative Societies
and the authority created under
the Reserve Bank of India Act.

2115. Shrimati Ramdulari Sinha:
Will the Minister of Food, Agricul-
-ture, Community Development and
‘Cooperation be pleased to state:

(a) whether there is any conflict
‘between the jurisdiction of the Regis-
trar, Co-operative Societies of the
:States and the authority created under
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Reserve Bank of India Act for work-
ing of the Central Co-operative Banks;

(b) if so, the nature of such con-
flicts; and

(c) the steps taken for their har-
monious functioning?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) to (c).
Under the Banking Regulation Act
(1949) (as applicable to co-operative
societies), the Reserve Bank has been
vested with certain regulatory powers
over co-operative banks in order that
their operations conform to the gene-
ral monetary discipline of the country,
These powers relate to investment in
shares, grant of advances, opening of
branches, calling for periodical re-
turns; power to issue directives in the
public interest etc. In exercising
these powers the Reserve Bank will
work in close co-ordination with the
State Governments and Registrars of
Co-operative Societies and there is
not likely to be any conflict.

Procurement and Levy System in
Kerala

2116. Shri P. Kunhan: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether Government have
reccived any complaints about the
procurement and levy system from
farmers in Kerala; and

(b) if so, whether Government pro-
pose to revise this system?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) Yes, Sir. Com-
plaints were received from certain
quarters for enhancement of procure-
ment price of paddy, for exemption
of small holders from the levy and
for reclassification of lands.

(b) Cultivators are already being
paid the maximum price fixed for
paddy under the Maximum Price
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Control Order. In addition to this
price, a delivery bonus is paid to all
cultivators who deliver voluntarily
the levy before a certain notified date.
An jincentive bonus is also paid in
respect of the quantities delivered in
excess of the levy. The classification
of lands for purposes of levy has also
been revised suitably with a view to
affording relief to farmers, Instruc-
tions have been issued to Collectors
not to take any coercive steps to col-
lect the levy due from cultivators of
small holdings upto 2 acres. Collec-
tors have also been instructed to re-
duce the levy suitably in cases where
yields have been found to be mani-
festly lower than the yield figures
adopted for classification of lands.

Thus, every possible steps has been
taken to ensure that the procurement
scheme does not cause any undue
hardship to the producers. Any revi-
sion of the Scheme can be considered
only after the current crop season,

Rates of Ration Quota im different
States

2117. Shri P. Kunham: Will the
Minister of Food, Agricul‘ure, Com-
munity Development and CoOperation
be pleased to state:

(a) the basis on which the differen-
tiation in the rate of ration being
given in the different States has been
decided upon; and

(b) whether Government have any
proposal under consideration for the
implementation of uniform rates of
ration throughout the country, keep-
ing in view the food habits of diffe~
Tent States?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) and (b). The
all-India standard of cereal ration for
statutorily rationed area has been
fixed at 2 Kgs. per adult per day. The
actual ration issued in the different
cities so far brought under statutory
rationing more or less follows this
pattern, the variation being marginal,

2799 (ai) LS—3,

decided upon by the State Govern-
ment on the basis of local conditions.
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Coatrol of Floods in Brahmaputra

2121. Shri P. R. Chakraverti:
Shri K. N. Tiwary:

Will the Minister of Transpert,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the process of bottom
panelling conceived by a French ex-
pert has been applied to Brahmaputra
at Hatimura, 20 miles from Gauhati,
with spectacular results;

(b) whether the technique, put into
practice 12 months ago, has been found
an effective agency to solve the pro-
blems ot floods, erosion and silting;

(c) whether the scheme is being
tried at Neamati to silt up the 35 mile
Gohaingaon S:ream which caused de-
vastating flood in Jorhat this year;
and

(d) the other projects now proposed
to be undertaken to ¢heck erosion?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva

Reddy): (a) and (b), The Bottom
Panelling experiment carried out
under the technical guidance of a

French expert for improving naviga-
tional depth of the channel at Hati-
mura, hag shown promising results,
The technique used has proved effec-
tive for closing a secondary arm of the
river and thereby diverting the flow
of water through it into the main na-
vigable channel. Its direct and indi-
direct effects on bank erosion, floods
etc. are yet to be investigated.

(c) The Bottom Panelling experi-
ment is also being tried at Neamati to
close the Gosaigaon stream (Kokila
Nallah) with the object of diverting
more water into the Kamlabari chan-
nel.

(d) It is proposed to carry out bot-
tom panelling experiments at Dibru-
garh and Dhubri. As regards erosion,
the usual measures such as construe-
tion of spurs, revetment and other
bank protection measures will be con-
tinued. It is also proposed to try
dredging at selected places for divert-
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ing the main current away from the
bank.

Acquisition of Land for Housing
Societies in big cities

2122. Shri P. R. Chakravertl:
Shri K. N. Tiwary:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether Government have taken
into account the judgment of the
Bombay High Court delivered on the
24th December, 1865 that acquisition
of land for a Cooperative Housing So-
ciety was not for public purpose; and

(b) whether Government propose to
introduce appropriate legislative mea-
sures to facilitate acquisition of lands
by these societies to alleviate acute
shortage of accommodation in  big
cities like Bombay and to vest them
with effective powers?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
reactions of the Government of Maha-
rashtra to the ruling of the Bombay
High Court are awaited. The matter
would be examined by the Central
Government if necessary after know-
ing the views of the State Govern-
ment.

Procurement of Foodgrains

2123. Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:
Shrimati Maimoona Sultan:
Shri Vishwa Nath Pandey:
Shrimatli Ramdulari Sinha:

Will the Minister of Food, Agricul-
ture, C ity Devel t and
Cooperation be pleased to state:

(a) the target in quantities of food-
grains to be procured in each State
for this year; and

(b) the storage facilities arranged in
each State?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) No procurement
targets have been fixed. Steps have,
however, been taken in each state to
maximise procurement of foodgrains
on Government account.

(b) Necessary storage accommoda-
tion is arranged in each State by con-
struction and hiring of godowns at

suitable centres by Government. The
godowns available with Central and
State Warehousing Corporations and

Co-operative Societies are also utilised
whenever necessary.

Ban op Serving Cereals

2124, Dr. L. M. Singhvi: Will the
Minister of Food, Agriculture, Com-
munity Development anq Cooperation
be pleased to state:

(a) rwhether any effort has been
made to enforce uyniform restrictions
on serving ccreals on any particular
week day throughout the country; and

(b) if not, the reasons therefor?

The Minister ot State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) All State Gov-
ernments have been requested to pro-
hibit the service of riece in catering
establishments on onc day in a week
in rice-eating States and on two days
in a weck in whent-eating  States.
They have also been requested {o ban
serving of cereals on Monday nights.

(b) Dors not arise.
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Planning Board for Haldia

2128. Shr;j Subodh Hansda:
Bhri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether any proposal has been
submitted by the Government of West
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Bengal for setting up a Planning Board
for Haldia in West Bengal;

(b) if so, whether this has
approved; and

been

(c) it not, the reasons therefor?

The Minister of Transport, Aviation
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (c). It is understood
from the West Bengal Government
that they had submitted a proposal to
the Town and Country Planning Or-
ganisation in the Ministry of Health,
Government of India, for an allocation
of Rs. 2 lakhs during 1966-67 for the
preparation of a Comprehensive De-
velopment Plan for Haldia, the total
cost of plan preparation being esti-
mated at Rs. 5 lakhs. The proposal
is now being considered by the Town
and Country Planning Organisation in
consultation with the Planning Com-
mission and sanction is awaited by the
West Bengal Government, As soon
as the proposal is approved by the
Government of India, preparation of
a comprchensive development plan
for Haldia will be intiated by the
Calcutta Metropolitan Planning Orga-
nisation under the State Government
of West Bengal. A proposal for the
estahlishment of a separate Planning
and Development  Authority for
Haldia is also under consideration of
the State Government.

Construction of Lighthouse at
Trivandrum

2129. Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohay Lohia:
Shrj Ram Sewak Yadav:
Shri Yashpal Singh:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to refer to the reply given to
Unstarred Question No. 1934 on the
7th December 1965 regarding Light-
house at Trivandrum angd state:

(a) whether the comstruction work
has since commenced;

(b) if so, the funds allotted for the
same; and
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(c) when the work is likely to be
completed?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The site for the construc-
tion of a lighthouse at Trivandrum has
been handed over to the contractor on
28-2-1966 and the work is likely to
be started immediately.

(b) Total amount sanctioned for
the Trivandrum  Lighthouse is
Rs. 17,48,100/- out of which a sum of
Rs. 4,27,000~ is for Civil Engineer-
ing works.

(c) The work is likely to be com-
pleted by the end of August, 1967.

Double-Deck Buses

2130. Shri Bagri:
Dr. Ram Manvohar Lohia:
Sh'i Ram Scwak Yadav:
Shri Kishen Pattnayak:
Shri Yashpal Singh:

Will the Minister of Transport,
Aviation, Shipping anq Tourism be
pleased to state:

(a) whether it is a fact that the
double-deck buses have been found
very useful in clearing peak hour tra-
ffic in Delhi and New Delhi;

(b) if so, whether there is a propo-
sal to introduce scme more double-
deck buses in the year 1966-67; and

(c) the funds allotted for the same?

‘The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes.

(b) The Dethi Transport Undertak-
fng has a proposal to add a few more
double deck articulated tractor trailer

type of vehicles to its fleet during
1966-67.
(c) A provision of approximately

the
year

Rs. 7 lakhs is being made in
Undertaking’s budget for the
1966-67 for this purpose.

Ports in Kerala

2131. Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:

Shri Kishep Pattnayak
Sh:i Yashpa] Singh:

Will the Minister of Transport,
Aviation, Shipping ang Tourism be
pleased to refer to the reply given to
Unstarred Question No. 1926 on the
Tth December, 1965 regarding the
development of ports in Kerala and
state the further progress so far made
in this connection and the details
thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): The following suggestions
were made by the Chairman, National
Shipping Board:

(1) Foodgrain and fertiliser im-
ports for the hinterland of
Trivandrum should be hand-
led through Trivandrum Port.

" Alleppey Port should be im-
proved by providing two new
tugs, effecting repairg to piers
and installing additional elec-
tric cranes.

@

~

(3) The insurance rates charged
by Indian Insurance Com-
panies on coastal cargo which

are unduly high should be
reduced.
(4) Rudip communication between

shore angd ships at
should be installed.

Alieppey

(5) The development of a deep
water all-weather port at
Beypore is recommended,

(6

~

Badagara exports were suffer-
ing due to coastal vessels not
calling at the port. Such
vessels should be mude to
call at that port.

(7) At Cannanore, the fishing
wharg now being developed
could be utilised for handling
commercial traffic aiso.

(8) The bar at Azhikkal should be
dredged to 20 feet to enabl~
small steamers to come inside
the shelter of the river.
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2. The position in respect of some
of the suggestions is us follows:

(1) The Trivandrum Port is al-
ready being utiliseq for the
import of foodgrains to the
extent such import is feasible
frgm the distribution angle
and other relevant aspects.
In particular, the rice require-
ments of the hinterland of
Trivandrum are already being
imported through the Trivan-
drum Port to the extent pos-
sible. Since it is a fair wea-
ther port it cannot be used re-
gulariy for import of food-
grains. There are not ade-
quate facilities for discharg-
ing bulk wheat at this minor
port and so the port can be
used only for the import of
bagged foodgrain wiz Tice.
Efforts are also being made to
explore the possibilities of
handling bagged cargo of fer-
tilisers at Trivandrum.

Radio communication between
ships at anchor at open ports
and shore is not practicable as
it callg for reccption and tran-
smission facilities on board
ship. Hardly any of the Mer-
chant Navy ships are so pro-
videq at the moment. It is
usual to provide visual sig-
nalling aids ashore, both by
Morse and International Code
Flags to facilitate communi-
cation with ships at anchorge.
Any defficiency in such sig-
nalling  vids at the Port of
Alleppey will have to be
made good by the Govern-
ment of Kerala in the Inte-
rest of trade and safety of
ships at the ports.

)

According to the State Gov-
ernment, investigations regar-
ding the technical feasibility
of the development of a deer
water all-weather port at
Beypore are in progress. The
State Government hag propo-
sed to dredge the bar at

3)
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Beyore by contract dredging
through a suitable agency.

3. The views of the State Govern-
ment and other concernedq authorities
on the remaining suggestions are
awaited.

sragon wTrCdeT S
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Foodgrain Dealers affected by Ratiom-
ing in Delhi

2138, Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri § C. Samanta:
Shri Subodh Hansda:

Will the Minister of Feod, Agrieul-
ture, Community Development - and
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Cooperation be pleased to state the
number of foodgrain dealers affected
by the introduction of rationing in
Delhi and the alternative jobs provid-
ed to them to enable them to earn
their livelihood?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): The number of
licensed foodgrain dealers who were
functioning in urban area and urbanis-
ed villages contiguous to urban areas
of Delhi at the time of introduction of
rationing was #400. Of these, 2411 are
now functioning as authorised retail
distributors under the rationing
scheme, There is no bar on the food-
grain dealers who have not been
appointed as authorised retail distri-
butors to handle non-rationed articles
and it is reported that these dealers
are dealing in foodgrains other than
rice and wheat and/or doing kirana
business.

‘Training Centres for Officlal and
non-Officials

2134, Shri Linga Reddy: Will the
Minister of TFood, Agriculture, Com-
‘munity Development ang Cooperation
be pleased to state:

(a) the number of training centres
for the officials and the non-officials in
the country at present in community
and mational extension service;

(b) the expenditure involved an-
nually in maintaining these centres;
and .

(¢) the impact of the training pro-
granrme on the officials and the non-
officials?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
PDevelopment amng Cooperation (Shri
Shinde): (a) and (b). A statement is
1aid on the Table of the House. [Plac-
ed in Library. See No. LT-5782/66].

(c) The impact of the training pro-
gramme hag generally been good.

qfcayA Harea ey grag wiatent
¥ fr & ww ¥ ufy
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Second Shipping Channel at
Visakhapatnam Port

2136, Shri Kolla Venkalah:
Shri M. N. Swamy:
Shri Laxmi Dass:
Shri M. S. Murti:

Will the Minister of Transport,
Aviation, Shipping anq Tourism be
pleased to state:

(a) whether the Centra] Water and
Power Research Station, Poona, has
given itg considered opinion on the
question of widening and deepening
the second shipping channel at Visa-
khapatnam Port;

(b) it so, what is the opinion; and
(c¢) the decision taken?
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The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) The Central Water and
Power Research Station, Poona, huve
not so far given their opinion on 'mat-
ters relating to the Second Ship Chan-
nel for Visakhapatnam Port.

(b) and (c). Do not arise.

World Poultry Science Asseclation

2137. Shri S. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) whether India is associated with
the World Poultry Science Associa-
tion;

(b) if so, the nature of association;
and

(c) whether any Indian has been
sent abroad for training in poultry
science?

The Deputy Minister in the Minls-
try of Food Agriculture, Community
Deveclopment anq Cooperation (Shri
Shyam Dhar Misra): (a) to (c). India
is a pation of the World Poultry
Science Association. This Association
does not undertake training of scien-
tists from different countries. Indian
students/scientists are, however, be-
ing sent to foreign countries for train-
ing in Poultry production and market-
ing, hatchery management etc, under
various foreign aid programmes.

fzwit § for Qv qT farelt o) sgaeqr
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Bridge over the Ganges at Patnx

2139. Shri P. R. Chakraverti:
Skri K. N. Tiwary:
Shri Shree Narayan Das:

Wiil the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether the Union Government
have taken decision with regard to the
construction of a bridge over the
Ganges ut Patna;

(b) whether it is a fact thatl in its
upper reaches of nearly 600 miles, the
Ganga is bridged at six places in UP.
while in its flow of 300 miles through
Bihar, it is only bridged at Mokameh
which is 265 miles away from the
nearest bridge in U.P.—the Malaviya
bridge;

(c) when the final report prepared
by the Research Stations at Poona and
Roorkee is expected to be made known
to the State Government of Bihar,
which can then only design the bridge
and go into action; and

(d) whether the Centre have agreed
to provide funds for the execution of
the project?
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The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (d). A statement ex-
plaining the position is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5763/66].

Ezx-Gratia Amount for Air Indla
Employees

2140. Shri Vishwa Nath Pandey:
Shri Bagri:
Shri Ram Sewak Yadav:
Shri Yashpal Singh:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meenw:

Will the Minister of Transport, Avia.
tion, Shipping and Tourism be pleas-
ed to refer to the reply given to the
Starred Question No. 548 on 30th
November, 1965 regarding exr-gritia
amount for I.A.C. employees and state:

(a) whether Government have con-
sidered the proposal finaily about the
ex-gratia pa.ment to the Air-India
employees also;

(b) if so, decision taken in the mat-
ter; and

(c) if not, the reasons for the delay?

The Minister of Transport, Aviaiion,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) Air-India is deemed to come
within the purview of tne Payment of
Bonus Act, 1965, and therefore, the
employees are entitled to the payment
of bonus under the Act. A payment of
one month’s basic pay plus dearness
allowance, subject to a limit of
Rs. 1000 has bcen made to the em-
ployees in India, as on the previous
occasions.

(c) Does not arise.

Supply of Sugar to U.P.

2141, Shri Vishwa Nath Pandey:
Wil the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleascd to state:

(a) the total annual requirement of
sugar in Uttar Pradesh during 1965-
66; and
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(b) the steps taken to ensure a.
smooth supply of sugar ia Uttar Pra-
desh during 1966-67?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shinde): (a) Allotment of sugar to-

U.P. during the sugar year 1965-66
(Nov.—Oct.) will be about 3,17,000
tonnes.

(b) Supply of sugar during 1966-67
will depend on sugar production dur-
ing that year. No difficulty in main-
taining supplics is anticipated at pre-
sent.

Supply of Rice to West Bengal

2142. Shri C. K. Bhattacharyya: Will
the Minister of Food, Agriculture,.
Commun:ty Dsevclopment und Co-
op-ration be pleased to state:

(a) whether it is a fact that he has
told the Chief Minister of West Bengal
that his State will get only one lakh
ton of rice from the Central pool in.
1966-67;

(b) whether it is a fact that in the
previous ycar Central commitment to
West Bengal stood at three Jakh tons;
and

(c) the reasons for making the re-
duction?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) The Government
of West Bengal have been told that
they will get only one lakh tonnes of
rice from Cecntral Pool during 1966.

(b) Yes, Sir.

(c) Lower availability of rice with
the Central Government due to serious
shortfall in the production of rice in
the surplus States of the country this
year and the fact that import of rice
from other countries will be less this-
year than last year.
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Agro-Industrial Corporation in
Andhra Pradesh

2143, Shri M. S. Murti: Will the
Minister of Food, Agriculture, Com-
munity Development amd Cooperation
.be pleased to refer to the reply given
.to Unstarred Question No. 2002 on the
7th December, 1965 and state:

(a) whether the proposal to set up
an Agro-Industrial Corporation in
Andhra Pradesh has been finalised; and

(b) if so, the amount of the Central
participation by way of equity share
capital in the Corporation?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Devel t and C atien (Shri
Shyam Dhar Misra): (a) and (b). The
Government of Andhra Pradesh has
suggested that the Co-operative insti-
tutions in the State may be permitted
to participate in the share capital of
the Andhra Pradesh Agro-Industrial
Corporation equally with the Central
and State Governments, cach contri-
buting 33-1,8 per cent. The proposal
is under consideration.

Statement of Fx-Chairman, Food
Corporation of India

2144. Shri Umanath: Will the Minis-
ter of Food, Agriculture, Community
Develop t and Cooperati be
pleased to state:

(a) whether Government are aware
of the statement of the outgoing Chair-
man of the Food Corporation of India
made on the 27th December, 1965 at
Madras that:

(i) the regulated Market Acts
which were passed in many
States have been kept in cold
storage;

(ii) that the minimum tolerance
limits prescribed by Govern-
ment were not rigid enough
and provided for a fairly large
percentage of stones, foreign
matter and dust in the food-
grains; -

MARCH 18, 1966

Written Answers 5544
(ili) that the State Governmen$
were not keen on enforcing
even the minimum standards
laid down by themselves;

(b) it so, the reaction of Goverm-
ment thereto;

(¢) whether any action has been
taken to rectify the position;

(d) it so, the details of the action;
and

(e) if no action is to be taken, the
reasons for the same?

The Minister of State in the Mimis-
try of Food, Agriculture, Community

Development and Cooperation (Shri
Govinda Menon): (a) The Govern-
ment has seen the statement made

by the former Chairman of the Food
Corporation of India on the 27th De-
cember, 1965, at Madras:

(i) It is not correct to say that
the regulated Markets Acts
passed by various States have
been kept in zold storage. The
number of regulated markets
in the country have increased
from 450 at the beginning of
the Second Fiv2 Year Plan to
1,528 on 1st January, 1966.

(ii) The minimum tolerance limits
are prescribed after taking
into account the methods of
crop harvesting and threshing,
the varietal characteristics,
average quality of stocks nor-
mally produced by the farmers
and consumer acceptability.
Taking these factors into ac-
count the tolerance limits pres-
cribed are quite reasonable
and realistic.  The specifica-
tions lay down that foreign
matter which includes small
fractions of the concerned
graln jtself should not exceed
1 per cent. Percentage of
stones and dust permissible in
the terms of foreign matter is
one-tenth of 1 per cent.

Tolerance limits for the pur-
chase of foodgrains aere ad-

(il

~
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ministered by the autharity
making procurement. In the
case of procurement on ac-
count of the Food Corporation
of India, the Corporation itself
enforces the standards. Heavy
penaltiegs are provided where
refractions exceed the toler-
ance limit. If the refractions
are exceeded beyond a certain
limit, the consignments are
not accepted at all,

(b) to (e). Do not arise.
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Supply of Sugar to Orissa

2148. Shri Ramachamdra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, Community Developmeat and
Cooperation be pleased to state:

(a) the total annual requirement of
sugar in Orissa during 1965-66;

(b) whether it is a fact that sugar
is in short supply in that State at
present; and

(¢) if so, the cteps taken to ensure
adcquate supply of sugar to that State
during 1966-67?

The Deputy Minister In the Minis-
try of Food, Agriculture, Community
Devel t and C tiom (Shri
Shinde): (a) Allotment of sugar to
Orissa during the sugar year 1965-66
(Nov.-Oct.) will be about 58,000 tonnes.

(b) No, Sir.
(¢) Docs not arise.
Exploratory Tube-Wells in Orissa

2149. Shri Ramachandra Claka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the number of exploratory tube-
wells sunk in Orissa till the 31st Janu-
ary, 1966;

(b) whether there is any proposal
to sink more such tube-wells in that
State during 1966-67; and

(c) it so, the details therecf?
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The Deputy Minister in the Minis-
try of Food, Agriculture Community
Development ana Cooperation (Shri
Shyam Dhar Misra): (a) In the course
of groundwater exploration in Orissa,
the Exploratory Tubewells Organisa-
tion has drilled 33 expioratory bores
till 31st January, 1966, of which only
20 yielded satisfactory discharge of
water.

(b) No.

(¢) Does not arise.
Deep Sea Fishing Schemes in  Orissa

2150. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pl d to state:

(a) whether any financial assistance
was given to the Orissa Government
for deep sea fishing schemes during
1865-66; and

(b) it so, the details therecof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): (a) An allocation of
Rs. 6'5 lakhs has bcen made for Cent-
ral assistance for Fisheries Schemes
including Deep Sea Fishing Schemes
of the Orissa Government against a
tota] anticipated outlay of 53 Lakhs.

(b) The following schemes of the
Orissa Government pertaining to Deep
Sea Fishing qualify for Central assis-
tance according to the pattern indicat-
ed against each:

Scheme Pattern of Assis~
Pilot pioneer . 25%—Grant,
Fishing in sea 50%—Loan,
(On  cost of
marine engines
only)
Applied  Research in
Marine Biology . 50%—Gn 11t
Applied  Research
deep water fishing 50%—Grant.




5549

The actual quantum of wssistance
will depend on the expenditure incur-
red during the year on fisheries
schemes.

Supply of Fertilisers to Andhra
Pradesh

2151, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the quantity of fertilisers actu-
ally supplied to Andhra Pradesh
during 1965-66 so far; and

(b) the quantity proposed to be al-
lotted to that State during 1966-67?

The Deputy Minister in the Ministry
of Food, Agriculture C ity De-
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Motels on J.ZK. National Highway

2152, Shri D. D. Purl: Will the Minis-
ter of Transport, Aviation, Shipping
and Tourism be pleased to state:

(a) whether Government are aware
of the serious inconvenience caused to
the passengers due to traffic hold-up
on the Jammu-Srinagar National
Highway because of baa weather, bad
road conditions and convoy move-
ments;

(b) it so, whether Government pro-
pose to set up motels on this High-
way with adequate provisiong for ac-
commodation and food supplies for the
convenience of the passengers; and

(c) if not, the reasons therefor?

The Minister of Transport, Aviation,
Shippi and Tourism (Shri Sanjiva

velopment and Cooperation (Shri

Shyam Dhar Misra): (a) The requisite

information is appended below:—
(Figu res in tonnes)

Kind of fertiliser Allotment  Quanti-
(1965-66) t]y dsurop_-
ied 't

15-2-6 (.
1 2 3
Sulphate of Ammonia  1,40,768 1,715,265
Urea 76.846 67,767
Ammoniurn Sulphate
Nitrate 9.500 6,667
Calcium Ammoninm
Nitrate . . 4,000 3.970
Ammonium Phosphate 61,400 61,100
Ammonium Chloride 1.000 144

(b) Allocations for 1966-67 are under
consideration and wil] be made in fa-
vour of the State Governmen! on
quarterly basis according to the usual
practice. In view of the expected im-
provement in the availability of ferti-
lisers during 1966-G7, the total allot-
ments to the State of Andhra Pradesh
from the Central Pool during 1966-67
are likely to be higher than in 1965-66.

Reddy): (a) Yes. During the
period between the 1st January 1965
to the 31st December 1965, the High-
way was closed for 47 days due to bed
weather, land <lides, and other cir-
cumstances beyond control. The High=-
way was also closed for about three
days in a week during the winter
months January 1965 to March 1965,
and December 1965 for blasting rock
in the interest of specdy execution of
the work of widening the road. The
total number of days for which it was
closed for this purpose was 39.

(b) and (c). The Government of
India have no proposal for setting up
motels because arrangements in this
respect are the responsibility of the
State Government.

afcima gar & wed
WTaTEl &7 A

2153. Wo TN wAMT «fgar :
& TRATE TR
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fﬁ' fx -
(%) 71 ag @= & f& wast ¥
fardt € wafadl gar sgerEY a%
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Procurement, Import and Production
of Foodgrains

2154, Shri Dasaratha Deb: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) the total amount in tons, of rice
and wheat separately procured in-
ternally in India in 1965-66 so far;
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(b) the total amount ot foodgrains
imported from abroad; and

(c) the total foodgrains produced im
India in 1965-66 so far?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shrd
Govinda Menon): (a) The procurement
season for rice is November to Octo-
ber and that of wheat April to March.
During 1965-66 season, up to the end
of February, 1966, 15.8 lakh tonnes of
rice and a little over 4 lakh tonnes of
wheat have been procured on Govern-
ment account (both Central Govern-
ment account ag well as State Govera-
ment account).

(b) A little over 70 lakh tonnes.

(c) The 1965-66 rabi crops are yet
to be harvested. Even for the Kharif
crops, final estimates are not availa-
ble. It is, therefore, nct possible to
indicate the total quantity of food-
grains produced in India during 1965-
66.

Cooperative Institutions in Bihar

2155. Shrimati Ramdularl Sinha:
Will the Minister of Food, Agricul-
ture, Community Development aad
Cooperation be pleased to state:

(a) whether it iz a fact that the
position of cooperative institutions is
so bad in Bihar that l:e had to advise
the Bihar Government on the occas-
sion of the State level seminar held
at Rajgir that signboards of coope-
ratives should be removed {from various
co-operative institutions; and

(b) if so, the weaknesses of co-ope-
rative movement in Bihar?

The Deputy Minisier of Food, Agri-
culture, C ¥ Devel t and
Cooperation (Shri Shyam Dhar Misra):
(a) and (b). No, Sir. No such obser-
vation was made, although it is a fact
that the cooperative movement in
Bihar is weak. The main weaknesses
sre:—

(i) societies are crganisationally
and structurally weak;
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(ii) absence of rational and pro-
gressive loan policies at the
levels of primary sucieties and
central banks;

inability of the credit institu-
tions to mobilise sufficient re-
sources;

(iii)

lack of adequate local non-
official leadership to guide the
movement.

(iv)

Nationa] Parks im Tripura

2156, Shri Dasaratha Deb: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether Government have any
scheme to set up national parks in
the forest of Tripura; and

(b) if so, the sites selected for the
purpose?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperatiom (Shrl
Shinde): (a) No, Sir,

(b) Does not arise.

Wild Life in Tripura

2157. Sbri Dasaratha Deb: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether Government are aware
that the wild animals like tigers, ele-
phants, bears and Goboi (jungle-cat-
tle) are gradually decreasing in Tri-
pura due to de-forestation;

(b) if so, the steps taken to preserve
those wild animals in the jungles of
Tripura; and

(¢) whether Government propose to
totally prohibit any shooting in certain
areas of Tripura?

The Deputy Minister in the Minis-
try of Food, Agricultnre, Community
Development and Cooperation (Shri
Shinde): (a) Government iy aware of
the danger to wild life in Tripura re-

sulting from deforestation through:
shifting cultivation snd unauthorised
felling and shooting in border areas.

(b) Ruleg regulating hunting and-
shooting within the ‘Reserved’ and
‘Protected’ forests in Tripura provide
for restrictions aimed at protection of
wild life. Restrictions on shifting cul-
tivation have been placed in specified
areas and large-scale afforestation of
denuded areas has been taken up.

(c) Continuoug vigilance for the pro-
tection of wild life will be maintained"
through necessary patrolling by forest
staff.

Manughat-Subroom Town Road inm
Tripura

2158. Shri Dasaratha Deb: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether any representation was
received from the Government of
Tripura for constructing a road from
Manughat to Subroom Town via Amar-
pur Sub-Division in Tripura;

(b) if so, the reaction of Govern-
ment thereto;

(c) whether the construction is like-
ly to start during the Third Five Year
Plan; and

(d) if so, the estimated expenditure
involved?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) to (d). No representation
has been received from the Govern-
ment of Tripura for constructing a road
from Munughat to Subroom via Amar-
pur Sub-Division. Between Manughat
and Ambassa and between Bogafa and
Subroom, the road exists. For the re-
maining section between Ambassa and
Bogafa, the total distance is 92 miles.
Estimates for two sections—total
length 53 miles—have been sanction-
ed during the Third Five-Year Plan
by the State Government and work is
in progress. The whole project is esti=
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‘mated to cost about Rs. 75 lakhs and
18 expected to be completed by March
1970. The expenditure incurred upto
the end of December 1965 is about
Rs. 12 lakhs.

‘Irrigation Schemes in Kerala

2159. Shri P. Kunhan: Wili the
Minister of Food Agriculture, Com-
'munity Development and Coeperation
be pleased to state:

(a) the total number of minor and
‘medium irrigation schemes completed
in Palghat District in Kerala during
the Third Five Year Plan period; and

(b) the total amount provided and
‘the expenditure actually incurred
thereon?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b). The
required information is being collected
from the Kerala Government and will
be placed on the Table of the Sabha
as soon as it is received from them.

Air Accidents

2160. Shri Gulshan:
Shri Basumatari:
Shri P. C. Borooah:
Shri Lakhmu Bhawani:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) the number of air accidents
which took place from January, 1965
to February, 1966 and the number of
persons died as a result thereof and
Josses involved in each case; and

(b) the main reasons for these ac-
cidents as found by the Enquiry Com-
missions?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) During the period from
January, 1965 to February, 1966, 21
air accidents involving Indian civil
aircraft took place resulting in the
death of 138 persons. In addition 8
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air accidents involving foreign regis-
tered aircraft occurred in India during
this period resulting in the death of
37 persons. The information regarding
losses involved in each case is not
readily available.

(b) The 12 accidents, investigated
so far, have been ascribed to the fol-
lowing causes:—

Low flying cee. 2
Under-shooting ]
Heavy landing e 2
Incorrect use of engine

throttle control P §
Stall during a steep turn .... 1
Striking during an

obstruction A |
Loss of control RO §
Over correction of a

swing developed during

take-off run PO §
Extrancous reasons P |

Receipts of Air Corporations

2161, Shri Madhu Limaye: Will the
Minister of Transport, Aviation,
Shipping and Tourism be pieased to
state:

(a) whether the recent accidents
(Boeing-Air-India Friendship-IAC)
have affected the receipts of the two
Air Corporations; and

(b) if so, the extent of the fall in
the receipts?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) and (b). The Corpora-
tions have not yet computed the
effect of the loss of aircraft on their
revenues, It is expected, however,
that the fall in receipts is not likely
to be appreciable.

Foreign Exchange given to Hotel
Oberoi Intercontinental, New Delhi

2162. Shri Dharmalingam: Will the
Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) the amount of foreign cxchange
given to the Hotel Oberoi Inter-con-
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tinental in New Delhi for the eons-
truction of the building;

(b) whether it is a fact that the
foreign exchange was used to import
materials which are available in India;
and

(c) if so, the reasons therefor?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Foreign exchange as de-
tailed below was given to ‘Hote] Obe-
roi Intercontinental’, New Declhi  for
the import of machinery for the cons-
truction and cquipment of the Hotel:

Rs.

{i, Against BXIM Bunk of

U.S.A. Loan of Rs.

3414 lakhs granted to

the hote]. . . . 28,25,901-00
{ii) Against quota of foreign

exhange . . 11,01,850-00
(iti) Aqiinst Rince pavment  1,78,000:00
(iv) Against Datch Credit 46,00000

. 41,51,351:00

Total

(b) All import licences were issued
in favour of the Oberoi Intercontinen-
tal Hotel, New Delhi after taking cle-
aran-e from the indigenous gngle from
the Directorate General of Technical
Development (Ministry of Industry &
Supply).

(c) Does not arise.

Port and Dock Workers

2163. Shri Kolla Venkaiah: Wil
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether the All-India Port and
Dock Workers Federation had decided
to observe a protest day against the
proposed imposition of service con-
duct rules at major ports and to de-
mand the withdrawal of rules already

2799 (ai) LS—4.
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imposed in Visakhapatnam, Coehin
and Kandla; and

(b) it so, the reaction of the Gov-
ernment thereto?

The Minister of Transport, Aviatien,
Shipping and Tourism (Shri Samjiva
Reddy): (a) Reports had appeared in
the Press that the All India Portand
Dock Workers' Federation had decid-
ed to observe an “anti-service conduct
rules day” in all the major ports on
the 22nd February, 1966. In pursu-
ance of this decision, the members of
trzde unions affiliated to the Federa-
tion are reported to have observed a
protest day on this date in the Ports
of Bombay. Madras and Kandla.

(b) The Conduct Regulations for
the employees of the Visakhapatnam,
Cochin and Kandla Port Trusts were
notified by Government on the lines of
the regulations applicable to Govern-
ment servants under Section 126 of
the Major Port Trusts Act, 1863 on
the 24th February, 1964. The question
of withdrawing these regulations does
mnot arise. As regards the Ports of
Bombay, Calcutta and Madras, uni-
form conduct rules approved by the
Port Authorities of all these ports
were received by Government recent-
ly and are being examined.

Production of Coconut

2164. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the annual output of coconuts at
present;

(b) the value and quantity of co-
conuts imported annually at present;
and

(c¢) the steps taken by Government
to attain self-sufficiency in the supply
of accounts?

The Deputy Minister in the Ministry

of Food, Agriculture, Community
Devel t and Cooperation (Shct
Shyam Dhar Misra): (a) 4736 million

3
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nuts in 1963-64 (latest available figure,
Figures for the subsequent year are
being collected and would be furnish-
ed.

(b) There is no import of coconut
as such at present, Import mainly in
the form of copra was limited to the
quantities indicated below:—

Year Import of
copra % in

tonnes.

196C-61 . . 99,258
1961-62 . 88,922
19€2-63 94,492
196264 88,067
1964-65 . . 63,099

(c) One of the major programmes
during the Fourth Plan would be in-
tensive cultivation of coconut in large
blocks on the lines of package pro-
gramme. A target of additional pro-
duction of 104 million nuts 18 under
consideration for the Fourth Plan. This
may require a net outlay of 8:568 cro-
res. In addition with a view to reduc-
tng the gap between demand and sup-
ply of coconuts, efforts are also pro-
posed to be made for increasing the
production and collection of non-edi-
ble oilseeds and to develop plantations
of red palm oil, so that coconut oil
now used for industrial purposes can
be replaced by these oils. Schemes
wwards these are being proposed in
the Fourth Five Year Plan.

Acquisition of Land in Delhi

2165. Shri Onkar Lal Berwa:
Shri Hukam Chand
Kachhavaiya:
Shri Yudhvir Singh:
Shri Gokaran Prasad:
Shri Bade:
Shri Omkar Singh:

Will the Minister of Food, Agricul-
ture, Community Development and Co-
operation be pleased to state:

(a) whether it is a fact that in Delhi
before acquiring any agricultural land|

MARCH 15, 1966

Written Answers 5560
garden, the owner of the same is paid
its compensation before stariing the
work thereon;

(b) whether it is also a fact that
before acquiring agricultural land the
owner is required to be informed of
such acquisition by a writtern notice
the necessity of acquiring the same;
and

(c) whether it js also a fact that
sufficient notice is given to raise the
objection by the owner before the
land is actually taken over by Gov-
ernment for its use?

The Deputy Minister in the Ministry
of Food, Agriculture, Community De-
velopment and Cooperation (Shri
Shyam Dhar Misra): (a) Yes, com-
pensation is offered to the owners of
agricultural land|garden in any lo:ality
before its possession is taken over ex-
cept in case of urgency where the em-
ergency provisions of the land Acqui-
sition Act ere invoked.

(b) The owners are not individually
informed, but a preliminary notifica-
tion is published in the Official Gazette
and the Collector causes public
notice of the substance of such notifi-
cation to be given at convenient
places in the said locality.

(c) Public objections are invited
against the proposed acquisition with-
in a period of one month.

Waste Land

2166. Shri M. Malaichami: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to refer to the reply given
to Unstarred Question No. 109 on the
15th February, 1966 and state the mea-
sures formulated to start State farms
in contiguous blocks where waste land
is available in large acres?

The Deputy Minister in the Ministry
of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): A committee has
been set up to explore the possibilities
of setting up State Farms on large
blocks of waste land available in the
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country. The findings of the Com-
mittee are awaited in the near future.

Auction of D.T.U. condemned vehicles

2167. Shri Yashpal Singh: Wil the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) whether Government have turn-
ed down the request of the Delhi
Transport Undertaking for -he &uction
of 90 condemned vehicles: ana

(b) if so, the reasons therefor?

The Minister of Transport, Aviation.
Shipping and Tourism (Shri Saniiva
Reddy): (a) No such request has been
received by this Ministry from the
Delhi Transport Undertaking.

(b) Does not arise.
Supply of Wheat and Sugar to Punjab

2168. Shri Daljit Singh: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state the quantity of
wheat and sugar allotted and supplied
to the Punjab State during 1965-66
and 1966-67 so far?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Govinda Menon): Quantities of wheat
and sugar allotted and supplied to
Punjab during 1965 and 1966 (upto
February '66) are indicated below:

(Figures in thousand
tonnes)
Wheat Sugar

Allotted Sup- Allotted Sup-
lied lied-

1965 (Jan-Dec) . 170°3 150°0 1798 185°1
1966 Jan-Feb) . 182 13-7 338 169
(for

Janu-

ary

only)
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Grow More Food Campaign in Punjab

2169, Shri Daljit Singh: Will the
Minister of Food, Agriculture, Com-
munity Development ang Cooperation
be pleased to state the amount of
grant actually given to the Punjab for
Grow More Food Campaign during
1965-66 and to be given for the year
1966-67 so far?

The Deputy Minister in the Ministry
of Food, Agriculture, Community Deve-
lopment and Cooperation (Shri Shyam
Dhar Misra): Grant given to the Stateg
for the Grow More Food Campaign is
covered under the Heads of Develop~
ment—(i) Agricultural Production (in-
cluding Land Development), and (1)
Minor Irrigation. A total grant of
Rs. 171.54 lakhs has been allocated to
Punjab State during 1965-66, under
the above mentioned two Heads of
Development. The grant will be actu-
ally released for payment to the State
Government by the end of March 1968
when the statements of actual ex-
penditure for the first three quarters,
and anticipated expenditure for the
fourth quarter of 1965-66, are received
from the State Govermment. The
amount of Central financial assistance
to be allocated during 1966-67, has r.ot
been finalised so far.

Air-lifting of Foodgrains

2170. Shri Madhu Limaye: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether the Government of
U.S.A. have formulated any program-
me of air-lifting food supplies to the
interior, famine-affected areas in
India; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shrd
Govinda Menon): (a) Government is
not aware of any such programme.

A (b) Does not arise.
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Classification of Paddy Lands Ju Kerala
2171. Shri Vasudevam Nair:

Shri Warier:
Will the Minister of Feed Agrieml-
ture, Co ity Devel t  amd

Ceoperation be pleased to state:

(a) whether Government have re-
ceived representations from the agri-
eulturists against the classifications of
paddy lands in Ke ala State for the
purposes of levy; and

(b) if so, the action taken thereon?

. The Minister of State im the Minis-
4ry of Food, Agriculture, Community
Development ang Cooperation (Shri
‘Gevinda Menon): (a) and (b). In a
Notificution issued by the Government
0! Kerala on 3rd January 1966 under
th> Kerala Rice and Paddy (Procure-
‘m nt by Levy) Order, 1965, the Talukg
of the State of Kerala were classified
ir.p four categories depending on the
‘p-oductivity of the land and different
rcales of levy were prescribed for the
different categories of Land. The
State Government, however, received
certain representations subsequently
to the effect that such classification
-caused hardship to cultivators in cer-
tain areas. The 'matter was, there-
fore, re-examined by the State Gov-
ernment who issued a fresh Notifica-
tion on 14th February, 1966, revising
the classification of land suitably.

Managere of Milk Depots

2172, Shri 8. M. Bamerjee: Will the
Minister of Food, Agriculture, Com-
munity Development and Cooperation
be pleased to state:

(a) whether 1t is a fact that the ser-
vices of the Depot Managers and
Depot Assistants enployed on milk
depots of the Delhi Milk Scheme can
be terminated at any time without
assigning any reason therefor and they
are also not required to be served
with any show-cause notice before dis-
pensing with their services; and

(b) it so0, the reasons therefor?
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The Minisier of State In the Mimls-
try of Feod, Agriculture, Community
Development and Cooperation (kN
Gevinda Menon): (a) Yes

(b) These are part time employess,
usually working in one shifi—in the
morning or in the afternoon for u few
hours. The existing terms snable the
management to take prompt action in
case of delinquency—such as adultera-
tion, black-marketing, wmisbehaviour
towards cllents, irregular gattendwnce
etc. Action is taken by Chairman,
Delhi Milk Scheme, after investige-
tion into the case.

“Jal Jawahar” Crew

2173. Shrimati Savitri Nigam: Will
the Minister of Transport, Aviatien
Shipping and Tourism be pleased to
Reddy): (a) and (b). Necessary infor-
Question No. 612 on the 22nd Decem-
ber, 1964 and state:

(a) whether the question of pay-
ment of compensatnon to the kith and
kin of the crew of ‘Jai Jawahar has
since been gettled and, if not, when
it is likely to be settled; and

(b) whether any interim or final
payment has been méade to them and if
50, the details thereof?

The Minister 6 Transport, Aviatiea
Shipping amd Tourism (Shri Sanmjiva
Reddy): (a) and (b). Necessary infor-
mation is Defrig collected, and will be
placed on the Tabf® of the Sabha in
due course.

Scooter Fares in Delhl

2174. Shri Kolla Venkaiah:
Shri Miheswar Naik:

Will the Minister of Transport, Avia-
tion. Shipping and Tourism be pleased
to state:

(a) whether the scooter-rickshaw
drivers resorted to strike against the
new fare rates in the third week of
February, 1966, in Delhi;

(b) it so, for how many days the
strike continued,
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(c) the number of drivers who took
part in the strike;

(d) whether the taxi drivers have
shown any sympathy towards the
strikers; and

(e) the actiom takem by the mutho-
rity to reconsider the rates in view of
the protest?

The Minister of Transport, Aviatiea,
Shipping amng Toursm (Shri Sanjiva
Reddy): (a) Yes.

(b) Seven days.
(c) About six humdred.
(d) No.

(e) The State Transport Authority,
Delhi, in its meeting held on the 8th
March, 1966, reconsidered the matter
and approved enhancement of rate of
fares for autorickshaws as  under,
subject to fitment o approved fare-
meter, with effect from the 13th March,
19668:—

(i) Minimum of 40 paise for the
first 1} K.M. or less, and

(ii) 10 paise for each subsequent
3K.M. or less,

Calcutta-Agartaly Freighter Service

2175. Shri Birep Dutta: Will the
Minister of Transport, Aviation
‘Shipping and Touriém be pleased to
state:

(a) whether the freighter services
from Calcutta to Agartala has been
opened by the Indian Airlines Cor-
poration; and

(b) if not, when it is expected to be
started?

The Mhister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) No, Sir. The Dakota
freighter services from Calcutta to
Agartala, Manipurand Assam have not
yet been resumed due to labour trou-
ble in Calcutta area.

(b) The services will be resumed as
soon a8 possible after the situation im-
proves.
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Imposition ¢f Levy on Paddy in
Tripura

2176, Shri Dasaratha Deb: Will the
Minister of Food, Agriculture. Com-
munity Development ang Coeperatiom
be pleased to state:

(a) whether the Government of
India have received any proposal from
the Government of Tripura for the
imposnition of levy on paddy im
Tripura.

(b) if so, whether the Government
of India have given their approval te
the proposal; and

(c) if not, the reasons thereof?

The Minister of State in the Minmis-
try ot Foed Agriculture, Community
Development and Cooperation (Shri
Gevinda Menon): (a) Yes, Sir.

(b) and (c). Yes, Sir. But there are
indications that the Government of
Tripura have recently decided not to
resort to levy for the purpose of pro-
curement.
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Expansion Programme of Air India

2178, Shri D. C. Sharma: Will the
Minister of Transport, Aviation, Ship-
ping and Tourism be pleased to state:

(a) the expansion programme of the
Air India for 1966-67 and in what
stages it is to be carried out; and

(b) whether the Air India proposes
to open some offices abroad and if so,
the justification for the same?

The Minister of Transport, Avia-
tion, Shipping and Tourism (Shri
Banjiva Reddy): (a) The prescnt pat-
tern of operationg would -ontinue dur-
ing the first half of the year 1966-67.
Frconm October, 1966, the present pian
Is to introduce—

(i) an udditional weekly frequen-
cy on the India/UK raute.

(ii) extension of the Bombay/
Singapore service to Sydney.

(iii) an additional weekly frequ-
ency on the India/East Africa
route.

(b) Air-"ndia’'s present plan i3 to
open 3 offlin2 offices in India and
abroad during 1966-67. The justifica-
tion is the utilisation of business poaten-
tial in fresh a‘eas to earn additional
revenue for the Corporation. The
location of thesz offices has not yet
been finally decided.

Missing 1.A.C. Fokker Friendship
Plane

£2179. Shri Vishwa Nath Pandey: Will
the Minister of Transport, Aviation,
Shipping and Tourism be pleased to
state:

(a) whether it is a fact that the
wreckage of the Indian Anlines
Fokker Friendship plane, which was
missing from the 7th February, 1966,
has been sighted on the 1st March,
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1966 near Hun-Heng Hills (Jammu &
Kashmir); and

(b) it so, the details of the recover-
ies 'made?

The Minister of Transport, Aviatiom,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir. The wreckage
has been found at Hung-Hing Hills
(Jammu and Kashmir).

(b) According to information rece-
ived upto 9th March 1966, a total of
34 bodies have been recovered from
the wreckage of the aircraft, 31 of
which were identified. Three bodies
were charred beyond recognition.

Supply of Foodgrains to Mysore

2180. Shri Linga Reddy: Will the
Minister of Food, Ag iculture, Com-
munity Develcpment and Cooperation
be pleased to state:

(a) whether the Government of
Mysore has requested the Central
Government for a permancnt supply
of foodg-ains with a view {o intro-
ducing rationing in Bangalore wund
Kolar Gold Fields;

(b) if o, the quantity of wheat and
rice requested to be suppiied every
month; and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Govinda Menon): (a) and (b). The
Qovernment of Mysore had asked for
an assured supply of 60,000 tornes of
wheat and 16,000 tonnes of rice per
month from the Centre {0 meet the
requirements of the entire State, be-
fore they introduced statutory ratiom-
ing in the five towns of Bangalore,
Mysore, Hubli-Dharwar, Kolar Gold
Fields and Mangalore.

(c) Does not arige.



5569 Disturbances in PHALGUNA 24, 1887 (SAKA) Delhi (Adj M.) 5579

Crash of Patiala Flying Club Plane

2181. Shri Vishwa Nath Pandey:
Shri Onkar Lal Berwa:
Shri Omkar Singh:
Shri Hukam Chang
Kachhavalya:

Will the Minister of Transport,
Aviation, Shipping and Tourism be
pleased to state:

(a) whether it is a fact that two oc-
cupants of a Patiala Flying Club plane
(Jullundur) were killed when it
caught fire in mid-air and crashed to
the ground on the 2nd March, 1356
at Phagwara; and

(b) if so, the causes of the accident?

The Minister of Transport, Aviation,
Sbipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir. Tw) accupants
of the Patiala Aviation C'ub &ircraft
were killed when their plan2 ¢ ashed
and caught fire on 2nd March, 1966 at
Phagwara.

(b) The accident is under investiga-
tion.
Air India Employees

2182, Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Transport,
Aviaticn, Shipping ani Tourim be
pleased to state:

(a) Whether Government have re-
ceived the award of the Natisnal
Industrial Tribunal in the case of Air
India Employees;

(b) whether the work-to-rule prac-
tice adopted by the employees has
anything to do with the delay in
eubmitting the award on the abrupt
breaking off of direct negotiations
with the Union;

(c) the effect of this practice on the
flight schedules; and

(d) the losscs sustained as a result
thereof?

The Minister of Transport, Aviation,
Shipping and Tourism (Shri Sanjiva
Reddy): (a) Yes, Sir.

(b) No, Sir.

(c) and (d). There have been delays
to flights on account of ‘work to Rule
and ‘work to trade' practices adopted
by a section of employees belonging
to the Air Corporation Employees
Union.

These delays to flights did not cause
any serious loss of revenue by they
resulted in considerable inconvenience
to passengers and loss of goodwill and
diversion of traffic.

Bye-Elections

2183. Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shri Kishen Pattnayak:
Sh'i Hari Vishnu Kamath:
Shri Yashpal Singh:
Shri D. C. Sharma:

Will the Minister of Law be pleased
to state:

(a) whether it is a fact that the
Election Commission have tentatively
decided not to hold bye-elecuions;

(b) if so, the reasons for this decl
sion as conveyed to Government by the
Election Ccmmission; and

(¢) whether there is any likelihood
cf reconsideration of this decision?

Th+ Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) to (c¢). On the 17th Sep-
tember, 1965 the Election Commiission
issuei a Press Note postponing the
holding of bye-elections to the Lok
Sabha and the State Legislative As~
semblies. Thereafter, the |Govern-
ment is not aware of any decision, ten-
tative or otherwise, having been taken
by the Election Commission in this
behalf. B I

12.15 hrs.
MOTIONS FOR ADJOURNMENT
DISTURBANCES IN DeLmr

Mr. Speaker: Now, I have got six
Adjournment Motions and 18 Calling
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Attention Notices on the disturbances
in Delhi. May I ask the Minister
whether he has to gay anything, only
on the failure, if any, of the Govern-
ment and not on other things for the
present?

Shri Hem Barma (Gauhati):
should be allowed to say—

Mr. Speaker: If he ig not satisfled,
1 will ask him. Now, I will call one
or two of them to have their say.

We

oY Taw ; (fewR) S & T
TR ¥ SHET AT WH & ag GAT &
a1 GEST ENIT | SE% AR WIT JAT
TERT ¥ 99 & I AT AT &

wow wpw - oyt Afew o
§, i et we a9 feaT g

oYy  qEw oW oY A oar

{r arfgd
wewm /R W 9@ A )

ot Ty e @) o A qRr g
wifgd ¥ a1 7

W WEAT | 99 WY &5 ATRY |

o T wom Ay, # fag
ogr ...

Mr. Speaker: Would he sit down? I
have askeq Shri Bagri to sit down.

ofy ermw (wifewT) : e wERy,

oW AEA 9T WY 35T e |
w7 oY 95 IEY |

Shri Surendranath Dwivedy (Ken-
drapara): He does not want to make
a statement.

The Minister of Home Affairs (Shrl
Nanda): There is no failure, I am
prepared to make a statement.

Mr. Speaker: I will have to ask them
how they allege, and he ought to muke
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some gtatement, whether there is real-
ly anything—(Interruption).

Shri Nanda: I have a statement to
make. The Bharatiya Jan Sangh gave
a call for the observance of hartal on
14th  March, 1966 to protest against
the recommendation of the Congress
Working Committee in regard to the
demand for Punjabi Suba. On this
day acts of violence and hooliganism
occurred mainly "at Chandni Chowk
and Lahori Gate where mobs indulged
in brick-batting, arson and looting of
shops, burning of private vehicles, in-
cluding three private cars, two scoot-
ers and a jeep, and attack on the
police. There were also clashes bet-
ween groups of persons. In the after-
noon, a crowd of about 200 to 250 per-
sons went to the office of the All
India Congress Committee at Jantar
Mantar Road and created rowdism.
The police intervened at all these
places and, besides dispersing the vio-
lent mobs, were able to give protection
to such of those who were being inti-
midated or subjected to other forms
of coercion.

Shri
Question.

Kapur Singh (Ludhiana):

Shri Nanda: On the eve of the hartal
the police had rounded up 169 bad
characters of the city and during the
day about 65 persons were arrested
for looting, arson and rioting. To-
wards the evening, the District Magis-
trate promulgated an order under sec-
tion 144 of the Code of Criminal Pro-
cedure for seven days in the areas of
police stations Kotwali, Lahori Gate
and Sadar Bazar. Curfew was also
imposed in these areas from 8 pmm.
to 7 am. The situation has been under
control and peaceful since 5 p.m.
yesterday.

In all these incidents, one Additional
District Magistrate, a Superintendent
of Police, two Deputy Superintendents
of Police and 19 other public servants
(including 15 policemen) received in-
juries. 19 members of the public were
also injured. All this is a matter for
deep regret and sorrow.
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One cannot too strongly condemn
the acts of hooliganism into which
such pubiiz demonstrations soon de-
generate. I appeal to the Members
of all political parties for the full and
unstinted co-operution in the difficult
tasks facing the country without dis-
sipating the encrgies of the people
which may hinder development, pro-
gress and welfare of the community.

May I in the end assure the House
that Government are determined to
maintain peace and order and to give
fullest protection for life and pro-
perty and ere confident that this will
be done.

wOTY AP : W FAR BAIC T
&frgwr fear one |

Shri Kapar Simgh: The statement
which the hon. Home Minister has
made ig not only not conclusive on
the subject of the Adjournment Motion
but it also is afflicted with what is
called suppressio veri. The state-
ment made by the hon. Home Minister
deliberately suppresses the most im-
portant aspect of the situation in Delhi
which is now known not only to the
whole public from the reports in the
press but the truth of which I have
personally verifled after having made
enquiries on the spot. The ‘most im-
portant elements of the situation are
that it was the mobsterism of a parti-
cular community which inflicted
damage upon a minority community,
namely, the Sikhs.... (Interruptions)
This fact he does not mention. Secon-
dly, the attack of the mobsters . . .
(Interruptions).

Shri Ranga (Chittoor): He is point-
ing out the omissions.

Shrimati Tarkeshwari Sinha (Barh):
He can say about a particular party,
why should he point out an entire
community and put the blame on the
entire community?

Mr. Speake : I will ask him to con-
fin himself to those facts which might
show that there has been a failure.
W are for the present concerned only
with that and not with other facts.
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They can come only if the discussion
is allowed.

Shri Kapur Singh: If I have said
anything, even though right but which
has aroused the animosity of the hon.
Lady Member, I can only say it is my
misfortune. I have said nothing that
was improper. The statcment of the
Home Minister suppresses this aspact,
which is most vital to the whole situa-
tion, that the attacks were focused
np only on a particular community,
that is, the Sikhs, but they were also-
focussed on the central cultural and
religious centré of the Sikhs, namely,
Gurkdwara Sisganj, which is in the
vieinity of the kotwali.

Mr. Speaker: That is one aspect.
Failure ghould come.

Shri Kapur Singh: I am coming to-
that. All these attacks and the re-
prehensible activities of the mobsters
on a particular community were per-
formed . . . (Interruptions). 1 say
what I know to be the truth and no
amount of shouting will be able to
cow me down.

Mr. Speaker: Order, order. Mr.
Kapur Singh also will sit down. I am-
to be satisfied first whether there has
been a failure. At this stage, it should
be confined only to those facts and
other emotions or other feelings
should not be brought in.

Shrimati Tarkeshwari Sinha: The
word comrmunity and communalism
should not be used.

Shri H. N. Muierjee (Calcutta Cen-
tral): rose—

Mr. Speaker: He ig not a signatory.

Shri H. N. Mukerjee: I have given
a calling attention notice.

Mr. Speaker: 1 am on the adjourn-
ment motions now. Shri Bagri.

Shri Kapur Singh: I have not finish-
ed, Sir. :

Mr. Speaker: He might sit
now. Shri Bagri

down.
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Shri Surendranath Dwivedy
(Kendrapara): Sir, it is very clear
from the reports available that the
situation could have been prevented
if the Government had taken action
quite well ahead. It has been admit-
ted by the Deputy Home Minister
that the police did not anlicipate
such events and, therefore, there was
not adequate police arrangcments even
in the kotwali when these incidents
occurred, They were confined there
when the attacks went on. There was
no police available even when there
were attacks and the peop'e were be-
ing forced to close their shops. Even
when ali these things happened the
police were nowhere to be found. It
is because of the failure of the admi-
nistration to take adequate steps to
prevent such things from happening
that the situation got aggravoted and
such unfortunate incidents took place.
Therefore, it is this complete lack of
imagination, antic'pation aid failure o1
the part of the administration that has
led to this unhappy incident.

I repudiate the suggestion that any
community was responsible for this.
It is very unfair that in situation like
this any motive should be attributed
to the actions of any community. That
is wrong. We are not concerned with
any religion here. I do not think these
incidents had anything to do with any
attack on any religion or any commw-
nity whatsoever,

Some hon. Members rose—

Shrl Hem Barua: Sir, my name &
also there.

Mr. Speaker: All names are not t®
de called.



5577 Disturbances in PHALGUNA 24, 1887 (SAKA) Delhi (Adj. M) 3578

Shri Hem Barua: You have allowed
Members to be called like that. Why
should there be a departure particu-
larly in my case?

Mr. Speaker: It is not fair.
are six adjournment motions,

Shri Hem Barua: When Shri Muker-
jee stood up you did not allow him to
speak because he had not sent in an
adjournment motion. That shows you
wanted to call only those whose names
are in the adjournment motions. But,
Sir, you have so nicely omitted me.

There

Mr. Speaker: One whose name fis
not there, of course, I would not call
him. But one whose name is there it
is not necessary that I must call him,
Every one cannot be called, I may
tell the hon, Member.

Shri Hem Barua: Then why did
your office take the trouble of typing
out things in the morning; we could
have had a happy morning.

Mr. Speaker: When it comes up for
discussion, if it is admitted, then cer-
tainly he will have preference over
those who have not sent in adjourn-
ment motions. Now I am tryi-g to
assess whether there has been a failure
or not.

Shri Hem Barua:
been a failure.

Mr. Speaker: All right, he may alzo
sav what he wantg to say. He should
not be impatient.

o qem ;. faw@ e g

21 arTeigia )

Shri Hem Barua: My submission is
this. This twenty-four-word resolu-
tion passed by the Congress Working
Committee without giving any detail-
ed account of the new State to come
or a c'ear picture of it is at the root
of all these troubles. Whenever a
momentous decision of this sort 1s to
be made the Government should make
an announcement and give full de-
tailg and a clear picture of it,

I say there has

Here Government has not done it.
My fear is this. These things are

spreading. ...

Mr, Speaker: He is talking apout
a general problem. Here we are con-
cerned with what happened yesterday
and the failure of the Government im
dealing with the situation,

Shri Hem Barua: Now my fear is
this, Things of this sort are spreading
and that might adversely affect the
democratic structure of this country.
We cannot allow India to be broken
into fragments. Although Shri Kapur
Singh has said all these things, I would
like to say that the Sikhs have behav-
ed in a commendable way to prevent
the situation from deteriorating inwo
an orgy of violence. We must take
that also into account. Whatever that
might be, yesterday the police failed
miserably. The Home Minister in his
statement has stated that he knew and
the Government knew about the pro-
posed demonstration to be staged by
certain political partics and vet he did
not take any adequate measures to
prevent the situation from deteriorat-
ing to such a stage yesterday. The
police appeared at the scene only three
hours after the incident. The Chief
Commissioner has pleaded his inability
or helplessness bv saying that he did
not have any policemen to reinforce
the existing po'‘ce personnel. This is
the state of thines in the canital of
this country and this Government has
failed in a very miserable mannerl

Some hon. Membersrose—

Mr. Speake=: I cannot a’low ovror-
tunities to all members to speak.

Shri Kapur Sinch: Sir, T had not
completed my statement.

Mr, Speaker: All right:

Shri Kapur Singh: I will not reft-
erate the ground which has already
been covered. I merely want to make
two points. Firstly, it I have given
any impression that 1 was trying to
fix responsibility on any particular
community as a whole, I can assure
the House that it is not my intention.
1 was merely referring to a communal
gection to which reference has beem
made by the hon. Home Minister him-
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[Shri Kapur Singh)
self. Secondly it hag been stated by
many hon. Members who have preced-
ed me that the Punjab Police and the
Delhi Administration have miserably
failed. ] want to add to it that the
Delhi Administration ang the Punjad
Police have not only miserably failed
but they have miscrably acted also.
We have evidence in our possession
to support this contention that the
police here has acted in a manner
which shows that they were not only
deliberately refraining from affording
protection but they were deliberately
helping and abetting those elements
which wanteq to create trouble. On
this account also I say that there is
tailure on the part of the Government.
N TEweE () ¢
wsqw whiew, 40 fadaw gw  fora
S | W FET AT N WA g &
T & A gEeT A W e )
e & w19 & g% fAad wo wEar
g f5ag gt ?
WSUW WA . Ag | TG E
Tt & el of, &9 ot faw wfeg
fir wowT o TEenie W , "y
* w7 fear W @ wwemEw fe ag
7T AT & AR Fgi gfew Arwwe
gt & fos ag s w9
o TR § Al a o
g1 ug gwn wER ¥ 9w ) @R
TR TF ¥ FO e AT R T W)
IR TERTT IR AR T F V)
Ig% o% syfaw gavor fog T @ AT )
et F a9 Iuar dTerw § af )
I IBTHT FAN AT | Wy ATl
fafe & 1+ . . . (wwEw) . L.
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weaR WY : I 9w § 98 Qg
a7 Taey f5 wrar gfes w1 w7 $eA
g’
it e ;o & agi ¥ aar
a1 ¥ e fF gfem qm & o & oty

MARCH 18, 1966

Delhi (Adj. M.) 5580

ar fweft 3w dre a€ & ? afx qfww
wTEaY a1 ST ATEAT AT qg WAy
qEX § &Y AT afgd oy o= 6 agi 9
T g aAr o | oo ag
A ¥ Qv e ¥ gfaw gY
gt afex 05 w0 0 AT & fwgi
T WIT FqAT a7 Ifem 7 ww 17

Mr. Spzaker: There are two qucs-
tions. One allegation has been that
the police arrived at the scene 3 or 4
hours later. They did not anticipate
it, or even when theie events were
happening they did not appear there.
Secondly, where were these jeeps
burnt?  Were they in front of the
Gurudwara? The front of the Guru-
dwara is the same as the Kotwali it-
self. If the jeeps and other things
have been burnt just in front of the
Kotwali itself, then how did the
Minister say that there hag heen no
failure on the part of the police?

Shri Nanda: Sir, yesterday my
colleague, Shri Shukla, was on the
spot for many hours, moving about
for a number of hours, and the specific
information may be provided by him;
but I may just clear up one thing and
that is that in the whole of the city
arrangements were made, that is the
force had been spread out in all parts
of the city to meet any situation that
might arise. The previous evening 69
people had been arrested. In the
course of the day at any particular
point where trouble arose, it is quite
possible that some lapse on the part
of an individual may have occurred
and action has been taken regarding
that. Here I may also assure you
that T have decided personally to look
into all the circumstances to be able to
pinpoint whatever has been responsible
for this and to take whatever action
is necessary,

Mr Speaker: Were the cars burnt
just in front of the Gurdwara?

Sh Xann= Sineh:
(Inteysugtion).

Yes, Sir. ...
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The Deputy Minister in the Minis-
try of Fome Affairs (8kri Vidya
Charan Shukla): Sir, I was present en
the spot from 1.30 p.m. onwards up to
about 5 o‘cloek,

Mr. Speaker: When did the treuble
start?

Shri Vidya Charan Shukia: The
trouble started, aceording to my infor-
mation, a litile before I arrived
there...... (Interruption). When 1
arrived there therc were two cars
burning.  There were two scocters
that were also burning, but none of
them were either in front of the Police
Kotwali or the Gurdwara,

Mr Speaker: Where were they
burning?
Shri Vidya Charan Shukla: They

were away from the Gurdwara.

Shri Kapur Singh: Ho_w far rway?

Shri Vidya Charan Shukla: About 40
yards away. ... (Interruption). 1 ins-
pected the spot myself.... (Interrup-
tion). There was no scooter or vehicle
burning in front of the Kotwali or the
Gurdwara; they were away from there,
about 40 yards away.... (Interrup-
tion).

Mr. Speaker: 1 give my consent to
it. Shri Kapur Singh may ask for the
leave of the House. ... (Interruption).

Shri Kapur Singh: Sir, T beg to ask
for leave to move the adjournment of
the House,

Mr, Speaker: Ig there any objection?

Some hon. Members: Yes,

Mr. Speaker: Those hon, Members
who are in favour might rise in their
places....I find, more than 50 hon.
Members rising. It would be taken
up at 4 O’clock.
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12.40 hrs.

RE: CALLING ATTENTION

NOTICRS
(Query)

Mr, Speaker: There is a Calling
Attention Notice about the arrest of
Master Tara Singh and others where-
in it is alleged that the arrest of
Master Tara Singh and his lieutenants
under D.I.LR. was on the advice of Shri
V. Shankar, Secretary to Government
of India. It can be a matter eoncern-
ing the Centre if really it has given
advice. Otherwise, it will not be a
matter concerning the Centre.

The Minister of Home Affairs (Shri
Nanda): There was no such adviee
given.

Mr, Speaker: Then, I cannot allow
it.

Shri Kapur Singh (Ludhiana): It
might be allowed. May I make a sub-
mission?

Mr, Speaker: If there is any proof
that advice has been given by the
Centre, I am prepared to listen to him.

Shri Kapur Singh: I may be permit-
ted to explain as to what amounts to
the advice of Shri V. Shankar....

Mr. Speaker: Not that,

Shri Kapur Singh: 1 want to show
that the statement of the Home Mini-
ster amounts to equivocation and,
therefore, permit me to make a sub-
mission. Equivocation means when
you put a peculiar meaning on a par-
ticular expression of the word....

Mr. Speaker: Mr. Kapur Singh, this
matter is not the responsibility of the
Centre. It is purely a State matter.
The arrest of Master Tara Singh or
whoever might be has been done by
the State Government. The Cen-
tre hag got nothing to do with it,
Only because he had put it that it
was on the advice of the Centre that
1 enquired from the Centre and be-
cause the facts are known now,
according to the Government, no
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advice has been given, I disallowed
that.

8hri Ranga (Chittoor): Sir, I am
not questioning your ruling. We
wanted to submit that it is a fact that
Mr. Shankar was sent as the agent
of the Government of India to advise
the Government of Punjab. I do not
know for what specific purpose he has
been sent there; it has not been done
anywhere else so far. It is natural
for me to draw the conclusion that
since this has happened, the arrest of
Master Tara Singh, soon after Mr.
Shankar had gone there, the Centre
cannot in conscience plead either of
non-interference or non-interest in the
arrest of Master Tara Singh.

Mr. Speaker: Even if Mr. Shankar
has gone there as their adviser, then
too, if he advised the State Govern-
ment, the administration is of the State
Government and not of the Centre.
Papers to be laid.

Shri H, N, Mukerjee (Calcutta Cen-
tral): There is a Calling Attention
Notice which you were pleased to hold
over in regard to the visit of the
Home Minister to Calcutta,

Mr. Speaker: He is making a state-
ment tomorrow.
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1245 hrs,
PAPERS LAID ON THE TABLE

Auvprr  ReporT  (Crvip), 1968 AND
APPROPRIATION Accounts (Crvir),
1964 65

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
On behalf of Shri Sachindra Chau-
dhuri, I lay on the Table a copy each
of the following papers:

(1) Audit Report (Civil), 1968
under article 151(1) of the
Constitution. [Placed in Lib-

rary. See No. LT-5771/66].
(2) Appropriation Accounts
(Civil), 1964 65. [Placed in

Library. No. LT-5772/

66].

Frrre ANNUAL  ReporT oOF KERALA
WATER TRANSPORT CORPORATION Lrmrr-
ED ALONG WITH AUDITED ACCOUNTS

The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M. Poonacha): On behalf of Shri
Sanjiva Reddy, I lay on the Table a
copy of the Fifth Annual Report of
the Kerala Water Transport Corpora-
tion Limited, Alleppey, along with the
Audited Accounts for the year ending
31st March, 1963, and the comments
of the Comptroller and Auditor
General thereon, under sub-section
(3) of section 619A of the Companies
Act, 1956, read with clause (c)(iv) of
the Proclamation dated the 24th
March, 1965, issued by the Vice-
President, Aischarging the functions
of the President, in relation to the
State of Kerala. [Placed in Library.
See No. LT-6773/66].

Shri N. Sreekantan Nair (Quilon):
I want to raise a question.

See

Mr. Speaker: I will allow him.

REPORT OF THE SHIPPING DEVELOPMENT
Funp CoMMITTEE

Shri C. M. Poonacha: I beg to lay
on the Table a copy of the Report of
the Shipping Development Fund Com.-
mittee for the period ended 3lst
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March, 1964, along with the Audited
Accounts, under sub-section (6) of
section 16 of the Merchant Shipping
Act, 1958. [Placed in Library. Sce
No. LT-5774/66).

AMENDMENTS TO KERALA LAND
. AssicNMENTs Rures, 1964

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperat.on (Shri
Shyam Dhar Misra): I beg to lay on
the Table a copy of the Notification
S.R.O. No. 405/65, published in Kerala
Gazette dated the 16th November,
1965, making certain amendments to
the Kerala Land Assignment Rules,
1964, under sub-section (3) of section
7 of the Kerala Government Land.
Assignment Act, 1960, read with clause
(c)(iv) of the Proclamation dated the
24th March, 1965, issued by the Vice-
President, discharging the functions
of the President, in relation to the
State of Kerala. [Placed in Library.
See No. LT-5775/66].

Mr. Speaker: What does Mr. Sree-
kantan Nair want to say?

Shri N. Sreekantan Nair: In view
of the fact that the Kerala Govern-
ment, acting under the President’s
rule, has very seriously jeopardized'
the interest of the people of that State
by suspending off and on and liqui-
dating almost the life-line of traffic,
the water transport, and in view of’
the fact that a large amount of money
was spent on that by Kerala Govern-
ment, that report has to be consider-
ed and some time should be allowed
for that.

Mr, Speaker:
for that.

Shri Harl Vishnu Kamath (Hoshan-
gabad): May I request that the ruling
given by you yesterday on the case
of release of Shri Umanath on parole
be circulated—because you will agree
that it is a great triumph for the con-
cept of Parliamentary democracy, the
supremacy of Parliament—just as
your last year’s ruling on C.B.I. report

He can give notice

 was circulated?
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Mr. Speaker: It was eirculated. Mr.
Kamalnayan Bajaj.

Shri S. M. Banerjee (Kanpur): Will
‘the Minister reply today or tomorrow?

Mr. Speaker: Tomorrow.

Shri M. R, Masani (Rajkot): When
will the debate end?

Mr. Speaker: It will continue for
‘the whole of tomorrow.

1248 hrs.

GENERAL BUDGET--GENERAL
DISCUSSION-—contd,

Shri Kamalnayan Bajaj (Wardha):
‘1l was saying yesterday that the
Finance Minister had made a good
survey and showed a good grasp of
the economic development of the
country. But looking through the tax
proposals, 1 have come to the con-
clusion that he has not been bold
.enough to solve the various problems.
He has given only some trifle conces-
sions like abolition of the tax on bonus
issues, reduction in the incidence of
‘tax on dividend and 5 per cent. reduc-
tion in surtax. It was probably
thought that it would improve the
psychology of the share market. But
the 10 per cent levy on corporate tax
and the individual income-tax has
more than offset that. Last year on
.account of diminishing returns on cor-
porate tax and individual taxes, cer-
‘tain amount of concessions were
given, but this year, in spite of the
fact that the Finance Minister an-
nounced that there should be more
savings, he has failed to give any
such concessions.

The super profit tax was levied
after the Chinese aggression, This
tax was changed into surtax by the
previous Finance Minister, Shri T. T.
Krishnamachari. Thig tax operates
after the normal taxes have been paid
and certain amount of profit is
allowed to be exempted. This tax is
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a kind of tax on efficieney of the eor-
poration. The corporation whieh
works with greater efficiency has to
pay more because of the surtax. The
surtax was legitimate and eould be
justified during times of war, but im
normal circumstances, especially after
the Tashkent agreement, there is no
moral justification for the retention of
this kind of tax at all because it is a
discriminatory tax on persons who
are making special efforts to make
more profits. So I fail to understand
why this tax is continued on those
people who are working the corpora-
tion with greater efficiency. This tax
should really have completely gone.

12.50 hrs.

Now, I come to the 10 per cent sur-
charge on individual taxes. Although
at the lower limit of income-tax a
certain amount of concessions or ex-
emptions have been given that is so
negligible, because on an income of
Rs. 6000, the exemp'ion or concession
given is only about Rs. 14. But the
excise duty on sugar hag been in-
creased, and if a person with that in-
come has to pay the increased excise
duty on gugar, then it would mean
that on sugar alone he will have te
pay more than Rs. 14 which he would
otherwise save on an income nf Rs.
6000. So, even the exemptiop, which
hag bcen given to the lower ineome
group is only a paper transaction,
but probably on the whole, there s
more burden on the tax-payer in that
respect.

During the last year, the returns
from the taxes were reduced. During
1965-66, the estimated corporation
taxes were Rs. 3716 crores, but the
cxpected amounts are only Rs. 330
crores; so, about Rs. 41'6 crores were
received less. Similarly, in regard to
personal taxation, in 1965-66 the esti-
mateq amount wag Rs. 271.8 crores
but the cxpectation is only about Rs.
260 crores, thus leaving a shortfall of
about Rs. 11.5 crores. If we see this we
find that the diminishing return has
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already set in under this high rate
of taxation. Any expert on economics
can be made to go into it and he will
not come to any other conclusion ex-
cept this that the taxation has risen
to such a high level that diminishing
returns have already set in. For that
very reason, during the last year, the
previous Finance Minister had reduced
the taxation to some extent. In 1964-
65, on individual earned incomes, the
taxeg at the highest slab amounted to
825 per cent, but in 1965-66 they
were reduced to 74'75 per cent, but
this year again, they have been in-
creased to 82°25 per cent, almost to
the level of 1964-65. Thig is the posi-
tion in regard to earned income. As
regards unearned income the percen-
tage would be about 7 or 8 per cent
more. If you take the total taxation,
on uncarned income, the figure may
amount to 120 per cent of the annual
income; in the case of earned income,
it may come to about 108 to 110 per
<cent.

Tt has been said that there should
be mpre savings, and there should be
more production and more industries
should be developed and more invest-
ment should be there but then if one
has to pay more than 100 per cent by
way of taxes, where will the savings
be in the private hands or in the cor-
portations?

The tota] dividend that the compa-
nies had paid last year was about Rs.
71 crores. As compared io that the
additional taxation which had been le-
vied was Rs. 43 crores. If Rs. 43 crores
are to go out of that profit, then how
are the companies going to maintain
the dividend and how are they going
to have savings for investment?

Of course, some trifling benefits have
been given to the extent of about Rs.
7 crores by reducing the dividend
tax and by giving exemption up to
10 per cent on dividend and by al-
lowing the bonus issueg without taxes
and so on on the national income
-which was taxed previously. These

2799 (ai) LS—5
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are some of the thingg by which the
psychology could be improved; though
they do not result in much monetary
benefits, they have removed certain
irksome difficulties which were there;
and the psychology which was bad
in the share market has also been
improved; perhaps, these things would
simplify the tax structure and remove
unnecessary  administrative = work
which was not very profitable. From
that angle, I really welcome these
changes. But these things have been
more than offset by the levy of 10 per
cent tax. This is my inference; I
am not saying this on the basis of my
information as such, but my inference
is that when the total fiscal tax struc-
ture was framed, some of the irksome
taxes were removed, and five percent
concession was given on the surtax,
and since savings had to be improv-
ed, I feel that some concessions on
the corporation and individual taxes
must have been farmed in the origi-
nal budget when the Finance Minister
had framed it. I fai] to understand
how when there is the argument that
there should be more gavings, all of
a sudden this 10 per cent increase on
individual and corporation taxes has
come about. I wonder whether it
was a part of the budget as vriginal-
ly framed or whether it has been an
after-thought which has been super-
imposed later. If it was an after-
thought, it would mean that the inten-
tions of the entire fiscal policy were
changed later on at the last moment
because of certain political or other
considerations.

Last year, a trend was introduced
to lessen the tax on the highest slab
because of the diminishing returns;
and the psychology began to be slight-
ly adjusted. But again within one
year, if the trend is changed and it
is brought to the original level, then
we lose the confidence of the tax-
payer thereby, which in the long run
is not good, nor is it fair to the tax-
payer.

Last year, the previous Finance
Minister had assured the House that
there would be Rs. 150 croreg reduc-
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[Shri Kamalnayan Bajaj]

tion in the civil expenditure and so
on. But in spite of that there has
been an increase of Rs. 236  crores,
making a total difference of Rs. 386
crores. Of course, Rs. 30 croreg in-
crease is on account of defence needs,
and that is quite understandable; if
we take out these Rs. 30 crores, then
the difference would stil] be high, be-
ing of the order of Rs. 356 crores. This
is not a very small amount, and I
hope the hon. Finance Minister will do
wel] by applying his mind and get-
ting more savings under administra-
tion, by avoiding wastage and unne-
cessary costs which have gone on
increasing from year to year. In 1950-
51, the civil expenditure was Rs. 31
crores, but in 1965-66 it went up to
Rs. 122 crores, and in 1966-67 it is
estimated to be Rs. 141 crores. If this
is the rate at which civil expenditure
increases but if our total development
doeg not increase at a similar rate,
then where is the justification for
such increase in administrative costs?
In the entire budget of 1965-66 the
total non-productive expenditure was
about Rs. 1528 crores out bf Rs. 2470
crores tota] revenue. During 1966-67,
the figure is Rs. 1666 crores out of

Rs. 2719 crores total revenue. This
is the order of the non-productive
expendture. I admit that all
non-productive expenditure is not

useless expenditure; there are catego-
ries of such expenditure, which are
useful. But still we must have a
limit on the percentage of such expen-
diture we must lay down to what ex-
tent we can go in for non-productive
expenditure and to what extent we
must invest in creative or  fruitful
fields in the country. If 65 to 70 per
cent of the total revenue goes into
the non-productive category and very
little remaing for productive invest-
ment, then how are we going to effect
savings even in the public sector? It
is  surprising to find that in the en-
tire public sector, we are going to
invest this year Rs. 345 crores. The
total revenue from the corporate sec-
tor was about Rs. 340 crores; with the
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increase in taxation, it is going to be
Rs. 376 crores. As against this, we are
going to make an investment in the
public sector of Rs. 345 crores. If we
are going to invest all the money
which comes from the private
sector in the public sector, T have no
grievance. You may do so. But what
is the return on the public sector in-
vestment? It is g bureaucratic sector, 1
am glad that even members like Shri
Nath Pai described it ag that yester-
day, which I describeq two years ago
in this very House, that it is a bureau-
cratic sector, a government gector, not
a public sector. I can understand a
public sector where the public is
directly interested. Take the private
sector where the public companies are
there; there are thousands and thous-
ands of shareholders belonging to the
public; that is the public sector where
the public has direct control and
managers and shares in the profit and
S0 on.

13 hrs.

On the total investment of round
about Rs. 3200 crores or Rs. 2800
crores in the public sector, the re-
turn is not more than 1} per cent.
There again, I may be excused if I
use that word and say that the ba-
lance sheets of some of these public-
sector undertakings are not properly
drawn in the commercial gense. In
some of the balance sheets, they show
some profit without providing for de-
preciation. It is a fabrication. If g pri-
vate-sector company does that, that
is without providing for depreciation
shows a profit, it will be taken to task
by the company law board. If this
king of balance sheets are allowed in
the public sector without taking ac-
count of depreciation, it is not g fair
practice.

I would say that the public sector
should be run on entirely commercial
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lines in a systematic, methodical man-
ner. If the Government find it diffi-
cult to do so, which we see from the
resulls of so many years, 1 on, behalf
of the business community, give this
assurance. There are patriotic business
people who are experienced glso. I
assure the House and say this. Give
us half a dozen public-sector concerns
you are not able to manage, and in
a reasonable time, we will give you
what we want, how much money we
want; we will tell you what we are
going to do, we will give you the full

programme and policy. We will run
them.

Mr. Speaker: His time is up.

Shri Kamalnayan Bajaj: Please

give me five more minutes. When in
the midst of my argument, there is a
solitting up, it becomes difficult to
continue the thread.

1 give the House this assurance. Let
us have a trial. But I would
make it clear that there should be
no political or administrative inter-
ference. You have every right to check
and inspect, guide and advice. But
then you should leave it there. There
are private-sector people in the coun-
try, good, influentia] and experienced.
Instead of nationalising the malerial
wealth, T would say this. If you want
to do it, do it by all means. But why
not nationalise the rea] talent in the
country, the good qualities experi-
ence and talent of the people, and
ask them to serve the country by
managing the public-sector concerns
properly? That is the eastern way, the
Asian way. We know of the rishis and
munis. We have the system of sanyas
and vanaprasth, national service, I
think if g proper call ig given in the
proper way, there will be people com-
ing forward, people who have done
everything in their life who will give
their best for the country and do this
service for the sake of the country.

1 would not take much more time.
On the Gold Control Act, I have spo-
ken when it was enacted. After that,
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it has been distorted again by the
previous Finance Minister. I think it
has done enough damage. We should
really remove it. I would not argue
more about it.

T would also say a word about the
annuity deposit scheme. It is g very
troublesome, new device. It has
brought in only Rs. 40 crores. Even
if somebody pays whatever is due,
what is the position. Suppose Rs. 150
is due as annual deposit. He has to
pay in four instalments. If there is
a differece of Rs. 10 he has to pay
and then apply for refund. A person
has to wait at the Reserve Bank for
three, four five and six hours. For
a year and a half, many people have
not even received the receipt for
their payment. As it goes on increas-
ing, after a few years I think the
administrative = cost will be out of
proportion to the receipt. Then I have
my doubt whether the Resreve Bank
will be able to cope with it efficiently.
So why keep such an anomalous, irk-
some and troublesome new device in
taxation? Even if you want to keep
it, make it completely optional.

In 1962, the tota] revenue of the
Government was Rs. 1300 crores; in
1966, it has increased to Rs. 2,700
crores, more than double. If Govern-
ment has increased taxation, T am
happy, but really, to that extent, has
the country progressed? Hag it pro-
gressed one hundred per cent?

13.07 hrs.
[Mg. DepuTy-SPEAKER in the Chairl.

The burdent of the heavier taxation
falls on the Indian people. This ig the
cause of further inflation. If al] this
money that had accrued in the hands
of Government was profitably utilised
for development, more goods would
have been produced and costs would
have come down which would have
been beneficia] to the country. Our

total national income is
round about Rs. 15,000 crores.
Out of that, if Rs. 2,700 crores

is the total collection of the Central
Government, it comes to 18 per cent
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of the total national income in gov-
ernment’s pocket for administrative
expenses. Apart from that, there are
State Governments who are collect-
ing taxes. I do not know the percent-
age in their case; it may be altogether
25 or even 30. It is regarded by eco-
nomic experts of the world that if the
revenue increases more than 20 to 25
per cent of the total national income,
it is serious; if it increases more than
30—35 percent, it is disastrous. These
figures make us tremble sometimes
and ask ‘where are we really pro-
ceeding?’. We have to take serious
note of these things.

Two more points and I will con-
clude. There has been some criticism
in the House of the managing agency
system. The system may go; I hold no
brief for it. But I would only say this
that when we want to develop our
country, a system is there which is a
co-operative system not only of fami-
lies but of friends come together. 1f
you find it bad and if you can re-
placc it by something else, remove it,
but do not create a vacuum by which
industrial development will be re-
tarded. I will give you an instance.
Some pcople in my close relationship
thought of forming g new company
some years ago. They have tried to
persuade Government to allow them
to have a managing agency. Just be-
cause they are small people, it has not
been sanctioned. The Government's
argument is, ‘Whatever percentage, 10
or whatever it is you want, you name
two people and take 5 per cent each;
but they will not agree to the manag-
ing agency’. I am prepared to argue
and convince the House that unless we
have the managing agency system in
the present conditions of our develop-
ment, we cannot bring people together
with t:c resources of entire families
and friends pooled together. Under
this system, they can share. If the pro-
fit of the managing agency is more,
you can always iniroduce g curtailing
slab and so en. That is a  different
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matter. But do not disturb the sys-
tem and dispense with it entirely
without giving the matter serious
thought. .

Yesterday there wag an argument
about the significance of the word
‘bania’ in the House. Shri Nath Pai
used it and I said that I am proud
to be a bania. Here I would give the
meaning of the word ‘bania’, ag I
understand it. For that T have to
speak in Hindi.

afqar q A qoEFT a7 = |
afar AY Y G HOAT T aF |
Ffaar A A g9 T § |
afmr &t 9t @9 §B @ & |
TR T fraT wgreAi Y afed A1

Shri Tyagi (Dehra Dun): 1 wish
1 were one.
Shri Kamalnayan Bajaj: I would

be proud if you were.

Shri K. C. Sharma (Sardhana): It
is his meaning.

oY ERAATT AAR : FAIR WAL
afrar #Y wgrer Fa1 &, w9tq S 7
o WG ¥ TG T 0 W AR A
forr #1 redl F Fgr AT § IAAT Y
oY A F FS F | afar T A
FT & gz AT ¥ ¥ q@m@m 1 oW W
HI9HT FEAT F9VT A § AV WY T«
TR F) AHE F AT Fg qFF § W
ST WY AT ZETT HSST § A W
TEFT T=B0 G Fg WA |

HTeAT WY A A B g AT
ferart, a7 % N7 ITRT FETE § giow
g &1 afar =g § foalt @a F 9
T wF A A7 aft T T T
FAT T
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@t o Wo FAAW (FTHYT)
fmagd Namgm

ot wHWTET Fww o wer |
FO 0 Y § A a1 gQ § WK g7 Anil
b oY AT FY Ffar F E

Shri A. C. Guha (Barasat): The
Finance Minister in any country is
mostly a prisoner of circumstances.
He has to act within the prevailing
economic conditions in the country.
But that would apply more aptly to
the present Finance Minister who had
taken over charge only about two
months before presenting the budget.
So, he has to work within the prevail-
ing conditions, and also within the
broad framework of the budget which
was mostly prepared before his tak-
ing over.

Moreover, it is not possible for
any Finance Minister to make a radi-
cal change in the financial, fiscal or
monetary policy of the country. He
has to take some time to give a new
drive, create new tendency, to the
economic policies of the country. So,
1 am afraid the present Finance Mi-
nister may get some vicarioug gbuses
and also some vicarious commendation
if any, because he is not responsible
for whatever present economic condi-
tion—good or bad is prevailing. He
has only to carry over the burden and
the legacy left for him and created
during these last 16 or 17 years.

To some of us, the word socialism
hag become something like a mantra,
whose incantation will lay the ghost
of capitalism or reactionism, and so-
cialism will dawn only if the Fiance
Minister or the Prime Minister  can
utter the word socialism g number of
times. It has been stated in this
House that this budget does not carry
any indication of the Bhuvaneshwar
resolution’, or has not taken any step
towards the reduction of inequalities.
I think the Finance Minister has stat-
ed that the Government is on policy
and principle averse to concentration
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of wealth and economic power or con-
tinuance of inequalities of wealth and
power. That he has stated in the
budget speech, and so, he has adhered
in his budget speech also to the fun-
damental policy enunciated for the
country, for this Government, that
is the reduction of economic inequi-
alities and equal economic opportuni-
ties and power for all.

The present Finance Minister has
not only to find the money for the
current revenue expenditure, but ke
has also to find monéy for the capital
expenditure and for the plan envisag-
ed and undertaken by the country.
For that he has to impose certain
taxes. 1T realise that it is hig obliga-
tion, and I do not like to blame him
for that. If there is any one to be
blamed, I think the blame should lie
also on this House, because the pud-
get and the plan were all discussed
year after year in this House and
approved by this House. So, if there
have been failures in our expectations,
if there have been failures in reaching
our goal or any relardation in prog-
ress then the responsibility lies with
the Government, and also to some ex-
tent with the House. We cannot ab-
solve ourselves from the responsibi-
lity for the failures, because every
policy was discussed and accepted by
this House.

Having said this, I would like to
point out some of the dark features
of the present economic position also
ag reflected in the present budget.
The most alarming economic feature
of the country is inflation. If the Gov-
ernment could have put 3 stop to th's
inflation, if the Goverament had heer
able to control the price spiral, I think
most of the problemg would not have
come, or would not have come in such
a severe form as now.

For this inflation I think the fiscal
policy of the Government is mostly to
be held responsible. I take up this issue
first because this is the pivotal point
on which other problems will more
or less hinge. During these few years,
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Government’s revenue has increased
by more than 300 per cent, during

three plan periods, and a huge amount
of money on account of this expen-
diture has been pumped into the
hands of the people, but there has not
been any corresponding increase in the
supply of goods. During the last ten
years, that is, during the second and
third plan periods, supply of money
has increased by over 100 per cent,
but the supply of goods has increased
only by about 40 per cent. So; the re-
sultant position is that money has
been abundant, but goods have been
scarce, money has been pursuing and
runningg after goods, and goods have
been trying to hide. That is the main
reason for thig inflation.

The previous speaker also referred
to non-development expenditure of
the Government. In 1950-51 the non-
development expenditure of the Cen-
tral Government was only Rs. 260
crores, and of the Stateg Rs. 223 crores,
total Rs. 483  crores, but in 1964-65
non-development expenditure has gone
up to Rs. 1,065 crores for the Centre
and Rs. 544 crores for the States, the
total coming to about Rs. 1,610 croves.
If during the plan non-development
cxpenditure of the Government has
gone up by about 400 per cent, you
can realise what position has to be
created.

The Finance Minister has stated in
his budget speech that there is urgency
of restricting Government expendi-
ture both 'of the Centre and of the
States, both of development and non-
development, both on capital and re-
venue accounts, but there has nol
becn any indication in the budget pro-
posals in that direction. Perhaps, hav-
ing realised the problem, it has not
been possible for the Finance Minis-
ter to curtail the expenditure of the
Government.

One proposal, which I would like to
put before the House, and througl}
this House to the Government, is that
there should be a deliberate policy
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of contradiction of money supply. We
should realise that this inflationary
tendency in the economy of the coun-
try has come in the wake of the infla-
tion created during the last world
war. The internal purchasing power
of the rupee during the last world
war had gone down by about 50 per
cent, and since then the internal pur-
chasing power of the rupee has gone
down very radically, and I think, co1-
sidering the price structure of 1939,
the present purchasing power of the
rupees will not be even 20 paise.

So there should be a deliberate po-
licy of contradiction of money supply
or at least the supply of consumer
goods should be made to catch up
with the supply of money. It is not
an easy task; it will take some years
for the government to supply enough
consumer goods to catch up with the
circulation of money.

Another matter for which there is
no justification at all is this. Govern=-
ment has increased six times the dear-
ness allowance to the central govern-
ment employees during the three plan
periods, first in 1961-62, then in 62-63,
then in 63-64,64-65, and in 65-66 it has
been done twice. The total amount,
excluding the recent announcement of
allowance to employees getting over a
thousand rupees, comes to Rs. 161.85
crores annually. I cannot understand
a more senseless and folish policy than
this. The total number of central gov-
ernment employees is about 2.6 mil-
lion out of a total of 460 million. This
only indicates that the government is
solicitous and  anxious only about
their own employees, forming less than
one per cent of the total population
in the country. I recollect that last
year in this House both the Ministers
of Finance and of Home Affairs stated
or admitted that the increase in dear-
ness allowance in the earlier part of
that financial year had been more
than neutralised by the increase in the
price following immediately after-
wards. Knowing this and knowing
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that it adds to the distress and diffi-
culties of the 99 per cent of the other
people, government have beétn putting
this burden of about Rs. 300 crores on
the general tax-payer. Instead vof
fighting the inflationary trend in our
-economy they have taken to this use-
less and harmful but easier way.

During the three plan periods, gov-
ernment have imposed and realised
taxes commmulative amount being to
Rs. 3,000 crores anaually. Only in the
‘Third Plan period they have imposed
taxes whose annual collection would
be about Rs. 2100 crores. {n the
‘Second Plan it was Rs. 218 crores ana
in the First Plan Rs. 170 crores. The
total tax imposed for the implementa-
tion of the Three Plans amounts to
about Rs. 3,000 crores annually. When
new taxes are imposed, every time we
are told that this is intended to mop
up the surplus purchasing power but
nothing is Jdone and no surplus power
has been mopped up. All these new
taxes have helped to  increase the
price which more or less has the
same effect as inflation, though in
economic termg the two may mean
different things.

There is Jne problem which is being
discussed inside the country and also
abroad. Some forcign countries have
been advising us on this devaluation
of our rupee. It is such an important
issue that a clear and categorical denia]
ot any proposal of devalution should
be made by the Finance Minister
himself or by the Prime Minister so
that there mav not be any irrespon-
sible discussion. Whatever advantages
that they advocates say, would accrue
to India, are all imaginary; it is doubt-
ful if it will mean only increase in
our exports but it will mean very
much less receipts for our exports and
more payments for our imports, parti-
cularly when the gap between export
and import is ever widening. We will
have to pay much more on our im-
portg than we may expect to earn on
increased exports.

It it is a question of promoting ex-
ports, it cen be done by subsidising
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exports as is now being done in the
case of sugar. Every consumer of
sugar in India has to pay for the sub-
sidy paid for the export of sugar. That
is a more economic and sensible way
of promoting exports than by deva-
luation of the rupee. While taking
about -exports, I am surprised at the
complacency prevailing in the
concerned ministry. Only a few
days ago there was a Bill on the ex-
port-import control. The minister ex-
pressed his satisfaction over the ex-
port performance of his ministry be-
cause the value of the exports has
increased. But if we look into our ac-
tual performance, the position is this.
From 2.02 per cent of the total world
trade, our share has come down to
1.15 per cent. The minister should not
be complacent about this. Energetic
and definite steps to promote exports
should be taken. Another curious
thing is that when the minister was
eloquent here about the performance
of his ministry, the Deputy Minister
stated:

“At present, the country’s ex-
port effort is feeble. From 1850
to 1964, world exports increased
from $56,689 million to $151,800
million, while during the same
period India’s exports went up
only from $1,146 million to $1,749
million.”

He had said that the country’s share
of the world exports shrank from 2.02
per cent to 1.1 per cent.

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri A. C. Guha: I shall take a few
minutes more.

Mr. Deputy-Speaker:

ready taken 20 minutes.

Shri A. C. Guha: I know; but the
Chief Whip of the Congress Party has
said that T may be given more time.
Now, about the promotion of export,
certain incentives schemes have been
devised, particularly the import en-
titlement scheme and the tax certifl-
cate scheme. I am very much doubt-
ful about the import entitlement sche-

He has al-
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me. I am afraid all these incentive
schemeg leave scope for sending the
money to the black market. It shouia
also be realised that there is g diver-
gence of opinion between the Reservc
Bank and the Commerce Ministry
about the total earnings by way of
export, and this divergence about the
statistics of export earnings only indi-
cates that certain monies which are
expected to go to the coffers of the
Indian foreign exchange have not gone
to the coffers of the Indian foreign
exchange, but they must have gone
to some black market. This is one
aspect which should be taken care bt
so that not only fhe question of pro-
moting our exports but also the ques-
tion of looking to the fact that the
export earnings should come to, ana
be accounted for by the Reserve Bank.
It should also be taken care of, so
that the country may get the full
benefit out of it.

The main problem now for the
country is this: whether it is for
checking inflation, or for earning of
foreign exchange, we have to in-
crease our production. 1 hope there
should not be any doctrinaire or
ideological inhibition put on produc-
tion. Every scope should be given
for greater production, provided pro-
duction is achieved efficiently and
economically,

The previous speaker pleaded about
the performance of the private sec-
tor, and the Commerce Minister also,
a few days ago, gave a good conduct
certificate to the private traders. I
do not think the country will share
this view about the performance of
the private sector; they are mostly
for profit, and they do not care either
for the quality or for the prices of
the product. They have an ensured
and protected market and expanding
the market too, where any commodity
can be solll at any price. This ten-
dency on the part of the private
sector sho1ld be checked. The Gov-
ernment should take some control for
ensuring {! e quality as also the price.
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I think at present the Government
have no authority to enquire into-
the costing of the industrial goods.
They should take certain authority
and should do it regularly. It is on
rare occasions when any commodity
is referred to the Tariff Commission
for protection, and only then the
Tariff Commission looks into the ques-
tion of costing. That is not an ade-
quate. The cars manufactured in
India are sold at about 70 to 80%
higher price than gimilar cars abroad
—I mean those manufactured abroad
by the foreign firms with whose col-
laboration the cars are manufactured
in India,

Most of the engineering goods in
India are a high-cost ones, and it is
frankly admitted that ours is a high-
cost economy. In a poor country, if
you develop a high-cost economy, it
means an enormous difficulty and
distress for the poorer sections.

I have referred to the taxation pro-
posals. It seems the Finance Minis-
ter has become bold enough, Previ-
ously, when there was any new tax
imposed, or when any new tax was
proposed, the Finance Minister at
least used to be somewhat apolo-
getic. Aggin in 1962-63, after the
election—not pre-election year as
now there was a proposal to the tune
of Rs, 60.80 crores by way of taxes.
Then be Finance Member who was a
much stronger person than the pre-
sent Finance Minister said that it will
“no doubt impose a burden of sacrifice
on our people.” He justifiedq it and
sald that it “will take us yet closer
to our goal of raising adequate re-
sources for our Plan.” Then he also
gave us the assurance or a warning
and said that “the pofnt to remember
is that there are only two alterna-
tives to such taxation—inflation or
stagnation.” 1 think the Government
or the Planning Commission have
been kind enough to give us all the
three—taxation, inflation anq also
stagnation. There is definite econo-
mic stagnation.
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Please finish.

I am not a fre-

Mr. Deputy-Speaker:
Shri A, C. Guha:

quent speaker. I would take just
three minutes,
Mr. Deputy-Speaker: He has al-

ready taken 25 minutes,

Shri A. C. Guha: I shall finish in a
few more minutes.

Shri K. D. Malaviya (Basti): I will
also plead for himl

Shri A. C. Guha: On a previous
occasion also, when there was a tax
of about Rs. 60 crores which was
sought to be imposed, a much stron-
ger Finance Minister also pleaded
that his proposal was a formidable
bill of fare or it would mean some
great sacrifice. But then the present
Finance Minister has become bold
enough to put up Rs. 120 crores of
taxation, It ig not Rs. 101 crores,
that will come to the exchequer of
the Government. It will come to
Rs. 140 crores, because the State Gov-
ernments will get Rs. 41 crores plus
another sum of about Rs. 9 crores to
Rs. 10 crores. So, it will be in all
about Rs, 150 crores of new taxation
put on the tax-payers. But there is no
word of apology or no assurance of
any good or better day coming. 1
think that the Finance Minister has
not put any good prospect which he
may not be able to fulfil, anq so, it
is better that he hag been frank.

One word more about the State
finances. India is a federal Govern-
ment and the finances of the State as
such include the finances of the seve-
ra]l States of India. The Finance
Minister has stated the unsatisfactory
financial position and the undesirable
budgetary tactics. I have great sym-
pathy for the States. They have
only limiled resources; they have
restricted resources. The Centre can
increase any tax or raise any new
tax, but the States’ scope for taxation
is very limited. But even then, it
would not be proper for the State
Governments to ‘get unauthorised
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overdrafts from the Reserve Bank.
But I shall give the Finance Minister
some credit because of the fact that
he has tried to relieve the State Gov-
ernments of some burden. Apart
from what the Stateg will get out of
the recommendations of the fourth
Finance Commission—I think it will
be Rs. 144 crores or something like
that—he has also given Rs. 100 crores
as Joan for the current year, and for
the next year he has provided about
Rs, 41 crores more, as annual finances
for the States, I hope that the States
will now be able to fulfil their obli-
gations of maintaining sound budget-
ary conditions and a stable economy.

Before concluding, I wish to say
that both the Centre and the States
should adopt a definite policy of con-
traction of money supply. There is
enough scope for the Government to
curtail expenditure by about five to,
10 per cent and also some of the deve-
lopmental expenditure might be defer-
red till the production of the country
can come up somewhat to the level of
the circulation of money.

Shri Warior (Trichur): Mr. Deputy-
Speaker, Sir, when the debate on the
budget or on any other important
matter goes on here, it must not be
just like two lawyers contending and
the presiding officer commenting, “why
do you contend like that? A deci-
sion has been taken much earlier.”
That should not be the attitude of
the Government. ] am constrained to
remark that the Minister should give
more attention to what is said here,
and some othcr hon, Members should
not disturb the Ministers when the
debate is going on. That is g very
bad thing often noticed here. We

ourselves lose all our interest
and enthusiasm to speak. I hope
the ministers will pay more

attention to what is said by the mem-
bers, whether it is relevant or not.
After all, we are not fortunate enough
to be briefed by so many Secretaries
as the Ministers. So, there might be
unconnected things also. Whatever
is in our mind, we give expression to
it and the government shoulq respond
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to it. Then only it is a responsible
government, I hope in this debate
government will give more pointed
.attention to certain remarks coming
not only from this side but that side
of the House also.

Whenever budgets are presented In
this house or in any legislature, we
expect that the real things happening
in the country will be reflected at
least broadly in the budget. But this
budget is not reflecting that way, The
budget must be a real mirror—not a
distorting mirror—of the situation in
the country. This budget views
things only from one angle. The most
ignored angle is the people’s angie.
People are remembered only when
taxation comes. They are forgotten
for all other matters. Even for partly
concessions to be given, they are
completely ignored. The graceful
attitude is still retained only to that
section of the community which can
hold 1ts own.

Many a debate has taken place in
this House regarding the food prob-
lem. Actually many economists have
repudiated all the arguments and
justifications for such a food muddle
in thig country. The ministerial ranks
are always harping upon the problem
of more production. God also has
helped them in the form of failure
of monsoons, weather conditions, etc.
which are not in anybody’s control,
which cannot be obliterated by mere
speeches or any government action.
When the monsoon fails, what can the
minister do? Tt is quite a natural
way of justifying things, but in spite
of all this, we have to do certain
things for the people, who must live
and carry on their avocations. I read
an article by the eminent economist,
Dr. Raj, in the Times of India gated
20th January where he says that the
entire policy question has to be re-
viewed in the light of procurement
and not of production. He gives us
facts and figures to show that even
with al} the failure of monsoon and
production, if there is equitable dis-
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tribution, we can give about 14 ounces
of cereals to the people. But that
side is not looked iInto; it ig left to
take its own course.

80 per cent of our people are agri-
cultural producers, but the entire
policy is manipulated from the angle
of the consumers, that too a small
percentage of consumers residing in
the cities. Rationing was introduced
only in the cities and not in rural
areas. There are agricultura] labour-
ers who are gsuffering from time im-
memorial. Why has not the govern-
ment turned its attention to the
agricultural labour population? It is
because the government looks after
only that organised section of people
living in urban areas, who can shout,
demonstrate anq take action. What
about the 80 per cent of the people
living in our villages? Take the price
policy. In my place, we are given
Rs. 4 per measure of paddy i.e., about
Rs. 40 per para. As a cultivator, 1
can say we spend more than Rs. 60
for that. Why should not the gov-
ernment give Rs. 80?7 The Govern-
nient is trying to import all sorts of
things fertilisers, inputs and outputs
—so many new terms have been im-
ported! As an agriculturist, T can
say we can increase food production
if only we are glven a price which
is economic to us: After spending
Rs. 4 per measure of paddy, it we
get Rs, 4, it is not only uneconomic,
but ruinous. This process ha®—Been
carried on for so long that the survey
report on rural indebtedness shows
that the agriculturists are indebted to
the extent of Rs. 900 crores. You
can imagine how much interest has
accrued on that. The agriculturist
population is at the mercy of the
anti-people policy of the government.
Instead of paying through the nose
for PL 480 imports, why not give a
few chips more so that we can pro-
duce more?

Instead of fertilisers, et me ask the
government, what has it done to
mobilise the human waste of 47
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crores of people, produce compost and
cultivate the land? The human mate-
rial is the most precious, but that is
the least valued. It can be shot down
like rats gnd dogs in the streets, This
elementary thing is not taken into
consideration.

A whole generatton of people, who
have fought against the imperialist
oppression and foreign capital domi-
nation in this country, are aghast and
surprised that they are going to be
handed over lock, stock and barrel,
to the very same imperialists in the
form of the Boothalingam agreement
and things like the fertliser deal. It
started in Mr. K, D, Malaviya’s time.
51 per cent of capital was given to
Phillips and Company in the refine-
ries. We have seen the result. We
know the things that have happened
in the streets of Calcutta and its
suburbs and in Bombay and Kerala.
1 find it is reported in the papers that
UP will be following thé same course.
I do not know which other State are
coming in this line. We can expect
explosive situations not only in one
part, but in severa] parfs of the coun-
try, which means in the entire coun-
{ry.

Take, for instance, the workers’
question. Factories are closing down
one by one. Textile factories are af-
fected. Hundreds and thousands of
workers are on the streets. Govern-
ment does not realise it. There is
the question of coal mines, backlog
of unemployment, bonus question,
etc, In this very same budget, a con-
cession given to the corporate sector
is going to affect the bonus question
much more. I am quite gure that the
Government will be bringing forward
an amending Bill o amend the Bonus

Act that we passed, because all the
companies in the corporate sector
will be pleading that they cannot

honour this 4 per cent minimum that
has been fixed and they will have to
bring down the quantum of bonus.
I can say that as a trade unfon wor-
ker. I know that such a Bill is going
to come. That is already talked
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about in the trade union circles. This
15 what I have to say about the peo-
ple so far ag the agriculturists and
industrial workers 4fe conscerned.

Then there is the question of gov-
ernment employees and other private
employees. What is their position?
In Delhi, a pav or a quarter kilogram
of bhendi costs eight annas today.
Whereas last year we paid Rs. 30
month for our vegetables, this year
we have to pay about Hs. 80 to Rs.90
per month. How can the poor people
afford to pay that much? Shri Guha
was saying that six times the dear-
ness allowance has been increased, I
can tell the Government, I can tell
Shri Guha and his party also, that
the workers and employees of the
Government should not be given any
dearness allowance at all. Let the
Government have their own ration
shops, their own foodgrain shops and
shops which will deliver other com-
modities at prices to be fixed by the

Government. Then there will not be
any clamour at all. Once the
Government opens such shops, we

know the workers will get their things
at fixed prices and the rural people
will also get them in due course. But
the Government is not prepared to do
that. Therefore, the government em-
ployees and private employees are also
on the war path.

This is the situation. Does this
situation reflect in this budget? No.
Does this dismal situation, this unfor-
tunate state of affairs in our country,
reflect in this budget? There is no
such thing. The new Finance Minister
had this to say in his speech:

“Some of the difficulties such as
the inadequate performance of the
economy, the sluggishness of the
capital market. the pressure on
the balance of payments and the
rise in the prices of essential com-
modities have been with us now
for a number of years....”

These were not there only in the last
year, there have been with us for a
number of years. I wish to ask this
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Government how it happened that for
a number of years these things had
been continuing? Should I give a more
emphatic, more sharp indictment of
this Government than contained in this
sentence? What is more, except the
people everything else is here. Such
difficulties, such inadequate perform-
ance, he says “of the economy”. It
means the entire thing is a failure and
a collapse. Sluggishness of the capital
market, our hon. friends will take care
of—I mean our hon. friends like Shri
Kamalnayan Bajaj and others. Then,
“pressure on the balance of payment”,
God is responsible for that, If the
monsoons had not failed, we would
have exporied more groundnuts and
we would have got more payments
from foreign countries with the result
that these balances would have been
favourable to us and not adverse to
us. These continued for a number of
years. The rise in the prices of essen-
tial commodities is just by the way,
and the Finance Minister says:

“eo it is imperative that bud-
getary and, indeed, all economic
policies are framed with a view
to reversing these adverse trends.”

Actually, no reversal of any of these
trends is here—except, of course, it
may be in the capital market—I do
not know. But all the capitalists
papers and financial papers are saying
that the capital market is not enough
supported or enough spurted. They
do admit of course, that they have got
something. I have been hearing very
minutely what Shri Morarka, Shri
Bajaj or other eminent Membersg have
been saying about the capital market.
It is funny that these people are now
coming against even this budget. It
is just like asking for more. They
know more pressure is to be added
and then they will get something more,
That had happened before also. They
are asking for more and more conces-
sions. Actually they are laughing in
their sleeves. They know that only
they have got at least a fair deal in
this budget at the expense of the poor
people and, as I gaid, they are laugh-
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ing in their sleeves. At the same time,
very seriously and very gravely they
are asking the Government whether
they have helped the capital market
or not, whether they have helped to
increase production or not, whether
these things are creating more inflation
or not and so on. All these questions
of economics are posed, not to hood-
wink that gentleman who is sitting
there with the finance portfolio, Shri
Sachindra Chaudhuri, because he
knows the thing and he has more
knowledge of the company affairs than
anybody-else here, not only the holes
but the loopholes also, but to hood-
wink us, we laymen who do know
these intricacies of economics So they
say: “Oh! the entire market is col-
lapsing, the entire stock market is
going to disruption and therefore you
should give more, give more and give
more”. Because we do not know the
real position, we will also be support-
ing their claim. It is for that purpose
that they are saying like this.

Sir, 1 have made a study of the
entire tax structure for the last 15
years. I have been devoting some
time to read all these things. You
will note that whenever the tax is
raised, and abnormally raised, it is
always on the indirect taxes more than
on the direct taxes. Shri Morarka
was yesterday saying that any tax for
that matter, whether direct or indirect,
will finally come down upon the
people. That may be true, because the
people are defenceless, the people are
unarmed, they are innocent of the
workings of all these things and there-
fore the people in business know how
to put all the burden on the shoulders
of the people. That is true, and the
Government ought to have come to
protect the interests of the people in
that respect. That the Government is
not doing Apart from that, if you
look at the tax structure itself you
will be aghast, you will be surprised
rather, to see this, because, Sir, you
are also paying in the same way as
We are paying. We know that most of
us are not able to meet these tax bur-
deng like this. The total tax revenue
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of the Union and State Governments
increased enormously during the last
15 years. From Rs. 739 crores in 1851-
.52 it has come to Rs. 2791 crores in
1965-66. new estimates have come
now. The total yield over thig taxa-
tion is not the estimated yield. We
.all know it is the trick of making the
budget that whenever the revenue is
calculated it always will be an under-
.statement and when the expenditure
side is stated it will be an over-state-
ment. This is purposely done. Never
in the annals of history of taxation in
this country 1 know so far the Gov-
ernment has realised less than what
is budgeted. I do not blame anybody
for doing that. It is a policy inherent
in this budgeting. Not only that, most
-of these amounts shown as expenditure
will not be expended at all. Supose
there is a provision to construct a fac-
‘tory, without knowing any of the de-
tails of the project they may first put
a token amount. Then, without know-
ing whether cement or iron is avail-
able or not, they allot more funds.
Afterwards, without knowing whether
foreign collaboration and technical
‘’know-how are coming forward or not,
without knowing what the capital cost
and the initial expenses would be,
they allot still more funds. Many a
time the Estimates Committee has
pointed out in its reports that not
only is the money not expended but,
in some cases, it is not even surren-
dercd. Why should the Government
do that? Why should the Govern-
ment tax the people without knowing
‘how much they require?

14 hrs.

Here I will give you some figures.
‘The total yield of the additional taxa-
tion measures of the Centre is estimat-
ed to aggregate Rs. 2,260 crores against
‘the Plan target of Rs, 1,100 crores. The
additional taxation measures of the
‘State Governments are expecteq to
yield about Rs. 590 crores over the
Plan period. The total yield from
additional taxation during the Third
Plan will amount to Rs. 2,850 crores,
as against the target of Rs, 1,710
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crores—Rs. 1,100 crores for the Centre
and about Rs, 600 crores for the States.
Is it not a staggering figure? I know
these flgures are very small, compared
to the figures for big capitalist or im-
perialist countries like the United
Kingdom, France or USA. But, then,
our country is a poor country. Our
people can hardly afford to pay taxes.
So, every pie collected as tax should
be accounteq for and utilised in a pro-
per way which will give some benefit
to the tax-payers. But is it being
done? Not at all. Taxes are collected
and the money ig expended on schemes
which will yield no returns or give
any beneflt to the poor people of the
country. The reports of the Estimates
Committee, Public Accounts Committee
and the Committee on Public Under=
takings are full of instances where
money has been spent recklessly with-
out any regard to the rules and with-
out any compuction whatsoever.

Now I come to another aspect of the
collection of taxes, the break-up bet-
ween direct and indirect taxes. Here
I will give some figures The total tax
revenue of the Central Government in

1950-51 was Rs. 357 crores—Rs, 130
crores of direct taxes and Rs. 227
crores of indirect taxes. In 1965-66

budget, excluding the supplementary
budget of taxation of Rs. 100 crores
which Shri Krishnamachari presented
last year,—an extraordinary procedure,
a second budget in the same year—
the total tax revenue was Rs. 1,682
crores—Rs. 566 crores of direct taxes
and Rs. 1,116 crores of indirect taxes.
The increase in total revenue was Rs.
1,325 crores out of which direct taxes
was Rs, 436 crores and indirect taxes
Rs. 889 crores.

This is not the whole story. The
excise duties alone will show you how
much the consumer goods are taxed
in this country. Tax revenue from
kerosene in 1955-56 was Rs, 243 lakhs.
In 1965-66 it rose to Rs. 4,500 lakhs,
an increase of Rs. 4,257 lakhs. This is
the fate of kerosene oil which is ordi-
narily useq by the poor people in the
villages which are not ordinarly used
by the poor people in the village
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which are not electrified. The revenue
from matches was Rs. 1,008 lakhs in
1955-56. In 1965-66 it rose to Rs. 2,850
lakhs, an increase of Rs. 1,342 lakhs.
In the case of tea, it was Rs. 317 lakhs
in 1955-56. In 1965-66 it became
Rs. 1,700 lakhs, an increase of 1,303
lakhs In the case of soap, it rose from
Rs. 155 lakhs in 1955-56 to Rs. 467
lakhs in 1965-66, an increase of Rs.
307 lakhs. On sugar, on which so
much of controversy has been raised,
it rose from Rs, 1,858 lakhs in 1955-56
to Rs. 5,365 lakhs in 1965-66, an in-
crease of Rs, 3,507 lakhs. We are
paying so much on sugar, not only to
feed ourselves, but feed people abroad
also by export of sugar. Yet I am
quite sure, they will not change that
policy. In the case of tobacco the re-
venue in 1955-56 was Rs 3,648 lakhs.
In 1965-66 it rose to Rs. 8,858 lakhs,
an increase of only Rs. 5,192 lakhs.
It looks as if tobacco is the special
target of all successive Finance Mini-
sters in their budget proposals. They
all seem to be anti-tobaccoists. It is
supposed to be a luxury item and so it
is taxed out of all proportion. That
is why the increase in revenue from
tobacco alone amounts to Rs. 5,192
lakhs.

Of course, I can understangd that for
the development of this country if the
Government wants money, we must
pay. I can also understand that in a
developing country austerity is neces-
sary. Recently, I was reading a speech
by Fidel Castro of Cuba, the erstwhile
friend of China. China declined to
supply Cuba rice. The only commodi-
ty exported by Cuba is sugar. Fidel
Castro addressed the people of Cuba
and asked: “do you want the economy
of this country to go to ruins or eat
a little less rice and more of vege-
tables and other things? I will pro-
vide you with more fish, more vege-
tables and other things.”

In our country also, our benevolent
new Prime Minister addressed several
meetings and asked the people to
substitute other food for rice and

MARCH 15, 1966

Budget (Gen. Dis.) 5616

P

wheat. But I am not convinced; nor
are the other people convinced. Here
in our country rice is available in
every nook and corner; only, you
have to pay through your nose. Even
in Kerala I can purchase rice. I am
sure, Shri Govinda Menon will sub-
stantiate that statement. Rice is
available in Kerala at the rate of Rs.
2.50 per kilo. In Bombay rice is sold
at the rate of Rs. 275 per quintal. In
every State, every district, every
taluka you can get rice, unless of
course it is cordoned off, just like
Bengal. It is a foolish thing that they
did in Bengal. When rice is available
for a higher price in any area, how
can I convince the people that there is
dearth of rice? When wheat is avail-
able in plenty, of course for a higher
price, how can I convince the people
that there is no wheat? So, it is diffi-
ult to convince the people that there
is shortage of food. Of course, if the
entire production in the country is
procured &nd equitably distributed to
the people all over the country then
there is no question of disputing the
contention of the Government that
there is real dearth; not otherwise. If
there is real scarcity, let it be equit-
ably distributeq over the whole
country. If there is real plenty, let it
also be equitably distributed over the
whole country. Then nobody will
complain. But that is not done. The
position today is that those who are
in the high income bracket. those who
can afford to pay a higher price, they
get enough food; but the poor people
who cannot afford to pay a higher
price, they do not get it.

Mr, Deputy-Speaker:
taken 30 minutes.

You have

Shri Warior: I wanted to say some-
thing more.

Mr. Deputy-Speaker: You have al-
ready taken six minutes more than you
were entitleqd to.

Shri Warior: I wanted to have more
figures given but never mind about it.

So also is the case of money. Why
I oppose these taxation measures is
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not because 1 grudge giving the Gov-
ernment enough money for develop-
ment. Even a paper like the Eastern
Economist says that there is no justi-
fication at all for this new taxation.
I would have understood it if the
Eastern Economist had said that there
was ro justification for more taxation
on the corporate sector; but, no, on the
entire taxes they are very clear. They
say that these are asking for sacrifices
without any gains at all.

In this connection may I bring to
your notice two very relevant instan-
ces of the attitude of the Government
in not being particularly serious about
getting money from where it can get
it and getting the money from where
it cannot get it. They do not want to
take the money from where they can
get it. Money cannot come from
people who have no money; money
can come only from people who have
money. Suppose, you ask the Marshal
to search me and get Rs, 100. Can you
get it? 1 do not think you can get it
because 1 have not got it.

An hon. Member: You may be hav-
ing it in your house,

Shri Warior: But there was an
MP whose house was searched by
the thief, not by the Enforcement
Branch, who got Rs. 76,000 or Rs.
86,000.

Dr. M. S. Aney (Nagpur): That
amount was between Rs, 8,000 and
Rs. 6,000 and the reporter said Rs.
86,000.

Shri Warior: I am sorry, if it is
a printer’s devi] and it is  actually
Rs. 6,000; but there was another case
of a very eminent man murdered in
the heart of Delhi for keeping about
Rs. 70,000 or Rs. 76,000. Then, there
was another case. Recently a very
respectable gentleman was caught at
Palam Airport with a gilly amount
of Rs. 8 lakhs.

An hon. Member: Small amount.

Shri Warior: Silly amount. I do
not call it a small amount. If any-
body calls a large amount a small
amount, we are not very serious
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about these things. It is such a silly

thing.

And may I add to the list one
more? Here comes to my knowledge
a judgment. This may also go on re-
cord with your permission, On Sep-
tember 28, 1965, Hon'ble Mr. Justice
A. N. Ray delivering his judgment on
an interim application in $uit 600|61
in the High Court of Calcutta, made-
certain very serious remarks and
passed strictures on the glaring col-
lusion of revenue department with.
Hari Das Mundhra. This is a judge-
ment, incontrovertible. The significant.
aspect of it may be read with your
permission it reads:—

“It is significant that though
Hari Dass Mundra is indebted to
revenue for over one crore of ru-
pees by way of tax for several
years, the revenue  authorities
have taken no steps to realise
this amount. It was argued on
behalf of the petitioner that Hari
Dass Mundra has not paid for
the shares and that he is not in a
position to pay for the shares.
Identica] contention had been ad-
vanced in this suit ang that con-
tention was not accepted for the
reasons discussed in the judge-
ment. It is a matter between re-
venue authorities and Hari Dass
Mundra as to why the revenue
has not been collected. Tt is a
matter within the province of
revenue authorities”,

who are within the province also of’
Shri Sachin Chaudhuri.

Sir, I have spoken at length about'
tax imposition; one more sentence-
about tax collection and the picture-
is complete. A newg item appeared
in the Amrita Bazar Patrika, Calcut-
ta. These things do not come from
your State or my States this will
come only from Bombay, Calcutta,
Kanpur and such other places and so
you must glso be interested in it. The-
search conducted by the Enforcement
Directorate, Government of India,
refers to the office of the solicitors firm

. Orr Dignam—ORR, Orr; DIGNAM,.
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[Shri Warior.]

Nignam; I do not know the proroun-
ciation—

The Minister of State in the De-
partment of Parliamentary Affairs
and Communications (Shri Jagan-
natha Rao): Orr Dignam. You can
ask Shri Mukerjee.

Shri Warior: I do not consult my
leader in these things.

....Orr Dignam and Company at
29, Netaji Subhas Road, Calcutta and
the residence of thelr senior part-
ners. I have the names here but 1
do not read them. Many things were
found, I wish to know from the Fin-
ance Ministry as to what happened
to this; whether this case is proceed-
ed with, This has appeared in a very
respectable paper of Calcutta, the
Amrita Bazar Patrika, of 12th Feb-
ruary, 1966 on page 5. It is sufficient
reference, I hope. I wish to know this
because there were serious rumours
about it and I do not want to give
any credence to them until and unless
we hear from the horse’s mouth it-
self,

This is the story of the collection
-of taxes; this is the story of the im-
position of taxes; this is the story of
the spending of taxes. That is why
I say that this Budget is not a peo-
ple’s budget or g budget for the peo-
ple but against the people,

=t 7% fagrdt qgd (fasgle) -
Imerer WA, 7% f7Al F ToIw &
aTE AT q& AT AT w1 A fear g,
g for & agy aardr g

ag ae It faa w41 § Iaferq
fear & 39 F@T ¥ T aw g fF
st oafer F FL e IW R 40T ¥
afers 237 @ faar & 1% 30 &7 w1
30 wfrar F AT THEA TATAT T
& ETaT & A garas Far § 5 Py
B ¥ BT AT 7T ¥ A9 wAr o
Rt § 1 we it oft eEe § s
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g a7 freY 98 qwT 7 faeft woaT
¥ g TEd, af I¥ @ A AR Q
e urg fedt efiwx §, a1 wraR wawy
faF e waX I #T A A
T {R T w1 & ogeR]
T & oo

TEAE F qaqd AT g s
THEW ¥ 7 ¢F g § feam @, SR
oy frfr w1 fow T § 1 SR
T 6 S@ ag AT & e} 4,
qr ag wAr qgHr B A owwdE ¥
i Y, SeAr fofla F7 awarne
TAWE 9 MY | IF ASHT ¥ qIq Y
qTETT W, 10—5 fA9e | Iga! 3w
frar T AR d Y FER ¥ OwW 9
g1 AR ag A aE A ¥ Ay
Iq g ETAR & TIAT A @, AW
fox w9 S FEHr TR ¥
or¢ &Y 9g fo 9wl A7 aarpd
W 9T Y, 99 §H9 S9d a1
qEE F W IO g ¥ 9% famr
a, foe forgsr o 53 @ § 39w
2T WX T A V- FT Ia9 74
I F1 qEEl @, R oSusy
qEIAT TG A | qE § g g
T & afa @ | fas ol aw
T @A F A A A v §
F9X framt ¥ 0

frx su foam =7 g & F9
987 T §, @1 F A § O SRy
e Y DY @ P PR et
7 faege Wt T A QA 1 @R
_w ¥ ¥ wT F AT 92 gU § @i
Rl FY A gl few R age
AL 78 & frelt a@ ¥ "roeaTd
TR ¥ IR F@T a1 AT 39 qroe-
AT g 9% oY o wel A W A< v
s fet § 1w WAl ¥ Y 9y v
Ffe IO R & 39T JIH AF f
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€ 1 AN FER 97 qE AU I3 )
A AT GEATY NEYH FQ@T ¢ W@
qw § f& Fr g g a8 =
WA T qE WA IEST Ig NI
AT AT TE AT | OF ITE AT A
&3 wmar & fy feamt 1 dgAifen
STEE I | gW AW Y gaieT 37 Amgy
& AR FTHT § gW qT AT FQ §
f& 3 =fis §a1 57 afe7 @ T
wFEETA FT A faay qer O §
IR AT FG G T E g
TG T FTER WY 4 AT A §
wfgs swwmw ¥ fag feardt @ 3o
et F¥ wravgwar § 5= # qfs s
@A TE | I ¥ aTew fed
for &1 3 ¥ F WEE F A
T R ¥ 9T T2 qiv I F A I
¥ fawet Jow Y § 1 fee Fiafawe
ATET T FEY @ € T & zrafaw
ATET W & T oY g€ § A WY Iy
faaelt 7t famd & 1 zqadw @ g
o owRs I m R &
wgt oX fawet o< oY & agi F
foam & § WY @@ T A 1Y @ e
g afFq 398 faadr &1 FAFmT 7@
faerar & 1 900 7 fRaY @ ¥ w9
AT AEER F AT ¥ 97 FT SaA
TR EAR AT FH I R
g AT w7 a3 ¥ 9o 7 97 @
&xg 731 fear § 1 T@ET AN gg
g 6 A6 9ry 9F @ I e
T FY wgf F g7 favr ? w0 e
¥ gz arm Q@ § 5 ag ww wfas dar
& 9T FY T I9 A ATKA FeqT3T
A I A qTET § IT 9T A9 AN
2w qmy o @ & feEm 9x W
£aqT F TNy AT @ & fF IR
SERT Y E AT W AAAT

HizATEa A1 o ar@ ¥ aw
g SR Wt @A Wy & ) 9 Ay
2799 (ai) LS—6
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N Ffrar & g § IR WO wE™
< Q & fF agr o1 w7 § wieamae @
T A AT wieArza] da &
g 1w wfedarsa w9 gafag G
F7a 9gy & e fearw gae 7 Iy
it IqFT FAA WEW g1 AT ? FTIO0U
7% ¢ f& Ia9 a9g 9T 9 av fasm
T ow o Jg e A wfe-
g feq &9 WM W oA
JE §9 a1 FY § 5 IaE qwy qrr
fear sm¥ | WX WRW ¥ g ¥
Ty agi 9 feaEl & faw oo &Y
sTEeqT @ FX | IUL AW AT 3
Ay F A arag ) &
wgar g 5 gt & A w0 afor
@& Iawr arge fawe & IqTw
"R @ fawree @ 1 gEe s
&wa 3 A AT X fow 3 ag
e O A9 A9 wfaee F A ¥
39 o aqmar at v frwi ¥ §9 @
g ¥y o Wk & forr # o it g
¥ o 3 fog ¥ @ A T @
e ¥ Afer f/ar ar @A &
AfFT Ig7 FE T AW qE
T FT 4 T ITh ¢ 5 T a9
for = I T TN T oJa
wfeareare da1 31 AfFT g Ew ¥
qrY #1 F1E oTTEdr T I I |
TRy Fw W ? AR ¥
fFam oW qF F& 99 A7 A0 7
feam a1 @Y & ¥ faq amaw aifgd
T 9T dar Tfzy 1§91 SEEy I 9%
firerar 78 & 1 Y Gav faemT WY @ I
9T gF TZT ITFT IAT TFAT § W ITRY
qr¥ F forw IR € AT 9T Ty
T GTAAT Y FLAT AT & | QT qav
Igw for o aft fawar & 1 fea
R AT & | B e o fear §
IAET A FF fasaw oy G &

NRfmrgcEfrfommer ot

Efrmemw g fowam
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[sfr wor fagrdr Agden]
ﬁaﬁmmgnﬁ{r%sﬁj

WETET & dgi wrerT §t §
T AT & TR 1 fF 7€ a1 7 +6
FE wF A 93T § ) T A A
woAT g & 1 AfE wo G
feamr ¥ T ag A A oA
wfuw de1 F 1 AT wfisw =T+
# fau so% qre @ #gt § 7 W
MEaEw & faq w1 sow T R E 7
R TR THRT N A AW TH FQ
& e eags A T w9E w
Aty @ I T AW wF ¥
Co e B CICA B L (O 16
9% B g9 ¥ I a1, A% feead
T GHT & AFT JEFT AF @
T 6qT TE AT WT § | T J1¥ 9%
HOHFT O, ¥ q I AEAEA
FY TTF TN TR FT ST FAT 0T,
T, d 7, 76 gER wify Y a7 a
ATIFT AT JTAT AMed | /9 Fed §
fr oo gd@fea 3y § 1wt gAfew
AW E? e HFN I uH AT 71
wer oFE faam g aw A wT L fE
fea 1 g@fer wrgw ww &
Afe 7ar g frama wrgdfer mew
foar WY & 7 foamer et mTod gt
AT TG TIRAT &, TE A F g
I AT & 1 wT weEy Kafex
TIEE EA aY ;AT WY F AIIAT?
F41 ATy FY q dwar ! K AeAT g
f& o g7 @9 Tl 9 TEHETIEF
fa=mT %% 1| wTOEY FAY AT FEATH
FFeT 99T WA &, THH AT G |

TF a7 A1 G R T
& A 9 FTET ToaT ] Y &, quieg
2 @) & % g AR 9, QEY IO
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™, TR T W, T R
9 AT g@ avE ww @ a @
RN R QR AN A
F2T ATAT § Iq FTH Y AT A FAT
TR , T8 T AT SR ST "
A X1 AT AW F fag W ww
TE T BIRIT TN FT AT 37§
A T F T wTeEr s g &
Y ARy § f& N v e 'y
T 1 T Fi ¥ fag A
T@ TF W TAT A AR Fo7 T &
T 1 e g7eR fahedt 5w F 0%
) @ @ e e w7 g7 A
AT AT IIAAT AR § | W A
o1 fEaT Y NeargA 3 § fx a8 o
*! gweuT dr9 fGa 919 q@® aTAw
T E, Afus Aar AT FF T
JERT qE WX Q@ AT FEF A9 T
% | IO NIW EY A £F AT § 0
T T I FHT R AT T FTBRE BT
foam #x fer 1@ & 1 39F v ANy
TR T FTA TR AT Al
7 @ fr ey vy 3 oy saveT I
T @A I | UF a6 a1 A9 F T
A ¥ 9 a0 06 AT FIAKE
T F IET JT oARS §
T ¥H TFF FT AAQFT TAET A
§ 1 T geE wOET g &
qgi IFTQ T@A AT I @A F
qrz IA FET, ITXST @, FAAFAT
Y former F9AT & O faeelt F &
gl & ara A w faw wr

T ARH DT AT T TH &,
7 wfas oo F forg 91 e e &
W[Z &, I TIF HIGHT 64T AT G
¥ 91 FB Wy *T R & IA w0
Afaes 2T 0T TE AN IR )
# ot w5 e § fr ww &9 fr
w1 & i wErafe §, wgiwn
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U AT T @G A N
qmy & & oy g € § g 3w #
A IAT I 25 TWEE TS W W
feam T § 1 g A W fRET )
AT &Y IEA FAC zT AW 1 a®
AT wr W Y AfETF EA
TR AW F g N AR E 1 I
f& wro qrEa Igeew FX ¥ IRE @,
fora awg & & oo Ay €

g Ia W3w F e faw §
o foy &, St Raga g gmT
BT qET & QF 7597 7 U A F 99
T T JATAT QT £ TZ7 AT 1 TR WY
9 R gF der drfew g §
forerar @ 1 @ &Y OF faT A1 9
A9 et § | o ofed sy
T AZE ¥ qF FAAT FY Frgfaa €
oY i agi o< 3 fawra & w1 A
T | Ag T W OF werE § 9%
TE ¥ 1 Y "IT T ST T quTH Hr
F AT ey o, §¥ AOET Aq=
T g™ gEEal F1 H SRy fea
S, EH A ATIAIE

AT F Gl # 1 g ag § r
A ¥ |t o § sivg-wig @1 wrf
fowrar & a8 @, Sawr 1€ {fawr @
T2 g O AT Wi w oeaw @
Y XTI W & | A TF A=Y
g9 & "=er afa a1w g &, samar
feed @iaw a1a 39 §, AT WY Ao\
2, @ #Y g gt o & wigw fesd
MY S § 7 Al w1 3 ghawr e
I, qE T @Y BT o7 @I |
g F1 faam &, WA # @A a™
gt &Y, fagl woge A gwar
T@F oY Ty qEvEET F HAAT |
o & quTd NI F QA A F
Iq ¥ wel ¥ FgAr A ? ¥
wfis T IIAT F AT H 3 §FF ?
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oY T q% 7 a frae s Aoy
WReH AT I AAATS
G ATHHT qIfad g1 @ &, 9 § |
W& ! w0 ofysaea o 9 &
T I R E? TR quw qd Oy
fd omg, a€ a€ wwHEd Y qHeATg
e &Y @ ar qa1 F°n & quty @
e B A ¥ oW @ §
T gEY g ¥ W au™y fHEEel 6
91E T YT FA ¥ g AogT 7 ?

fog @a ¥ & war § agigw g
qeaT § | & ¥ 79 a¥ aF WA AYrIA
Az g Ffau s g frgfar
¥ & agt wmar § awe Igw fow
T AT T E, TAIL FAT FI@T o7
WE I Hvgm s wRIg fFaqaax
T 97 T, FAGT-WiGT T8 7 FTqY
& 99 9 OF I | IF T F JqTH
&1 Hreara Wt fqem a7 ) oF W &
fafea 3a T & ag sramw g v a1 1
g F 1@ g7 fF s grw ¥ foar
JT | W WAH g7 ¢ 6 9@ @y
®1 937 FT 1% X 7@ faar mar § Wi
g g AG T 1 & AT X v
FgT far §, 7g & Arg ¥ ST SIT8AT
TR &F ¥ A ¥ o oaw
qIFFETT ¥ A9 AT 4 F T Eh °F
AT FT €T TG FT gZA07 faar 41, g
TETT FT eAJT FT FY 4% | gAR
TG F T W AT G AT FCFHE A )
forq Fva aifyeama & &g g 47
S TGT AT Y FE ag 90 AGY 4T |
o Y FE FAY TG 47 | AW F FA
T que7 Wt gark fainft &g dar
A & I g5 A € fv maddT A
AT A AT JarEAr 2 2,
I AT A | TR A GAR
qITEY AT | TF T AT AR Faar
Y JATEAT 8, T §F TG F TA0EFHIT
FTRAE T A T P Fay §
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TS § AR FAwaT § @y &, donw
# oty § W% W faeel A war @ 8§,
T/ a3 gw & N A Jarad €
00 T aY & 1 T Y qwrw & A
et oy § Y T a1 wFIFRER
T N FIR G § qave F@H F
faw | 5§ I TR w1 T A
At Y T A o ahy Wit
JER WA Y fr w1 T 5w
TR AT TR ARAT G ) TF Q)
TOFT g gFar & 5 48 FOT AN TW
W F T AT wY w7 o, qwra A
S W FA ¥ faw F f W)
Y FHAT T A FAaT § 9K A
TF Ho8Y Qo1 8, a s atg ¥ 99 )
A I I qFAT § I AT IY FoATE
F T U FW F FUAT qLANT G&H
FL | A9 OF qTF Y AR FAAT B
T AW & Feamd fod, gad qow
AT FW T5 FLAT & IqFT I3 FEA FT
T FY G & 1 T NATT R
THA g §HT &
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¥ 73w w71 g o fay waly o
F R MY § QEATd QL e A
NIT AT 9, IT A GG ¥ S
W ¥ gl 1 eftar & o fs
37 AT I A IR R, I A TV
FTIA § Tq TIRHT FT

AR T F A AAE §
g oEY & fa7 & fadvirew sfas &,
20T F7 | 7R W FY ofcfeafaay
& oIET AT TG I § WK
W ¥ I A gAEEd N |War A
THTC T FHAAT g Fadwft

Shri Sham Lal Saraf (Jammu and
Kashmir): I rise to support this
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budget that has been presented by
such a  straightforward and honest
person as Mr. Sachindra Chaudhuri.
Speeches have been delivered {rom
both the sides of the House, when
a number of things have been said
about his person. I wonder, I am
rather amazed, why while the budget
is presented on bchalf of the Central
Government of a country like India,
my friends sffou'd have imputed mo-
tives to his person, to hig versonal
capacity. I wholly dissociate myself
frcm those remarks and I disagree
with them. No doubt, every hon.
Member has 4 right to examine the
budget from all angles just as was
done by my friend Mr. Warior, who
aspoke from his angle. Of course, Qe
has every right to speak whatever
he likes.

But we have to appreciate the
position and also the time when this
budget was prepared and presented
to this House. It was only three or
four months ago that we were at
war. All of a sudden our transport
services came to a standstill; our
development  activities had to be
stopped altogether and many things
happened which naturally gave a
halt to the functioning of our eco-

* nomy. Keeping that in view and also

keeping in view the urgency of the
need that has arisen because of the
war, naturally Government have to
find resources.

Mr. Deputy-Speaker, I draw your
attention pointedly to this: the De-
puty Finance Minister should listen
to what is being said here otherwise
he has little business to sit there.

As I said, we have to kecep in
mind the time, the occasion and the
circumstances in which the budget
has been prepared.

First, I must congratulate the Fin-
ance Minister for one thing. For the
last three years I have myself been
agitating in this House that the pre-
sent income-tax laws are intricate and



5629 General
sometimes they create a gort of jumble.
1 have personal experiences of these
while getting my taxes assessed—in-
come-tax and others. It is very difficult
to argue with the income-tax depart-
ment people and make them agree. I
must congratulate the Finarce Minis-
ter for one thing: this time he has
attempted to make the income-tax
laws straight and this would make it
a little easy for the assessees to know
what and how they are assessed. I must
once again congratulate the Finance
Minister for having come up with a
straight law 8o far as income-tax is
concerned.

I am glad that the Finance Minister
has come now. I was just appreciating
the budget presented by him.

For raising the exemption limit eo
far as income-tax is concerned, we
should really pay a compliment to the
Finance Minister. He has taken a bold
step. Though the receipts from this
class of assessees may not be very
much, still it is better because pre-
viously a lot of harassment was caused
to the people and also to the income-
tax department. I heartily appreciate
this bold stand on his part, about which
most of us here have Leen agitating
for years. Today he has come up with
thesc proposals which are very much
to be appreciated.

Some irritants have been removed
so far as functioning of corporate bod-
jes in this country are concerned. Here
I must make one or two things clear.
I have been speaking about these be-
fore also. When I hear from some of
my friends like Shri Alvares or Prof.
Hiren Mukerjee, for both of whom I
have great respect, it is all right; they
may be correct because they speak
from a particular ideology. But differ.
ent voices are being heard from friends
belonging to the Congress Party and
this creates a sort of confusion. Gov-
ernment must make clear certain
things once and for all. From the
housetops it is said that we believe in
mixed economy; if that is so, let it be
clear once and for all to what extent
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the private gector has to exist. Just
raising the voices within the Party
itself is creating a lot of confusion and
I must say frankly that it is sometimes
misleading. It is for the Leader of th2
Party to make it clear once and for all
to all his colleagues, friends and com-
rades.

When you give a place for the pri-
vate sector to function, let it function
without jrritanis. Taxation is some-
thing different altogether. We heartily
welcome taxing them for the sake of
the community, but wher you place
some irritants, it becomes difficult.
Nowadays what is the pesition of in-
dustrialists? It is not only the income-
tax department and other tax depart-
ments, but a number of other repre-
sentatives from different agencies also
keep on visiting and placing impedi-
ments in the way of the smooth work-
ing of the industrial units. If the work.
ing of these institutiong is made easier,
is made more clear, then it would be
better for thos2 institutions, for the
country as a whole and it would also
facilitate collecting revenues which we
need most.

We have been impressing on capital
formation. Capita]l formation does not
take loce within the country. I cannot
understad this: on the one hand we
agree to borrowing money from for-
eigners and paying jinterest and every-
thing, and on the other hand condi-
tions are not created in the country for
capital formatiou. If policies are enun-
ciated where we allow capital forma-
tion on our conditions, i.e., if capital
that is formed is plunged back into
developmental activities of the coun-
try, that shouid be welzome. I per-
sonally prefer cur doing that to get-
ting money as aids and loans, though
where it is neressary I would allow
that also. But comparatively speak-
ing, I would sav that those conditions
should be created which will permit
capital formation in the country and
that alone will take us towards a self-
generating economy. When I see the
present conditions through the,institu-
tions or undertakings that are run by
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[Shri Sham La] Saraf]
the Centre or by the State, I feel that
there ig very little that is done to carry
us forward towards a self-generating
economy. If that is the economy, I
do not know where it will lead us to.
I will speak on it a little later.

Expenditure tax has been abolished.
1 welcome it, though, from a senti-
menta] point of view, some friends
may say that it should have continued.
When we see how much of revenue
has been collected, I must say that it
is not worth ii; it is simply wasting
the time and energy of our officers. If
the staff, both ministerial and execu-
tive, apply their minds 1o collecting
the revenues, the arrears, that will be
far better and more paying and that
will be in the interest of the country
as a whole.

Our efforts, as far as collection of
taxes is concerned, should be with one
point in view. Y.et there te Jess effort
and let the deterrent be more severe.
I1f that orienta‘ion is given to the
system of tax collection, that would be
easier; that would be helpful; that
would be beneficial.

When I come to the functioning of
the fiscal and financial pelicies, both
at the Centre and in the States, I find
that there is a gap between the two.
Three or four years back, when Shri
Morarji Desai was the Finance Minis-
ter I had suggesteij to him that under
his lead as the Finance Minister of
the Central Government, he should in
collaboration with tha States formu-
late their fiscal and finarcial policies
so0 that firstly tre tax structures could
be codified, and secondly the spheres
of taxation also could be well defined.
1 agree that a number o? changes have
taken place since then but this is a
suggestion worth pursuing Today, from
the little experience that I have had
by working in a State, and from what
I have seen at the Centre also, I find
that the spheres of taxation are not
well defined. There is a big arouse
among the local bodies today that the
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State Governments are interfering in
their gpheres of taxation. We find that
the local bodies and bigger corpora-
tions have mostly suffered for want of
sources of revenue. I would like to
know whether anybody has cared to
look into this matter. I think nobody
has done so. Then, again, the State
Governments often say that the Cen-
tre is making inroads into their
spheres of taxation. Can anybody say
authoritatively how fer they are
correct?

Again, there is another thing on
which a number of questing have been
put; in fact even the hun. Finance
Minister himself has referred to this in
his budget speech and said that our
State Governments have overdrawn
from the Reserve Bank without any
sanction. I would like to know whether
that kind of thing is going to b: per-
mitted. I would .ubmit that the States

should not be permitted to do so.
Speaking in the light of the ex-
perience from my State, I feel that

if that sore of permission is given
to the States then there would be
no end to it, and one does not
know in what difficulties they will
place the Centre and at what time. In
view of that, I would submit ihat the
Centre should have a stronger grip on
this matter. Once the straight forward
and perfect gentleman like our preseng
Finance Ministe- takeg up this question
and does something in this regard,
people would understand that he
means what he says.

Then, I come to the question of the
Plan expenditure. My hon. friends
Shri Nath Pai and Shri Morarka had
referred to this yesterday. In the First
Plan, nearly Rs. 1400 crores were al-
located to the States for planned deve-
lopment. In the Second Plan, the
amount given was twice that. In the
Third Plan, it was much more than
that. So far as the Fourth Plan is
concerned, in the first year we are
proposing to spend the entire amount
that we gave to the States in the First
Five Year Plan. But may I ask. after
pumping in these crores and crores of
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rupees into the coffers of the States, to
what extent they have been successful
in creating a seif-generasting economy?
I would submit that they have not been
able to generate or create conditions
for such a self generating economy.
After all, we are responsible to some-
body else for the repayment of the
moneys, becauss we bor~ow money on
interest and then pay the States. So,
I feel that the Finance Minister at the
Centre should take over the responsi-
bility to see what is happening in the
States in regard o these moneys which
are allocated.

With your permission. T wculd like
to place just one or two instances be-
fore the Finance Minister in this con-
nection, from my own State. Take, for
instance, the low income grcup hous-
ing scheme. When the scheme was
started, money was allocated to the
‘States, and lands were a)lotted; appli-
cations were called for from the people
and lands were allocated to the people
belonging to the low income groups.
Under the very conditions under which
the lands have been s'located, the
person concerned, whoever it be, whe-
ther it be myse'f or A or Bor C or D
has to build the house on that land.
But what has actually happened is this.
That very land ig being sold and has
been sold at one thousand per cent
profit,

Shri Inder J. Malhotra (Jammu and
Kashmir): Who has sold the land?

Shri Sham Lal Saraf: The allottees
to whom the land had been allotted had
sold the land. ‘That was the position
in my State, and 1 believe that the
game must be the case elsewhere also.
In the case of these beneficial schemes
where the money goes from the Cen-
tre to the States, why should that kind
of thing happen? I would, therefore,
request the hon. Finance Minister to
look into that.

Another thing that T would like to
mention is this. Tn a number of States
I must say that today some groupism
has taken place, and certain groups
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want to survive and remain in power
somehow. May I ask the hon. Finance
Minister to see what sort of tactics are
being resorted to by them in order to
keep themselves alive in power? So
far as my State is concerned, for ins-
tance, I may tell you that a number of
people-are being raised in uniform and
without uniform, and lakhs of rupees
are being spent on them in order that
the groups in power may keep tnem-
selves in power. A similar thing
might be happening in other States
also.

My main point is that unless and
unti] the Central Ministry of Finance
has a hard grip on the finances of the
country as a whole, things will not
prosper and we shall not achieve the
desired results. I would not like to go
intp details because T do not have
much time. It will all depend on how
our Finance Ministry at the Centre will
function.

My hon. friend the Planning Minis-
ter has just left the House, tut I would
like to ask him one question. We have
had the First Five Year Plan schemes,
the Second Five Year Plan schemes and
then the Third Five Year Plan
schemes. May I ask the hon. Minis-
ter to see how many State; have kept
themselves absolutely consistent and
how many of them have kept to the
standards that that they had kept be-
fore themselves? After getting the al-
location from here, how have they
been spending the money in their
States? Unless somebody looks into
these things, and unless some authority
is there to look into these things, we
cannot expect resultg in the country
as a whole, and the pecple will con-
tinue to suffer ay they are suffering
today.

This morning, we were attending a
meeting with a particular Ministry. I
asked the particular Minister in charge
of such and such Department ‘I was
very happy to find certain results dis-
cernible before, but now what has
happened to them?’ I asked him why
those results were not visible now. He
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[Shri Sham Lal Saraf]

replied back to me ‘I do not want that
you should speak something against me
or against any ~olleague of mine.’ 1
told him ‘Please understanj me cor-
rectly; I have equal interest in you or
in your Ministry or in the other Minis-
tries, and I am genuinely interested in
the matter’. I too was associated with
the small-scale industry for a certain
number of years, and we had expected
certain results. When the small-scale
industries were started, a great fervour
was created in their behalf and an at-
mosphere wag created for them in the
country. But today what is the posi-
tion? Most of them are starved for
want of components, spare parts and
raw materials. Again, may I cite an
instance from my own State?

The Pashmina wool industry and the
shawl industry are known for ages not
only here but outside the country as
well. The raw material, namely the
Pashmina woo] has been stcpped from
coming into this country for the last
ten or twelve years ever since the
Chinese occupation of Tibet which was
the source from which we were getting
that wool. I happened to be the Minis.
ter in charge of industries there. I am
not saying this to highlight what I had
done, but I am merely giving this as
an instance. We immediately realised
that we would not be able to get
Pashmina wool any more, and so we
gol the industry shifted towards
Merino wool. Then, firstly, we used
to import the cloth and then got
it embroidered and then sold it. In
the second stage, we got only the
yarn, we got cloth, woven and then
got it embroidered and then sold it.
The third stage was that under the
advice of the Central Ministry here,
we set up two plants  there to spin
the yarn; we used to spin the yarn,
then weave the cloth and then
had it embroidered. Thus, three
industries had come up as & result of
this. But today what is the position?
Not only these three industries but
the whole industry is absolutely starv-
ing; they are not getting the necessary
raw material. the imported wonnl tops.
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On the one hand, we say that we are
very much for export drive. I am glad
that our Government are duing every-
thing possible to boost up the exports.
But we must also see that what we
have already done here, for which we
have spent the very precious money
borrowed from outside on interest, is
not allowed {o suffer. I would like to
know what effect has been created by
al| this spending? Of course, I would
not say that the effect has not been
created at all, but much of it is going
down the drain, because these small
industries cannot get the raw materials,
components and spare parts. Therefore,
1 would submit that this matter has to
be gone into. I would respectfully
submit through you that our Finance
Minister should look into this problem.
1 am sure he will have his full grip
over this matter. He has been watch-
ing things while he has been here with
us and I am sure he will watch things
carefully when he is there on the
Treasury Benches; we know how
straightforward he has been, and how
he has been trying to understand the
problem and solve it and give his
reaction. 1 am absolutely sure that
he will look into this and see that
these industries do not suffer.

Al] of ug must not only sympathise
with our Finance Minister today but
must lend our full support to him,
whether we are here on this side of
the House or on the other side. I have
already pointed out the conditions un-
der which he had to take up this res-
ponsibility and how many pressures he
has upon him. For instance, there is
the pressure to reverse the adverse
balance of payments position. Then,
the pressure of repayment of interest
is there. Then there is famine relief
also; I do not know how much we
shall have to pay for famine relief.
Then, we have war damages, the dam~
ages that have been caused because of
the war on our borders ete. So, the hon.
Minister will have to look to a num-
ber of things and provide for them. I
have not got the time to go into the
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details, but I must say that the way
in which he has been able to earmark
funds for meeting certain items of ex-
penditure for which we were not pto-
viding in the past at all, is something
which we heartily appreciate.

But there are certain important
things that he has to look to. For in-
stance, the national income ig disap-
pointing.

Also our per capita income is ridi-
culously low. I would not go into de-
tails because I am hard pressed for
time. But may I expect of the Finance
Minister glong with his other col-
leagues in the Centre and also with
the Finance Minister in the States, to
look into this matter and see how
soon—how sooner—we will be in a
position to make at least some shift
towards a betterment of bnth the na-
tional income and per capita income?
Once we do that, I think a number of
other problems will be solved. Today
the country is passing through many
hardships.

Mr. Deputy-Speaker: His time is up.

Shri Sham Lal Saraf: In conclusion,
I again lend my full and wholehearted
support to the Budget. I am very glad
tc say that at least this time an honest
and straightforward gentleman has
given us a very  straighforward
Budget. But keeping in view all the
cobwebs that have cropped up and the
dents that are there, he has to do a
lot of work, a ot of physical work,
intellectual work and mental work.
Only then will he be able to bring us
out of many a difficulty through which
we are passing,

Y GieR W aTw (FET) ¢
JqTeAW WERA, gH N Fg «ET qr
f& gfs fao wd au o & zwfag
7o 29 & W # w0 gl A
Fgar i F ¥ wiFE AFC W
fr 7o wgT & T W I -
araver & Gffw Jeur ¥ oy areh
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qEAEE TR F¥ AN, v, fiow
wraa s w98 wifE, aré e wre-
fadi & s § w1 et A )
qm foar | &l AT uR @ SR
I F & AR 111 FAT &7
& o faa wefy oft & wrdy fy 0wy 2
@ 9T 7 &7 917 98 & v i Ay
o oy SR T &Y wfeey § 9w
qEAAT qHA ERlY § 1 OF & wer
IER @ Ty ¢ foma e oo 3
w1 fadaan g I9 g aore a
3 9T T @ R I WTAE [
e s o g awar g s Al
& X T AR WY I T 9%
@ | ag WEE A A ogfer ¥ @
< &R F AW e T A< faar
t wify g7 g frar @ §
el aoe Il & arz § aw
¥ q& W T e Ao s
2 gL TF A H 777 q9E WY 97
st w1 ®gy § wEmE war
WIMWIr e & fr
agmE weT W q@ET T g I§ &
I F AMEAT WIT AW
ITFT g TG &Y ;BN HIF T,
a7 9@z A w9 wEmE wer
@ A | FEE s
o e ey | w9 | s, I
¥ AW g g T I A
e g AfeT g I w3 § aree
Wad a1 wE &w, T F oadw fy
& R 1 FE F A FET § I
go At o 3% 3 T Ay awd §
& 500 WQ § F & AfeT ag oY
ol 1000 ¥ 2250 &F g 9T
o g FHAG § I WY
100 ¥ @R agmE W& F T
fe 7% & a7 w7 IR W F = @
a€ 97 F7 §F FA IS TH AW
T Y 100 QT W 9 fam

s 5 2w & w1 areTE Q¥ why Ay
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N & o waafat & @ fr eo
W 80 9 qIfes T HTH T @ F
W ITTA A9 Toq Rt 5
FA| 80 T TS FAMTE § I AT
T [FATE AT Iy Y arw A R
a1 TSq G I8H KA weEwEar
T FTA §, T T 97 98 g9 fau
A w7 § A ¥ w7 & o
W fa @d anm e Ak g
WX T4 @4 GG | AT TGl FY
qafer qar 7df fromm & &Y o FAt
gl ¥ AOA FAACET FT qWE =
3T Y § W qforwEEy e
# wforeat @At & AR gF IAE
T G2 e

R AT EF IS
wirfal} 1 ggmE war a3 @ WK
TEFFIMCA S T 48 1 w0
qgars g #1 Fw I § ;@ Fw
& wiaifal & fag s &R @
™Y § AR T & wHArta & fag
AT @R @ W E? wgms
fAl & fag awax § Wi q@a?
TEEE ¥ WY wEA qEar R
fF wer & wafal &1 ggmg
war 7Y 77 & o fr Fx F FAata)
Tagryg | A wgm fr I =R
T & sAwrEl w7 agag w=r
@A WK oo GaT @R ag 3
X g2 ¥ FifFs et & Fu
g FT A ZT0 9¢ 70 ¢ fF ag I
woar fraw faafg a8 s ar W&
audfamEN Ty ¥
F T gUATR ¥ AR A AR A
R ¥ § Ay, woww # A,
Toeare § ad, g v EEdy
oo g€ &, "weweh feafe ot gf
iR wR A ¥z TR ar IN
F& & v fear wiraw § 1 g ¥ oA
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AR =T AT OF A G 6 gy af
2 1 39, faweh &t q@ wefm wt
AIGAT 3 UGS &7 WINT Ag) 3T & )
& wTo) ST AR § s g
M G AT oAt 179 0T wE
F1 &9 97 9 5 "/ 400 FOAT T
T &F Y 41§ | o Y g v
& 7w g fF ag & F1 wR oe-
JTUTTT O qEE 93T & 1 A F @y
wfew 7 &, wrw @ @ et @ g
TR T A LA
T &1 AT Y @ @Y mr | sfax
fre aOF & ag wew 0w ?

s ¥ TRy g9 FAAT F oHIES
Faar g e gl @ o faw o
F IR AT g ? feft ¥ 9 9
& 50 FT W@ AT T@T Y
Aif O A 20 FAT TT, T T
90 FXT wAT, Y X &1} WA
TS T, AT W 12 FAY
@, A AR e wife A @
75 FAT T, T T TH 400 FAT
¥ ¥ &v oam foa¥ ) ag ¥ W
A ar @ i Srorer d N o Pprat
& ¥ § wran & 99 qT ft S5
fear, 9% qx ot Ex AT & S
o T w98 F fog frar & 6 9
9T & W | I G 9T Ny
TgT ST T § it 9g gICwET
ToeT qt fafeeedl & @7 *™ § wrar
¢ wfam sv groem w
gl & dxm fad wrgw A9 9T IWF
FomT g | fee d fF grewea ot
fr a2 a¢ o wg@ & 9§ WX
&9 Y @) qQT FrgeT AT AT
wWiae 38 @ @ g
fomr wefY St ¥ 35w ¥ AR F9E oW
fe ag oW & g& IR T qC
Erscicifk xd{
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AT s Az g fs ag o
ol 1 AR § ag WX AW F qET— §
wrg ¥ o owfas ot 7 T
TEd WA, TR g1 T
RNy i fagmd
7% T T ST o T § ) @
G § 78 wrew a2 @ 6 ag anr faw
TmEwad TN Naraa )
§ WY #1 7@ SEW ¥ 7L H1E AHE
was 5 frradd ¥ culw &
eI T R W ! W
wRfagl 9 faad Fa% de da I
T ag AR F g A ar
T g

61 JUWT ¥ 1780 FT T
AAFTE 1 1040 WA Rfaee 7 740
Y TIA W W 1966 § 48 FH
2400 FUT To FY I | T 61 IAWT
Xy N e w7 ar gk FElE
§ S7 ®Y I ¥ qg9T 9w §,
o 7 |1 FX Q § wWifs g Igai ¥
ot AT g@EQ @M 7 Iy
ot T A § fE 9T & W 9w
< el 9 97 & g qv 71 o o
@R 37 %) fagaur & S9mn S w@ife
Fomar AW wW & 1 afET &
g AR E fF a & A g
o ¥ 3G, qETQ 9 Sann &t

FAEqT FY 3G Y IG AT oREA HT
| S« AT o gt

Y OTe AAETEY R 97 Y g
W g Afay 1 faeet gRwE,
I TR W IAX SR 8-
T gT F7 Sarar frww @R
o Ee e ag 1w

FTHTY FTRTAT F TG § WIGH
T fr fegea &9 @ d
so0 TR TrmT A g fom & v W<
Frigz, feemf W wWT ¥
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TG STy § 1 Iy R fae g
AR F T ww AW ¥ wuTET 9 g
U WY 1964 F 9T IF WIS &1 gAIR
T EFIULFTART § | 450 FUT T
& F0F 30 FAT AT @ 9% AT
AR fogy w61 FAT &7 AR
a7 |

&t Sonfrafor seRwE, T,
F 100 FUT T TIIFTE WX 125
FAT TAT M A qrar § AR AW
AT 60 FUT F AT &7 A
& NI | T FTEEE § 6 0 9TE ®F
Noframam ¥ g fm 7 fs
fawi &1 g@ &1 ol WsFwe A
T 1w T § el w1 e
qr gy Fegfaee wrd o fdE
AR ag IF g Sy qE T A
€ 1321 9 60 WTE F THFEW & AT
TR e & R g

JuAd AT FIGRAT ¥ 20
7T F Fr@H ¢ T # ff gramn
1 FAT 709M@ FT T faperar
R FgEr gear o o few ad
18 FATEY F AT g faawr o
a0 AN Fg fremr o4 w0
T F TFEEGAT R

¥ iferen (3fear) fafwde
HARXFGH A & | q& II_T
FIQAT AT FT § 199 § IOR_A
ASHTT § 1 FT 60 FUT T9qT 0T
t15g ¥ Y ae R ag 4F%
T IARA, GAT & WX 5 FAT 90
e Hat gl § 1 wimm
fea worg i ¥ ATE T EAE

wleamge FTARAT  F "wE
2 F1oEm &, faed 2R AT 9w
aF 82 FUT AT M & | 1963~
64 A LA 26 TUF FT IATRA gl
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[ sieTT AT A7)
 ixgd 2 FOF 23 A TR
wraw fegmar § @ § ggw vz
R ATy BN & Q@ DA oqraa] §
M A ¥ W Tl § amy
@i T g R oW awew an
LU LU
15 hrs.

A3AY feearge fafadz # g0 w1
&% 7 gY & AT 32 FUT A ¥7
&4 &1 IWFT AT QAT T FH A,
e agi o s> afgg 640 W@
A T OART § N

N AT qIET FTFTHT F1L-
QAT ®1 ATHAEAT F @ &, & I FY
T g g e s
FAGT BT AT R W &

gfemm foprgly fafads & aga
M AT TR F Io-Mas T
o gEr, fafager, gefen, aOAT
S FTT FT TEAATEA KV No1g & 1
I IT TH 62 FUT T4 A7 § A7
7Tt gfgd 1 FOT T4 FT URT |

wgt a% uae gfen fafads =
T R, IT UL 27 FUT TAT 97 §
g R e af 2 FAT T FT A9
91 4T | §9 9 FT BT T AT
T FT@E 912 X 99 @ 3,
T 9T 1300 FAT 77T /9 & ) a7
3w ¢ fF 19 9 B HrwEl T
szt femrar §, o7 9 HTIQIAT A
feafs 1 @Y gy ag wmw ¢

15.01 hrs.
[SArr SEAM LAL SaRAF in the Chair.)

e a% Exal w7 9F &, ¥ wiws
X, WY T T A€ § R W
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# seafaat o3 sifasaw daq o g
§ 1w ¥ wafaat a7 w7 70 q&E
2 ol AT Tt fefade AT &, SA
q@ g oW AR S g 1 W A
g & oy ¥ 18. 8 wRAE, gwT
¥ 12.5 qWe, g A 36. 2 @,
qTAT # 40 T, HWEE F 31.7
T@e, T ¥ 38. 2 @, qfFE
¥ 50 gz, AT ¥ 48 qREe,
AT § 50 q7HE, o Fo ¥ 53.7
TqE, Fig ¥ 50 qWE, AW
38 o WX Jafowaw ¥ 30 T@E
FT AT AT@T § )

ag g wiag wrad & feafa &
IS T EFATF AR AT W & |
sfE< ¥ &g FgT I IR A TS 1
T B M a% 9 2aw g feav
g

F1¢ 71 71 2 f fomm W FreEm™y
I W@ E, T IT A A A WY T
fadvit agraar ar fadwl qar ¥ <=
R

it g gearAr (faat)
ToF a2 A g

ot WieTC W AT 9d WA A
g & f5 9@ * atar v fKav ¢
AEAT ST 3@ B ;T AR § 7
g fFod &1 ey ag fear man §,
a1 ag 21 9T )

el w@Ew o IH R ae]E
TIOE ¥ &

it wier wm™ aoay - @ &
0T &1 &5 fyv feaT 8, 7w
fadelt ggraaT & T W E | W@ AE
i E 9T & 5 e fr § s Ay o
g ST, I A 7T F fag wewe
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faRwi ¥ st & 1 feofmt ¥ fag
fewat F ax qrt WY fa3wl ¥ v § )
& qoar wrgar § & Far geT @E
AT F QAT AL &1 g A Ao, QA
% 7d e aFar & | A9 gATQ
feafy ag ¥ fr gn faddll o= @i §
faRwr wawT w1 w7 9 §, fa2ar oAt
R & fagar 92 ogAd &, fr Wy
AT ATY F—Arw g7 fa2o & TR
X

T AT qF A AT G
g1 91T & o &9 T A & wren-fni
& Jqd | A ww A A wan fe
Tg Y weaT & FIAT | TW WX A7
<© & f firg 717 <17 F 1 & qto Tro
480—% GET 325 TS T FT HATH
RAQET It warrat v § 1 FAT FeATAA
I AW AT ATAA T3 G@IE

qF gF AqEQT KT FAAT FHAT
g ar =T & LIC
w3y w@ g fF 2w & N a3
@ & 1 & Ry qamr argar § fw
am % fafreargframt v s
& feafs #ar & | difqas g9 & 535
it & f9q o e &, WTEET ¥
800 WY F faT UF TFET &, wirdmA
H 943 AW & frT TF TR, AT
F 2,000 AT ¥ fAT TF IEET §,
9@ f& W@ ¥ 6,000 AT ¥ fAQ
qF 2T § | 39 feafa @ qridm 7
afz 7l g o

79 & =faf@a 400 Trafas
fafemr &2 & e A & 91X 800
fawrg AWl ¥ grafas AR ¥
e

o garer v qfany faatse
# 9g7 IS Fr § W FgAr
f& g X9 9T T FOT TWAT A
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+< fear | Jfew & aroat qarm qzew
g o it & ga% I ¥ gaAr awe
f& aoeqm & o A7 F T F 75
St WR T FEar & 6 g wwraE
¥ adf oy, w@ife agt T &g @
RE | & g wgw g 5 ag Saar
¥ ary fadars foqm o1 @ & 0

aFE T A WAET FTAA g
g AW & 1951 ¥ 331 fafaaw
1961 ¥ 439 fafqaq, 1964 & 47¢
fafaas argerm 4 51T 1970 ¥ ag
560 fafqas & wmamr, faad fao
175 fafaas &1 wars F1 €@ q800 1
FIETX #F X g frar qav § e
1970 ¥ 125 fafaas =7 warwr dar
forar s | T waAedT ¥ A 50
fafaqq za &t =l @h, s /Y
g fe&ar o @@ ?

FLETT &7 N & rav fqm orav
fsm A gagr g @r & Afew
T § g1 FwAT § g qemdt
#1 fagif ssq 10 ¥ @ av, AfFa
JETRT 8. 1 FAT &7 AT | TH THT
Fox AR 1 fraifa seg 3 s e
ar, 99 f& ag 1.5 FAT == g,
Frax 771 fratfa weg 9.8 3 =
a1 9T a7 6. 6 FAT A AT | @
1 faifa sew 9.2 &% &7 @,
AT a7 .62 TAT T a1, "t
#1 fraifa 7w 1.3 a1 o &g
Faw .95 g1, fawgw w1 faaffa
Ty .98 =7 4T, AfFT AT .67
g1, @ ge w1 fmifa a7 .92
a1, afFT a8 . 60 gAT WY IfAaw
1 fratfa qeg 1.7 91, 97 fF =g
T 92 W

THEqA § MEr qEC W oqT
80 FUT &IAT AT wAT @, AfwT
framt £1 qay 74 fgar qmr § Ak
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[ wigT< avr q<)
< Y 7 9T AR FT T faqv Smar
T g1 qF wEet & fe oo ang A
et sufad 1 gomaa FIF F 912 ITHT
s MY fear fear w7 g% T dy
o wiw fay o g I /AT A
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o e o 5 @ faar o A, faw
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Shri J. B, S, Bist (Almora): The
finance minister in his budget state-
ment has tried to combine some re-
liefs with a number of increases in
existing tax-levies in the hope that
while no one will be happy the edge-
of criticism would be blunted.

I doubt very much if he has been:
successtul. The increase in excise
duty on sugar, tobacco, cloth and
certain other consumer goods would
not endear him to the common peo-
ple. The increase in personal taxa-
tion is another tax measure, which-
is bound to be unpopular. The capi-
tal market which he was hoping to
revive by his palliatives has not re-
vived. The only argument which he
can use in his defence is that faced
as he was with the grim economic
realities, resulting from conflict with
Pakistan—fall in food production,
tight foreign exchange and a host of
other problems—this was the best he-
could do.

Since the budget debate provides
this House with an opportunity to-
discuss the major economic and poli-
tical issues, I would like to refer to a
problem to which much attention has
not been focussed. I regret to say
that despite 18 years of experience,
we have not been able to evolve a
consistent frontier policy. There are
problems in all regions located in the
periphery of our country. Manipur,
Nagaland and now the Mizo hills are
faced with troubles. While the ae-
mand of thes regions for secession
from India cannot be accepted and is
patently wrong, we have to analyse
the reason behind this movement.
During the British times, the admi-
nistration in these areas was nominal.
The British frontier policy wa: to
leave these regions in the east, west
and the north, free so long as tme
people were loyal to them. If they
become troublesome expeditions were
launched to quell disturbances, in-
cluding aerial bombing, if necessary,
as in the case of the NWFP against
the Pathan tribals. After we became-
free and administration spreaq out
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to these areas, simultaneous attempt
should have been made to bring about
emotional integration of these fron-
tier people in the main stream of
Indian life and culture. We should
not forget that the majority of popu-
lation in these areas is from a diffe-
rent ethnic stock than the one living
in the Indo-gange!ic plain and the
south. There is no common bond of
religion that binds these areas with
the rest of the country. What the
administration should have done is to
set the process of emotional integra-
tion in these areas first. Economically,
the development of these areas start-
ed receiving attention rather late and,
coupled with the feeling of inferior
status, the feeling of economic neglect
also grew. Ambitious local leaders
took advantage of the situation and,
encouraged by foreign elements,
started talking of independence from
the Indian Union. While it is true
that so long as disturbances continue
the government’s primary duty is to
restore law and order, it should not
be the end of the story. You should
seriously think what we can do to win
the confidence of these unsophisticat-
ed simple people.

In my view, there is some miscon-
ception about the constitutional ar-
rangement in our country. We nor-
mally think of the states and the
<centre and want bigger and bigger
states. Only after the States Reorga-
nisation Commision the principle of
linguistic states was conceludeq and 3
number of new tsates come into
being. While this might satisfy the
aspirations of the major linguistic
groups, how to satisfy the aspirations
of the people who are isolated from
us and do not feel the same emotional
attachment to the national sentiments?
This i3 the main problem that we
face with regard to the tribal commu-
nities in the border regions. Major
vorld nowers like the USA and the
Soviet Union have tackled this prob-
lem satisfactorily by conceding auto-
nomous ynits wherever there is gen-
uine demand for them. In the United
‘States they have been given the sta-
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tus of territories and can qualify to
full statehood after a period of time.
Can we not think of something on
those lines? In our own country,
wherever this experiment has been
tried, it ha; workeq satisfactorily and
helped 1o remove discontent. The
SRC had recommended the merger of
Himachal Pradesh with Punjab but
the late Prime Minister Shri Nehru
in deference to the wishes of the
people decided to maintain their
separate identity ang won their affec-
tion and goodwill in contrast to the
hill people of neighbouring Punjab
who remain discontended and clamour
for merger with Himachal I’radesh.
In Assam the hill districts ask for
autonomous status and there is resis-
tance. This createg frustration, discon-
tent, and encourages separatist ten-
dencies. I do not see any reason why
we cannot have the same pattern ag in
the United States, that is, statehood
for bigger units and territory for
smailer ones. One of the chief objec-
tions that is put forward against cons-
tituting small administrative unitg is
that they are dependent on central
boundaries. But if the truth were to
be told it would be found that the
bigger states with infinitely larger
resources are dependent on central
subreentions far 'more than some of
the smaller units.

Some of the smaller units notably
Himachal Pradesh, have made very
good use of the Central aid given to
them anq have made great progress
during the last few years. For in--
tance, while Himachal Pradesh with
a total income of Rs 7°35 crores.
spent Rs. 20°85 crores in 1965-66, and
its deficit was wholly met by the
Centre, Orissa with an income of
Rs. 57.39 crores spent Rs. 144.72 crores
and 88 per cent of its deficit was met
by the Centre; anq Assam with an
income of Rs. 53.05 crores spent
Rs. 117.64 crores and its deficit was
wholly met by the Centre, including
the income from its ghare of Central
taxes which Himachal Pradesh does
not get. The proportion of income to
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expenditure in the case of Himachal
Pradosh works out to about 44 per
cent while in the case of Orissa, it
works out to only 39 per cent and
Assam, 45 per cent.

The perccentage of Central aid in
the form of grant-in-aid, loan and
share of Centra] taxes in the case of
some of the major States works out
as follows: Punjab, 88 per cent;
Uttar Pradesh, 94 per cent; Madhya
Pradesh, 93 per cent; Bihar, 96 per
cent; Gujarat, 86 per cent; Mysore, 80
per cent; Orissa, 88 per cent; Assam,
100 per cent; Andhra Pradesh, 89 per
cent and Madras, 91 per cent. I hope
in future, the argument of Central
dependence would not be flung at
emaller units to deny the right of
self-rule to people who do not want
to be suffocated by the embrace of
their bigger brothers.

If autonomy is granted to small
units, particularly in the border areas,
ft would neither weaken the national
defences nor harm the national jn-
terests. On the other hand, by win-
ning the affection of the border peo-
ple, and reposing our trust in them,
we will make them a bulwark against
the enemy.

The need to win the confidence of
the border pcople is all the greater
today because of the Chinese menace
from the north. It is no secret that
the Chinese are mobilizing all along
the border, and are waiting for the
snows to melt before they launch
their fresh offensive. The Chinese
intentions may not be to launch a
full-scale offensive but to harass us
so that we deploy our resources to
defence and our economic develop-
ment is retarded. In this limited
offensive, the border people can be a
great aset to us if they are content
and feel that the fight against aggres-
sion is as much theirs as ours.

While the Government under the
Jeadership of the Defence Minister
hag taken stepsg to strengthen the bor-
ders. the programme of economic
development fg still slow ani halting.
Decpite promises, the road and rail-
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way schemes to make the border areas
more accessible are not progressing
with the speed with which they ought
to. Last year, the Minister of Rall-
ways had assured, that the broad
gauge link to Haldwani and Kathgo-
dam, the rail-head which connects
the border areas in the central sector
would receive priority. I would like
to know what has been done abou$
it. This broad gauge line, when laid,
would also be of strategic importance
because of the fact that the time lost
by the military in shifting from the
broad gauge to the metre gauge as at
present would be avoided. So as,
things stand today it would not be
good to be complacent, and the carlier
we get thig broad gauge done, and
better it is for the swift movement of
troops.

Shri J. B, Kripalani (Amroha): Mr.
Chairman, Sir, I sympathise with the
present Finance Minister. He has
inherited a very difficult job and it
stands to his credit—not that he has
presented a good or a bad budget—
but he has been able to present ome
at all in such a short time. We are
familiar with like performances. Be-
fore Independence, and after Inde-
pendence, it is believed that our
administrators can do everything, from
administration to managing commerce
and industry. So also any person
who comes into the charmed circle of
the Congress and is raised to Minis-
tership, is expected to do everything
and do it efficiently, from finance to
food and foreign policy; from home
policy to hell, from railways to re-
habilitation, from atomic energy to
astrology. So, our new Finance
Minister has very successfully tried
his hand at making a budget with
which he wag not familiar.

Sir, let us see what a budget ought
to be. You will excuse me if I ask
neighbour to read for me what
the Finance Minister himself has said
about the requirements of a budget,
and then read to you something that
a fprelzner has said.
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Shri Harl Vishnu Kamath (Hoshan-
gabad): By your leave. The Finance
Minister, in his budget speech, said:

“The budget of the Government
of India is a major instrument
for implementing our plans and
policies. It has to be framed,
therefore, in response to current
economic trends as well as the
Jong-term requirements of the
economy.”

On the 25th January, 1965, soon
after assuming the high office of Presi.
dent of the United States, President
Johnson said:

“A budget is a plan of action;
it defines our goals, charts our
courses and outlines our expec-
tations. It reflects hard decisions
and difficult choices”

Shri J. B. Kripalani: Sir, let us
examine this budget from what is
required in our economy. It is a fact
that our economy has been for some-
time in a bad way. Does the budget
take away the strains from which this
economy has been suffering? Does it
diminish in anyway the rising infla-
tion? I am afraid it does not. It
rather increases inflation, as many
speakers have pointed out. Does it
stabilise the ever-increasing prices?
But when inflation is rising, it would
be impossible to check the rise in
prices. I am afraid this strain on
our economy is not tackled by the
budget.

Then, let us see if there has been
any relaxation in tax burden which
has ever been increasing since
Independence. It seems to me that
this Government is a bottomless pit
in which all money can be sunk but
nothing comes out of it. The budget
should be able to put into the poc-
kets of the people more than it takes
away from them—it should increase
production, increase commercial and
tndustrial activity and in a general
way re-make the nation. But the
budget does nothing of that sort.

Let us look at the direct and in-
direct taxation. Excise duty has
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increased from Rs, 65 crores in 1951-
52 to more than a thousand crores
this year. A further increase has
been made in the excise duty on
sugar, cloth, tobacco, transport, etc.
This is the condition of indirect taxes
which fall heavily upon the consu-
mers of all classes, especially on the
salaried classes and the poor people.

About direct taxes, my Congress
friends and friends in the opposition
have given statistics about direct
taxes in other countries. It appears
that we are the heaviest taxed coun-
try in the world. There is multipli-
cation of taxes. It is said that this
multiplication is because there is tax
evasion. If there is tax evasion, the
remedy is with the police and the
income-tax office. The remedy is not
to increase the number of taxes. I
have to pay a little income-tax and
I have to engage some experts ser-
vices. It costs me more than the tax
I have to pay, because it is such a
complicated affair to fill up the many
columns that have got to be filled
Even when the expert makes the
income-tax returns, so many questions
are asked, which are absolutely use-
less. The honest man is harassed.
Only the dishonest man prospers. The
more the direct taxes are increased,
the more are the ways found by the
blackmarketers and corrupt indus-
trialists and commercial people to
evade due payment of those taxes. If
it were not so, the taxes are such
that very little would be left behind.
If that little is left behind, how are
the financial empire made after
independence? The government seems
to be sleeping over the proper collec-
tion of taxes and it allows criminal
elements to prosper and honest men
to suffer.

The real need of the present times
is increased production. For that, we
are wisely told that there must be
capital. Capital, we are told, is
gathered from savings. Savings are
effected by tightening of the belt. So
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far as the tightening of the belt is
concerned, 1 am afraid it has gone
beyond the last hole. The only possi-
bility is that the belt will give way
and along with it the pant also!

Mr. Chairman: Not the drainpipe.

Shri J. B, Kripalani: The drainpipe
has an arrangement of draining itself!
That is all right.

There is no possibility of increased
production when capital is not form-
ed or when all the capital that is
formed or most of it is taken away
by the government. That most of it
is taken away by the government is
plain from the fact that there is con-
spicuous consumption among the in-
dustrial and commerecial classes. Those
people who never travelled even in
second class now travel not even by
air-conditioned class, out by air. I
have seen that 95 per cent of air
traffic is either at the expense of the
public taxpayer—that means, the
administrators  travel—or by tax
waders. The taxes are so heavy that
people think that it is better to spend
money rather than pay to the gov-
vernment. This conspicuous con-
sumption is on the increase.

Equity capital is found from the
middle classes. But the middle class-
es are drained white. The salaried
classes are today not the middle
classes, but the lower middle classes
and the lower middle classes have
been reduced to the position of land-
less labourers ir. the villages. Where
is the capital to come from, which
will increase production?

We have an adverse balance of
trade with every country in Europe—
even with countries like Rumania and
Italy, which are considered to be
some of the poorest countries. Our
exports used to be in the neighbour-
hood of 76 per cent of our imports.
Now our exports are only 52 per cent
of our imports, The adverse balance
of trade has not been thought of in
the budget, as if it does not impove-
rish the country. As a Congress
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friend said yesterday, what do we get
from foreign countries? We get fibre
yarn, artificial silk, in exchange for
what we send out. Our exports
cannot compete in the world market,
though we have got the cheapest
labour here. Yet on account of the
financial circumstances—taxes and
other things— we cannot compete in
the world market. A motor car cost-
ing Rs. 4000 in Germany costs here

Rs. 15000, though our labour is
cheap.

Pathetically, we are increasingly
depending on foreign aid. 1 agree

with the young man who was speak-
ing yesterday, Mr. Morarka, that
foreign aid can be helpful only under
two conditions. Having not that help,
we should be free to purchase in the
competitive market of the world and
not from America, paying 30 per cent
more than what we would spend by
purchasing from some other count-
ries. Another condition is, we should
be obliged to pay back our loans in
dollars, but we must pay in kind
Unfortunately America need noth-
ing from us, It produces everything
that it needs within its own borders.
Its internal trade is 95 per cent of
its production; it is only 8 per cent
that goes out.

Before independ we considered
that our administration was topheavy,
but that was nothing compared to
what it is now. The expenditure on
it has increased at least 500 per cent
since 1951-52. There i3 a multi-
plication of offices, there is a multi-
plication of ministries. It is supposed
that when a minister comes he only
draws his salary. It is not known that
a minister has a train of these secre-
taries, deputy secretaries, assistant
secretaries, clerks, stenographers,
peons and all sorts of people. Each
ministry costs a fortune. Then,
there are the useless governors who
serve no purpose at all, except they
may be useful for party elections.
Then, there are the second chambers
in the States. They provide only
patronage to the ruling party, and
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the ruling party supposes that it is
going to rule for ever.

General

Further, we have planning. With
whose aid are we carrying on this
planning? It is with the help of our
corrupt and inefficient administrators.
There are some members in the plan-
ning Commission who are politicians,
and they are always thinking of leav-
ing the Planning Commission on some
pretext or the other and going to
fresh fields and pastures new, They
are always thinking when they would
become diplomats or ministers. They
are only birds of passage as even our
Finance Minister today is. I think
he will soon be relieved by more
_ambitious pcople who are supposed
‘0 be more knowing people also, I
o not think he is very happy in his
present job.

Mr. Chairman: The hon.
should try to conclude now.

Member

Shri J. B. Kripalani: Now, Sir, since
.you have rung the Bell I will leave
the budget and the administration and
Planning. Though, the Plans were
declared to be neither properly con-
ceived nor properly executed, yet it
is said that one swallow of very
bright plumage will make the sum-
mer in the Planning Commission.
We wish him all success.

Talking about the political situa-
tion, every day there are questions
asked in this House and there are
adjournment motions moved which
are fortunately now allowed and which
were not allowed on previous occa-
sions. Sir, I charge this Government
for having created confusion in this
country by its food policy, It is use-
less to say that the Opposition Parties
are taking advantage and are exploit-
ing the people. Sir, I remember,
when we were in jail, we of the
Working Committee and also all the
leaders, in 1942-43, there was a famine
in Bengal. 30 lakhs of people died
in the city from which our Finance
Minister comes. We felt very un-
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happy that there was not a voice
raised, that the people were dying,
they would plunder a shop that was
full of eatables, they did not go and
raid a godown where the grain was
stored. We were ashamed that our
country had fallen so low that nobody
could raise his voice when 30 lakhs
of people died. Today, our rulers
who were in jail then—I do not know
how many, the proportion is perhaps
very low—say that nobody should ex-
ploit the situation. Must we allow
our people to die of starvation, and
no voice should be raised, nobody
should blame this Government? It is
their bungling that has produced this
starvation. Last year, six million tons
of foodgrains from foreign countries
were brought to India and this was
considered to be the greatest amount
ever got from abroad. It was stated
in those days that they were build-
ing up buffer-stocks. When this year
it is a little lean year, where have
the buffer-stocks gone? They have
disappeared. One does mnot know
where they were stored. What has
happened to them? This Government
is responsible for the food situation.
If the situation was not there, it
would be impossible for the Opposi-
tion Members to exploit it. The situa-
tion is there, it is capable of being
exploited, and so it is being exploited.
It would be an evil day if nobody
raises his voice against starvation.
We are told time out of number that
there are no starvation deaths. I say,
Sir, it is wrong to say that anybody
can die of starvation. People have
starved for 60 to 70 days and yet
lived. It is only that starvation
brings about some disease or other
from which people die. Our people
have been dying inch by inch, Do
you want us not to raise our voice
here? I say it would be our duty to
ring the bell of revolt against this
Government and its policies which are
responsible for this situation. The
Government says that it is responsi-
ble for law and order. Who then, is
responsible for food? They are not
responsible for feeding the people and
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they are responsible only for law and
order! Gandhiji used to say: “I can=-
not carry spirituality to the poor
except in a bowl of rice”. I say, you
cannot carry law and order to the
starving people except in a bowl of
rice. That bowl of rice is missing.
Our economy has gone wrong, our
calculations have gone wrong, our
plans have gone wrong. It seems that
under your skull there seems to be
a little small quantity of grey matter.
The skull seems to be devoid of even
the ordinary quantity of grey matter.
You are ruling this country, you are
misruling it, you are creating misery
everywhere and you shoot. These
policemen and army people who are
for our defence, who are our friends,
whom we ought to respect and whom
we ought to encourage, you are bring-
ing them into contempt by making
them to shoot their own countrymen.
You know why the French Revo-
lution took place. It was because the
army was asked to shoot their own
people instead of shooting its enemy.
Today you are asking your army and
your police to shoot their own fellow-
men. How long are you going to do
this? I charge you with the murder
of people. I charge you with having
bungled the situation. You have
divided the country mnot only into
zones but into States, not only into
States but also into districts and sub-
districts. One district cannot sell
foodgrains to another district. One
man living in one district cannot pur-
chase food from the people of another
district, though the blackmarketeers
do it. Those who indulge in smug-
gling can do it, but an honest man
cannot do it and he must obey you.
You say: “even if you weep you will
be punished”, We have no freedom
even to weep in our misery. You
charge us for weeping. You say:
“why are you weeping, you are creat-
ing trouble and you are creating
riots”. What did the Government do
in Bengal? The Law Minister here
eaid that there will be no inquiry.
They had to rub their noses with the
ground and have an inquiry. And
then when did they do it? When there
was rioting. When did they rush rice
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stocks to Kerala? When there was
rioting. And when did they increase
the quantity of wheat in Bengal?
The other day the Food Minister fri-
volously stated “I am giving all the
wheat that is necessary”. Today he
has increased the quota after the
riots. You are making the people riot
against you.

Coming to the problem of linguis-
tic States, you have again raised the
bogey. How did you do? Why did
you do it? One fine morning the
Congress Working Committee decides
that the State of Punjab should be
divided. They have not studied even
the maps. There are districts in
Punjab which are predominantly
Hindi-speaking, three or four. There
are other districts which are predomi-
mantly Punjabi-speaking. In the
middle, the population is mixed,
speaking both Hindi and Punjabi,
their ratio being 45 :55, 60 : 40, 70 : 30
and so on. How are you going to
divide this State?

You appointed two committees—
one, a committee of this House and
another, a committee of the Cabinet.
The Working Committee decides the
issue without having studied the pro-
blem. These Committees were form-
ed to study the problem. Without
studying the problem, the Work-
ing Committee give their order.
This is not the way to do things.
If you are going to have lin-
guistic States, have them once for
all. Divide Kashmir from Jammu and
have a separate State of Jammu and
Ladakh. Let us not have periodical
rioting. Let us do it once for all
The operation may be made and the
country may be divided linguistically
so that we do not have this problem
hanging above us. Today it is Punjab,
Tomorrow it will be the little State
of Vidarbh, and the third day it will
be Tamilnad which would like to
secede from India. This is not the
way of government. Either govern or
leave us to ourselves; leave us to
God. Gandhiji used to say to the
British Government: leave us to God
or to confusion, because out of that
confusion we will be able to do some-
things; but this organised confusion,
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of our Government, cannot be manag-
ed.

Shri M. G. Thengondar (Nagapatti-
nam): Mr. Chairman, Sir, I rise to
support the budget proposals of our
Finance Minister and, while doing so,
1 am thankful to you for having given
me an opportunity to participate in
this discussion.

Sir, in order to further strengthen
the economy as well as to satisfy the
needs of the people we have to in-
crease the agricultural production. To
achieve the targets of food production
the Government should take steps to
introduce and encourage modern
methods of cultivation and increase
the area of cultivable land. The Gov-
ernment should formulate a policy
and supply required resources for
multiple crop system in all the possi-
ble areas. There are large areas of
waste land in the coastal areas of
Tanjore district in Madras State. Lift
frrigation should be introduced in
these areags where drainage water
which otherwise goes to waste in the
sea is available in plenty for culti-
vation purposes.

During the rainy season most of
the cultivable lands get flooded as
there is no proper drainage, resulting
in heavy loss to the farmers, There-
fore, proper drainage schemes should
be taken up in Mannargudi, Naga-
pattam and Tiruthuraipundi taluks.
In Tanjore district nearly one third
of the cultivable land is served by
the Cauvery-Mettur Project, which
was formulated more than 40 years
ago. Supply of water to the lands
is still continued at the same rate at
which it was designed 40 years ago,
even though more areas have been
brought under cultivation. Moreover,
large portions of irrigation channels
have been silted up and water does
not reach the tail end, thus greatly
affecting production. 8o, immediate
steps should be taken to strengthen
the banks of the Grand Anicut Canal
and {its branches and to remove the
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silt and deepen, wherever necessary,
30 that there is no water scarcity in
the tail end villages.

Another important point is that the
Government should provide all essen-
tial implements to farmers like better
seeds, fertilizers and tractors. Farmers
in Tanjore district feel the insuffi-
ciency of tractors for cultivation pur-
poses. 70 per cent of the tractors
available in Tanjore district are kept
idle in Government workshops for
want of spare parts. Government
should rel foreign exchange and
permit import of spare parts for the
tractors owned by Government as
well as by private cultivators. Gove
ernment should also set up a factory
for manufacturing small tractors at a
suitable centre in Tanjore district to
meet the increased demand for trace
tors.

Russian power drill is a useful
means to tap the underground water
and it will solve the scarcity of water
for cultivation. Shortfall of water
supply from Mettur reservoir has
badly affected the agricultural pro-
duction this year. Therefore, more
Russian power drills should be allot-
ted to Tanjore in the coming years
to meet the failure of the monsoon.
In cases where the drilling operation
is not successful, Government should
meet the entire cost of drilling opera-
tions without taxing the farmers.
Wherever it is successful, subsidy to
the extent of 25 per cent can be grant-
ed for the erection of the power drill,
as in the case of well schemes in
Tanjore. In order to cope up with
the power demand of the newly-
adopted well-scheme with electric
pump sets in which more than 20,000
wells will be provided, a thermal
power station should be constructed
in Nagapatam, utilising all available
sources of coal, including transport.
ing lignite by ships from Neyveli
through Cuddalore Port and coal from
Calcutta port.

Short-term crop of ADT 27 (Japa-
nica-Indika) which was introduced by
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the Department of Agriculture of the
Madras Government last year is
found to be highly successful in Tan-
jore district. Therefore, this variety
of paddy seeds should be introduced
in large areas in order to increase
paddy production.

Owing to failure of monsoon and
scarcity of water during the last har-
vest, the whole of Tanjore district
has been seriously affected. The yield
of paddy was very poor in most of
the areas and there was absolutely
no yield in some areas, This year is
a testing period for the farmers in
that district. Therefore, it is desir-
able to give remission of land revenue
and postponement of collection of
agricultural loans to next year in
Tanjore district. I hope the Centre
will give directives to the State Gov-
ernment of Madras in this matter.

After the agricultural operations are
over, during the off-season of nearly
six months in a year the villagers in
Tanjore and surrounding districts are
jobless. To some extent their hard-
ship is relieved by the establishment
of the Aruran Sugar Factory at Vada-
pathi Mangalam in Tanjore district,
where agricultural labour are em-
ployed in the factory. The setting up
of the sugarcane factory in Tanjore
district is a great boon to the jobless
farmers of the district as well as sur-
rounding districts. But the facilities
and the financial aid given by the
Government for expanding this sugar
factory and improving the roads in
this area are inadequate, Therefore,
I would suggest that the sugarcane
cess collected by the Government
should be utilized solely for construc-
tion and improvement of roads in thd®
sugarcane cultivation areas. Assist-
ance should also be given to the far-
mers who are gupplying sugarcane to
the factory.

15.58 hrs.

(M. Drrury-SPRAKER in the Chair]

There is a lot of criticism about the
inadequate reception of radio pro-
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grammes transmitted through Tiruchi
Station of AIR. Therefore, a more
powerful transmitter should be instale
led in the AIR station at TiruchL
Since one more broadcasting centre
has been opened at Tirunelveli, from
where all the main programmes of
Tiruchi are being relayed and in view
also of the extra programmes, the
amount allotted for Tiruchi AIR is
quite inadequate. Therefore, more
funds should be sanctioned for Tiru-
chi AIR. Television scheme may also
be introduced at Tiruchi for catering
to the southern districts of Madras.

There is no major industrial under-
takings so far in Tanjore district even
though huge funds have been allotted
for industrial development in the
Five Year Plans.

16 hrs,

The re-imposition of the tax on
cigar will curtail the demand for it
in the market and will ultimately
affect the producers at farms and the
employment opportunity of the people
of Tiruchi and Dindigul areas of
Madras State, It may possibly lead
to the virtual closure of this cottage
industry. The incidence of this excise
duty per cigar in the open market is
as high as between 31 paise per piece
and in cases of certain sort 19 paise
and in others, the least being 1.5 paise
per piece. Therefore, the tax inci-
dence with the cost together make
the manufacture as also consumption
is impracticable. I persuade our
Finance Minister to withdraw the tax
re-imposed on cigar since the expect-
ed yield from this is Rs. 4.5 lakhs
only.

Mr. Deputy-Speaker: He may con-
tinue later.

16.01 hrs.
MOTION FOR ADJOURNMENT—
Contd.

DISTURBANCES IN DrLEI—contd.

Shri Kapur Singh (Ludhiana):
Sir, I move:

“Thet the House do now
-_djoum."
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Mr. Deputy-Speaker: The Mover
will take 15 minutes and other Mem-
bers ten minutes each,

Shri Kapur Singh: 20 minutes; but
I will try to finish earlier.

Shri Warior (Trichur): Let us take
the whole day for this now.

Shri Kapur Singh: Sir, the House
is aware that we are now about to
discuss the happenings of yesterday
in Delhij and to consider as to whether
or not it constitutes a failure on the
part of Government to do their duty.
What has happened yesterday I do
not ascribe to any community or even
to a political party. I know the great
Hindu coinmunity, to which people I
am proud to belong myself, and which
is the most tolerant society ever
known to History, I also know the
credo of the ruling party, which is
that of neutrality in all matters, reli-
gious and communal. From my per-
sonal contact with many members of
this party I know that®they have
nothing but the warmest feelings of
affection and consideration for the
Sikh community. I, therefore, can-
not, even by implication, say or as-
cribe anything to either the ruling
party or the majority community for
the responsibility for the happenings
that took place yesterday.

Similarly, about the Jana Sangh,
on whose call the happenings of
yesterday were escalated. Even about
the Jana Sangh, as a party, I do not
ascribe to them the responsibility for
these happenings. I know many
members of the Jana Sangh who are
actuated by the highest motives of
patriotism and fervour for the
national welfare, Their general feel-
ings of felicitation and for the future,
for the goud future of the country,
are such as are broadly shared by
many of the Sikhs also. But there is
an element amongst them which is
parochial, which is narrow minded
and which takes shelter behind their
slogans to create trouble when ever
s opportunity arises. And what
happened )-esterday is the responsi-
bility of U at irresponsible element.
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Sir, I stand today to castigate nar-
row-minded mobster element in the
country which assumes the colours,
sometimes of this party and sometimes
of that party. That is the one ele-
ment which I want to castigate. The
second element which I want to casti-
gate is the sectors of administration
which are infected with sympathies
with this element.

Police action and inaction being
the precise subject which we are dis-
cussing today, let us first formulate
and clarify as to what is the norm,
what is the measure, with which we
should judge the conduct of a police
in a given situation. This morning,
after this motion was admitted, I had
an opportunity of looking into the
latest edition of the Encyclopaedia
Britannica under the subject, “Police”.
The essay on the subject of police
begins with this quotation:—

“The term “police” means the
maintenance of public order and
the protection of persons and pro-
perty from the hazards of public
accidents and the commission of
unlawful acts.”

This is the norm by which we have
to judge as to whether the police of
the Delhi Administration conducted
itself in a manner which was befit-
ting their duties as the maintainers
of law and as the protectors of the
property of the citizens against un-
lawful accidents and unlawful acts.

Sir, those of us who have studied
the subject academically know that
there are two varieties of police
known to modern countries. The two
varieties of the police are, civil police,
and political police. Political police
are highly centralised agencies to pre-
serve in power a political party and
ideology, but a civil police is dis<
tinguished from the political police
precisely in this, that towards politi-
ca] parties and ideologies it is neutral,
We are aware of Nazi Gestapo, Czarist
Ochrana, Soviet NKVD and Musso-
lini’'s Ovra. These are the varieties
of police which are called political
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police, but in our country, a demo-
cratic country, we have no political
police but we have only the civil
police.

Having made our minds clear as to
what type of police we have, and
what their duties precisely are, and
by what standards we are to judge
their conduct, let us try to find out
as to what precisely happened yester-
day. There is an objective report of
the on-the-spot correspondent of the
Statesman which is confirmed by the
inquiries which I along with my col-
leagues also made on the spot and,
therefore, instead of taking recourse
to my own statement of the facts,
I will quote a few excerpts from what
this correspondent of the Statesman
says as to what happened yesterday.
He tells us about the genesis of the
trouble: —

“The trouble began in the morn-
ing when Jana Sangh workers
attempted to force a Chandni
Chowk trader to close his shop
(in response to the Sangh’s har-
tal call) which he declined to do.
Some people passing by in a jeep
stopped to intervent. This is
believed to have infuriated the
Sangh workers who turned the
jeep over and set fire to it.”

This is how this trouble was started
early in the morning at about 10
o’clock, or a little after when a pro-
cession of mobsters, carrying a Jana
Sangh flag, came to the shop of a
Sikh near the Chandni Chowk Gur-
dwara and they ask him to close the
shop as a protest against the decision
of the Congress Working Committee
for the formation of a Punjabi Suba.
The Sikh declined to do so. There-
upon, an altercation started between
that Sikh, two of his assistants and
this mob. There was a shop where
sodawater bottles were being sold and
the shopkeeper and his assistants took
possession of those sodawater bottles
to keep away this mob. In the mean
time a jeep, which was in the posses-
slon of certain workers of Sisgan]
Gurdwara, happened to pass that way
and they intervened there. On that
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the mob was infuriated and they set
fire to this jeep after the—five Sikhs
were there in the jeep, I am told—
got down. When the Sikhs in this
jeep were about to be attacked, one
of them—his name is Jathedar Santokh
Singh, who happens to be a promi-
mnent worker of the Sisganj Gur-
dwara—then unsheathed his kirpan or
sword and tried to chase the mobs-
ters in self-defence. In the mean
time there were policemen—not one,
not two but over a dozen—who were-
standing by throughout this incident
which lasted for about an hour and
they were watching without inter-
vening. They did not pay any atten-
tion or heed to the entreaties of the
shopkeeper to protect him. When
these five Sikh workers of the temple-
were attacked by the mob, even then
the police did not intervene; but when
Jathedar Santokh Singh, in self-
defence, unsheathed his sword,
immediately they came forward and
a sub-inspector of police caught hold"
of both his armg with the result that
he was incapacitated. It was at that
time that the mob pelted him with
stones and he received a number of
injuries which have been treated in
the hospital. This is the genesis of the
trouble which started between 10
and 11 o'clock in the morning,

Then, on-the-spot report of the
Statesman tell us:

“The gurdwara was the focal
point of the day’s agitation launch-
ed by the Jana Sangh to protest
against the Congress Working
Committee’s recommendation to
form a Punjabi Suba.”

I do not wish to dwell on the impli-
cations of that. But those mobsters
and irresponsible people who are try-
ing to convert a political decision of
the Congress Working Committee into
a kind of grievance against a parti-
cular people and want to express that
grievance by preventing Sikhs or a
minority community from performing
their religious duties or enjoying the
practice of their religion freely. Now,
about the irresponsibility of these
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people, the House is in a better posi- “Till then, the police had merely
tion to judge and, therefore, I refrain restricted themselves to occasional
from making my own comments. This tear-gassing of the mob but for
gurdwara is situated, as all of us some unstated reason did not take
know, not only in the vicinity but to the business of clearing it. It
there is a common wall between the was Mr. Shukla and Mr. Gujral
central headquarters of the police of who arriving a little after 2 p.m.
Delhi, called Kotwali, and there was personally conducted the opera-
some police in the Kotwali. I would tion for the next hour or so when
not go into whether it was adequate the Chief Commissioner, Mr. A. N,
or inadequate. Some police was Jha and the Inspector-General of
there. But the police, in spite of Police, Mr. B. B. Banerjee arriveq,

entreaties, in spite of contacts, in spite But even as the police finally
of protests, did not raise a little finger managed to clear the crowds
either to protect the gurdwara or to from the neighbourhood of the

chase away the mob. When the in- gurdwara, a number of hooligans
mates of the gurdwara tried to chase unleashed orgy of looting and
the mob away, it was then that the arson; some half a dozen shops,
police came out and tried to inter- including one of a watch-maker,
vene, not in protection of the inmates were looted and three partially

of the gurdwara, but in protection of burnt down—with the police still
the mob against their being chased doing little to quell the rioters.
away by the inmates of the gurdwara. Four cars, a jeep and three scoo-
This is exactly the point which I want ters were also set on fire.
to make out in support of my adjourn-
ment motion that, the police not only
failed to perform their duty but they was in evidence anywhere near
also acted in a manner which amounts the gurdwara till well after 3
to a conduct which would be more p.m.; the mobs, however, carried
befitting a political police rather than Jana Sangh flags safely held aloft
& civil police. at the rear....”
These are the facts which have been
Further on, the same reporter says!  verified not only by myself and my
“Around it was waged a battle other colleagues but by many of tne
from about 10.30 am. to 5 p.m. people independently and with regara
with anti-Suba mobs converging to the veracity of these facts parti-
to it from three directions which cularly, there cannot be any serious

Curiously, no Jana Sangh leader

often threatened to assume grave doubt.
proportions.” From the narration of these facts,
. certain conclusions inevitably follow.,
It goes on to say: But before I proceed to draw tnose

conclusions, I must mention my own
praise of the work which the young
Deputy Home Minister did when ne
reached the spot. He acted not oy
with great impartiality but with great
vigour, and everybody, including tne
arrived some four hours later, people in the gurdwara and all those
only after the Deputy Home people who were affected by these
Minister, Mr. V. C. Shukla, and riots, are one in the opinion that if
the Delhi M.P.,, Mr. 1. K. Gujral, he had not come there and if he had
had contacted the Inspector- not acted with the vigour, as he did,
General of Police on telephone the situstion would have become far

from the Kotwall jtself. worse.

“_...the whole thing took place
right on the door-step of the Kot-
wali Police Station (next to
gurdwara) where not more than
50 policemen could be mustered.
Reinforcements such as they were
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Sir, I do not want to dwell on this
painful story for very long, nor do I
want to go into these painful details.
What I have narrated, as far as I can
see, amply demonstrates and leads to
three inevitable conclusions. Those
three conclusions are, firstly, that the
Delhi Administration miserably fail-
ed in assessing the possible develop-
ments inherent in the Jan Sangh call
for hartal. The Delhi Administration
was aware not only of what was hap-
pening in Punjab but they were also
aware of what had recently happened
in other parts of the country, and
what do these hartals lead to. They,
therefore, cannot plead that they had
no evidence before them to assess as
to the possibilities of a call for a
hartal in Delhi. I they were not in
a position to assess this, if they were
not capable of making a proper
assessment, as they should have done,
then it shows not that they are inno-
cent or that they were helpless but
it merely shows that they are grossly
incompetent people, and that also
would lead to the only conclusion that
they failed in performance of the
duties which are expected of them.

The second conclusion which follows
from the incidents which I have nar-
rated is that the police also miserably
failed to perform their basic duty of
protecting property and persons
against unlawful acts.

Shri J, B. Kripalani (Amroha): You
are very late in coming to these con-
clusions.

Shri Kapur Singh: Well, I may be
very late’ but those conclusions have
to be stated here.

The third conclusion is that the
police deliberately and demonstrably
acted in a manner that might do credit
1o a political police but is highly re-
prehensible in a civil police.

For these three reasons, I censure
the Government and ask the House to
back me in doing so.

Mr. Deputy-Speaker: Motion moved:

“That the House do now
adjourn.”

Shri Bagrl
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Shri H.N. Mukerjee (Calcutta Cen-
tral): I am glad that my hon. fri-
end Shri Kapur Singh tried to set the
tone to this evening’s debate by stres-
sing that nothing should be done or
said in the course of this debate
which might conceivably aggravate
whatever communal tendencies have
been sought to be worked up by cer-
tain interested agencies. Between
Hindu and Sikh in this country I can
not imagine that there can be any
sort of g barrier. We know how when
the areas comprising Pakistan were
torn away from our country it was
a stab in our body-politic, which has
left a wound in our mind and heart,
and T am sure that we would discoun-
tenance very strongly whatever efforts
are made to drive g wedge between
our different Indian communities,
particularly between the Hindu and
the Sikh, who in nature and in fact
are like brothers, and who, as in the
case of our own Speaker as far ag his
family is concerned, are half-Hindu
and half sikh, because there is no
difference between the one and the
other. It is exactly from that point
of view that we are approaching this
debate.

We have been constrained to ask
for a discussion in the nature of a
censure on Government, because it
is quite clear that as far as Govern-
ment’s responsibility is concerned,
there has been failure of a rather
egregious eort, particularly, in Delhi.
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In order to bring that home to the
House, I shall follow Shri Kapur

Singh’s example in referring to The
Statesman’s report. I do so because
whatever the reactionary policies
of this newspaper, it has a reputation
for comparative accuracy in reporting
and it has no animus against the
Government and particularly against
the head of the Government, Shri-
mati Indira Gandhi. In this paper,
there is a very pointed series of bOb-
servations about what its specia] staff
reporter says happened yesterday in

the Chandni Chowk area and some
other placeg in Delhi. The staff re-
porter of The Statesman calls yes-

terday a ‘day of violence and shock-
ing police inaction.’

Shri Kapur Singh: Shamel

Shrl H. N. Mukerjee: Shri Kapur
Singh illustrated how police inaction
had taken place. I find also that
yesterday was the day of Sankranth,
the junction between the first of a
month and the last day of a month,
and there was a congregation at the
Gurdwara Sisganj which every body
at least in the police office should
have known about, and yet this paper
reports—I am quoting its words:

‘Jan Sangh workers, their ranks
swollen by an unknown number of
hooligans repeatedly clashed with
the Sankranth coagregation atthe
Gurdwara’,

It was the height of irresponsibility
that on the day of Sankranth, when
there was to be a congregation at the
Gurdwara, very famous Gurdwura
where when we pass by we feel like
paying homage to the great Gurus
who have written such g wonderful
page in the history of India, in re-
gard to that Gurdwara, the police
who have their headquartery next
door, because the Kotwali ig just next
door, took nothing like any precau-
tions in the matter.
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The paper further says:

“Around the Gurdwara, their
was waged for nearly seven hours
a pitched battle.”

That is what the The Statesman says
and the whole thing took place, jron-
cally, at the door-step of the Kot~
wali police station.

We discovered also that our friend
the Deputy Minister of Home Affairs,
Shri Vidya Charan Shukla, and &
Member of the other House, held the
fort till some time after three o’ Clock
when the Chief Commissioner b©f
Delhi, Mr. A. N. Jha and the Inspec-
tor-General of Po'ice, Mr. Banerjee,
desultorily arrived. I cannot undere
stand it. Shri Jha is g very learned
man. Possibly he is unhappy in the
grime of the Delhi Administration.
But when he is the Chief Commuse
sioner, I cannot for the life of me
understand how a Deputy Minister
who had his job in Parliament—he
had a full day yesterday—could run
with a Member of Parliament from
the other House and both could hold
the fort, carry on operations even
from the Kotwall while the Chief
Commissioner was nowhere in the
picture and the Inspector General of
Police was confabulating with some-
body somewhere on, heaven knows
what particular subject.

Shri Shukla hasg been very frank.
He said in the House earlier today
that he say a jeep burning 40 yards
from the Gurdwara, which would be
perhaps a lesser distance..,,

Shri Kapur Singh: 40 feet.

Shri H. N. Mukerjee: Whatever it
is, it is most preposterous—this kind
of thing happening. The Statesman
reporter says that Mr. Shukla had
told the reporter br somebody whom
he had heard, Frankly speaking the
authorities had not expected such a
situation to develop. . . .

The Deputy Minister in the Minis-
try of Home Affairs (Shrl Vidys
Charan Shukla): May I clarify what
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1 said: What I said was that Delhi
being g very large city, it was very
difficult to anticipate which particular
area would erupt like that, so that
keeping vigil in anticipation of trou-
ble in a particular area could not be
possible,

MARCH

Shri H. N. Mukerjee: I am
glad he has said that. It only rein-
forces my argument. It was a char-
ming ingenuousness on the part of
an individual. I can forgive it in him,
he being comparatively a young man.
It was very very ingenuous vf him
to say so but it would be very inap-
propriate if it emanates from a Minis-
ter of Government that they did not
anticipate near about the Sisganj Gur-
dawara—which is next door to the
Kotwali, when there is a congregation
in the Gurdwara on that day—what was
going to happen. Possibly they were
too busy guarding the AICC office and
Mr. Kamaraj's person. They were
busy in that particular grea and did
not go to old Delhi where people live,
and where there are all sorts of peo-
ple, good, bad and indifferent. They
were guarding that sedate corner of
New Delhi where there are more
motor vehicles than pedestrians; they
were perhaps concentrating their for-
ces in Jantar Mantar.

very

Therefore, there has been a failure of
‘Government. A Government so adept
in repressing people’s movements
is discovered in this capital city of
Delhi to be virtually conniving at the
most mischievous goings—on under
its very nose at Chandni Chowk and
-elsewhere. It was almost lending a
helping hand to elements that thrive
-on communa) discord and would make
shambles of our secularity. We are
all concerned about maintaining the
secular character of vur democracy
and it is exactly these elements who
would make a shambles of our secu-
larity who were given a helping hand.
Who were given connlving assistance
by the Government of this country.
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My hon. friend, Shrt Kapur Singh,
referred to the agitation of the Jan
Sangh, a sectarian, irresponsible and
dangerous agitation. But like Shri
Kapur Singh. I would say that in fair-
ness to the Jan Singh, there have been
elements in that party who have been
against it. We have discovered our
Yriend. Chaudhuri Lahri Singh, quit-
ting that party. We have seen that the
President of the All India Jan Sangh,
Shri Balraj Madhok, a former Mem-
ber of this House, went to see Sant
Fatch Singhji in the Akal Takht and
both of them embraced each other.
That wag a good thing.

But even so, the Jan Sangh cannot
escape responsibility. And it is a very
perverse thing that government forces
in Delhi and Jan Sangh have been
found to be in connivance. Even earli-
er, in Amritsar, when sec. 144....

! TR (FAF) : I
o FEFd § A1 ag 9N Tqq
#4798 97 GT AT A FQE G 7
e g W FeTIE §
AW IFATED |

JATEAN WEYAD : MIET, UET |

14

Shri H. N. Mukerjee: What happen=~
ed there? Sec. 144 was lifted in spite
of the opposition of the District Ma-
gistrate of Amritsar, because Chandi=-
garh was contacted by some reaction-
ary communal elements in Amritsar
meetings were held and demoastration
took place which caused a lot ot
damage in that city. That is the kind
of thing which has taken place.

The Punjab Government, which is
notorious for its attitude towards the
Punjabi Suba and consequential
changes, is incapable of setting 1n
train those processes of inter-com-
munal unity which the Centre must
now undertake. in view of the im-
pending changeg in the State struc-
ture in this region of India. In re-
gard to the Jan Sangh and similar
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organisations which carry on agita-
tions on things like the nomenclature
of the Banaras Hindu University and
modifications there in, Government
gives way to pressure when it comes
from communal sources, when com-
munal, reactionary forces put pres-
sure, Government is very malleable,
and in Delhi they have worked almost

hand in glove with the reactionary
forces.
Shri Bade (Khargone): What has

happened in West Bengal?

Shri H. N. Mukerjee: I say this is
most unfortunate because we are at
a time when Master Tara Singh’s de-
nigration in the Punjab is nearly
complete, when, instead of the com-
munal, chauvinist demand for g pure-
ly Sikh State, the principled demand
made pre-eminently by Sant Fateh
Singhji for a linguistic Punjabi Suba
has won the acceptance of the coun-
try. It is exactly at this point of
time, a very auspicious and fortunate
point of time, that these deplorable
incidents take place in this region,
and give a handle to the irresponsible
communal elements in this part of
our country. So, when I think of
the Punjab Government’s rols, I
wonder if it would not be right thing
for the Centre to assume responsibi-
lity till the new State on a linguistie
basig emerged in this part of India.

Trouble can be prevented not by
repression, but by principleq action
which is sure to sntisfy the people;
whether it is on the question of food
or in regard to the linguistic demand,
it is principled action which alone can
satisfy the people. Trouble can be
prevented if Government realises
that it must not rely exclusively on
its apparatus of law and order. It
must rely on the goodwill and good
sense of the people, which will be
forth coming when principled deci-
sions are taken and implemented, and
the small minority of communal-mined
miscreants are not given the kind of
encouragement which they appear to

2799 (AI) LSD—8 e

have received from the
tion in Delhi.

Administra-

I am concluding. Punjab is an area
about which so often recently we
have had occasion to make reference.
we have heard of it as the sword arm
of India. It is the home of a people
who are courageous and have at the
same time a childlike quality, the
home of g people who love life and
who work with golden hands, the
home of a people who have made the
maximum sacrifice in the fight *~*
freedom, and the maximum sacrifice
in the fight for the maintenance
of that freedom, which was seen
only in the very recent months,
At long last the hope of g State
where the Punjabi language is given
her rightful place as the people’s
mother-tongue is very nearly being
realised, and it is at this point of time
that these unfortunate things happen.
At long 1ast, apart from Punjab area
itself, the desire of the Hindi-Speak-
ing people vf Haryana for their own
Prant is within a measurable distan-
ce of fulfilment; at long last conse=
quentially on the formation of a lin-
guistic Punjabi Suba, the territory
and boundaries of Himachal Pradesh
are likely to be rationalised.  This
ig an auspicious moment. Let not the
failures and the foibles of Government
taint and mar the shape of things in
India as they are going to be cons-
tructed by our own people; let the
Government wake up to its responsi-
bility, and all should be well, but the
Government has failed in its responsi-
bility, and therefore has earned a
riprimand from the House, which is
why we support the adjournment
motion.

Shri Khadilkar (Khed): This morn-
ing when the Speaker called on
Mr. Kapur Singh to seek the permis-
sion of the House to make a motion,
I felt the Speaker was a little gene-
rous, a little indulgent towards the
Opposition.

When this matter was brought be-
fore the House and the Home Minister
made a comprehensive statement, ar-
guments were made from the Oppo-
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sition to prove that there was a fail-
ure. Some of us look at problems
more objectively and not merely from
a partisan angle. When the motion on
Kerala wag brought forward or a mo-
tion on the Bengal situation was
brought forward, though we did not
appreciate the censure part of it, we
did fee] that there was some urgency
for a discussion of this nature on the
floor of the House. There was sneaky
sympathy all round. Today the pic-
ture is totally different. While making
the motion that Mr. Kapur Singh had
made, he triel to give a communal
twist to it.

Shri H. N. Mukerjee: Forget it.

Shri Khadilkar: From this side are
had to protest twice or thrice; then he
apologised and corrected himself. That
correction took a little time. To my
surprise this morning when I saw the
usual drill performed by the Opposi-
tion members, I remembered what
Panini once called Shva, Yuva and
Maghava, coming together. All types
of heterogencous elements standing up
together in support of a motion which
hag less of substance and no justifica-
tion whatsoever. As Mr. Mukerjee
rightly pointed out, we are faced with
a situation which needs very delicate
handling. If they are confused by the
announcement of the Hecision as it
does not spell out all the conseuen-
ces, ] would have understood it. There
was some ground for argument be-
cause in this country the problem of
linguistic reorganisation has, I feel,
been handled on many occasions in a
little haphazard manner.

Shri J. B. Kripalani; Whose fault
is it? Government cannot make up
its mind.

Shri Khadilkar: Today people are
a little puzzled. It is natural. Punjabi
suba means Punjabi language state.
The boundaries are to be carved out.
What is left has to be organised. The
picture is not clear. It is natural that
there is a confused atmosphere. In
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Delhi all the communities live in peace
and even in Punjab the Sikhs and
Hindus have for centuries been liv-
ing in peace. In fact in the same
family you find some have become
Sikhs  while some have remained
Hindus.  Naturally, after this
announcement there is a certain
amount of uneasiness. (Interrup-
tions). What happened in Delhi yes-
terday? You may find many
mistakes in Mr. Nanda but nobody has
ever charged him of communalism. He
has proved it to this country that in
any communal situation, he rises
above the situation and dealg with it
in the most impersonal, non-communal
manner. Yestreday some incidents took
place in Delhi. On a farmer occasion,
the Opposition were ensuring the gov-
ernment for using excessive force.
This time, the sum and substance of
the adjournment motion is that the
government failed to use enough force
and shoot down some people. I would
like to ask Mr. Mukerjee, or Mr. Ma-
sani or Mr. Nath Pai: are they con-
vinced in their heart of hearts that
yesterday Government did not use
enough force, absolutely necessary mi-
nimum force, for the maintenance of
law and order? Were they not acting
in a delicate situation? In a very de-
licate situation where certain commu-
nal attitude of two groups was al-
ready there—let me be very frank. . .
(Interruptions.) Have some patience;
your case is weak; you have no case
at all; so at least have some patience.
One is the Akali attitude and the
other is the Jan Sangh attitude.
When these two communal attitudes
are there in the atmosphere, which
are likely to clash, in such a situation,
I must say that I have studied the
whole problem. I went myself yester-
day to the bazar and found out, out
of curiosity, and I was convinced in
the evening that everything had al-
most returned to normal. Then, what
is the case that they have made out?
They have made out that at about 9
or 10 the police force was not on the
spot. May I tel] them most humbly
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that the Jan Sangh—I made enquiries
—formally took a decision at 9 p.m.
the day before yesterday night, and
then, the Government perhaps must
have got some information. That is
point number one. Then, I had a talk
with the Jan Sangh leaders, with some
of them who are here, and they as-
sured the Government that they would
see that this demonstration or protest,
hartal or whatever it is called, would
be absolutely peaceful. When  that
assurance was there, what happened?
(Interruption). Here, as Shri Hiren
Mukerjee has said, this issue before
this House is very unfortunate,—a
motion for adjournment, or censure,
which has been brought before the
House. If it had been brought forward
in a different context, I would have
said something more constructive and
the Opposition would have come for-
ward with some constructive sugges-
tions. We must be very frank with
ourselves and with the people. 1t
is very natural that when they create
a Punjabi Suba, normally, an illi-
terate, half-educated person feeis,
“Oh, it is going to be a State of the
Sikhs.” You cannot blame him; as
one man put it, it will be a State
without a barber shop. They are
so to say, trying to ridicule it. (In-
terruption).

Shri P. Venkatasubbaiah (Adoni):
He should not say such things bon the
floor of the House.

Mr. Deputy-Speaker: Ord‘er,':oi'i:‘ler.

Shri Khadilkar: But I am not tak-
ing it from that angle. (Interruption).
In such an atmosphere, when we par-
ticularly agitated for the creation of a
unilingual Maharashtra State, we had
started it for the formation of a lan-
guage State. So, in this creation of
a Punjabi Suba, a Punpabi State, it
must be made very clear to the peo-
ple of Punjab, to the people of Haria-~
na, all over, that ijs a language Stat2
and that it is not a Sikh State. That
is point number one, which is very
important.

Now what happened yesterday I ex-
pected, apprehanded, more danger,

when I moved about, but T felt that
what little had happened—and it was
checked at the proper time, the
action was timely—it was checked by
proper action by the Government, and
such g thing should not be repeated
anywhere else. 'The minds of the
people must be disabused of this idea,
that it ig likely to ultimately reduce
itself to a communal State like a
Sikh. No; the responsibility—I must
be frank—the responsibility lies with
those who have agitated for it. They
must take the responsibility. They
must assure every minority group of
languages in that State, if they want
to function in a democratic set-up,
that “here we are; there would not
be any sense of inferiority; there will
be no second-rate citizenship in this
State; whatever your mother-tongue,
you will be equally treated, on an
equal footing.” That must be told
on every occasion, and it is the res-
ponsibility of the Sikh leadership at
thig juncture. The Congress has taken
the decision and the Government will
have to process it. But after taking
that decision, which is fully justified.
we must go ahead. It was a hang-over
of the past; it ought to have been done
long ago. But with all this, it is the
responsibility of the Sikh leadership
now to assure all the communities, and
particularly the non-Punjabi speaking
communities again and again, with in-
sistence, with persuasion, and carry
conviction to them, by their own ac-
tion. Even if you feel disturbed emo-
tionally, you must remember that jan-
guage is an elemental force, which we
have seen in this country. People
would be a little disturbed; when they
get a little disturbed, you must assu-
age them. It is no use bringing for-
ward g censure motion. Shri Xapur
Singh rightly feels proud that the
Punjabi language has been installed
as one of the languages at State level
and a new Punjabi-speaking State has
been created. He must go to the peo-
ple, go to the Hindus, and with what-
ever persuasion he can command, tell
them, “it ig not a Sikh State; beware;
it is going to be Punjabj State; all
communities will live here in the
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same surroundings. We do not want
to disturb the communal life, the
family’ life.” You must tell them that
this is not a question of segregation
(Interruption). In a cheap manner,
they try to take a common attitude
against certain policies of the Govern-
ment. As the Prime Minister said, it
is a pre-election strategy (Interrup-
tions).

T suggest that this motion before
the House should be treated with the
greatest contempt and not merely de-
feated, because it is a sinister attempt
to create a situation to blame the
government, when the Government is
acting with firmness and using just
that amount of force which is requir-
ed to maintain law and order. In this
atmosphere, when the Home Ministry
and the police authorities have acted
with commendable restraint, the op-
position members condemn them, say-
ing “Oh, they did not go to the spot
immediately. As soon as they saw @
little smoke, they did not shoot or
start g lathi charge”. That is the con-
tention of the Opposition which is ridi-
culous. Responsible people from the
PSP and the Communist Party and
Mr. Ranga should feel ashamed at
joining hands with such g sinister
move.

With these words, I condemn this
motion.

st oA CagaT e
wFae T T
Fied Rty roefa ¥ & S
IMqA  AEEE, W gF A
Rl & g fe ¥ AR ww ¥
WIT 99 &9 F) GENSTAE qqerar
& & 5o & G Ag T TG w0
rgarg. fF Wi s g avweras
afi g, S &R I A AneNETfaE TR
uT qg T AT § | S
¥ fa¥ wdw oA @9 #7 FEeEr
ot ferg wgwr < § et fard, -
oM AR fa@ 9w & &< § )
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Sfer avwafas € gwell | 3g it
€ felt gt @1 faw
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ag ¥g1 s wn % gw fgeg 7d &

%7 @i qifeeare Aeq F @I 9%
€Y &, 37 ag AT faw R § wRT
& Y frarerat & for g oromelY g A ?
Y 7 AT TF FT 3]G W qAT &
AT &%, ST A 94T FY AT AT
qrae <A Tifgd | &fEw s ag wiv
TRt & fAEe )

Shri Shashi Ramjan (Pupri): Sir,
I rise on a point of order, He is
not speaking on the motion before
the House, the question of Law and
order. He is describing the old
story.

oft TRmrar - F ey ¥ ¥

7g frdew oo wgan g fr afe oo g
quHY § f% ag J=aT HY GO0 O "9
GATF FT JTGT FT TF A1 Tg RFT &
for darrey Y AT qw qAT A A Y
& fa 9 47 91ger & ? SET O1q By
YTIHT AT G |

Shri Shashi Ranjan:
about my point of brder?

Mr. Deputy-Speaker: Under what
rule is he raising it?

Shri Shashi Ranjan:
376. The discussion is........
terruptions).

Sir, what

Under rule
(In-

Mr. Deputy-Speaker: There is no

point of order.

ot TR gw ARy § 5
¥ SUET FT 91 F AG | TG A TS
Mg TR A i gm &, (R &
TR g1 & | Taw fsqey wiw g f
AT THA AT TT FIE AT 4T, T
Y g1 1 IY G 9T FeqT g, Afaw
T QWY § @) I g A faan
STAT ATfEY |
Shri Shashi Ranjan: Sir, I am rais-

ing it about “the business before the
House.”
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st R © AR qTatEg
FY GTh ¥ FHIEL A quT 49T ¥ qF
FF w0 F G & qrea O Y v
a1 W IFA &Y 78 Qe faar ar fa
faeett % oY @Y FTdATEY T4, 8 AN
TP guT & AT qatag F qA &
G TREATE. ..

T W : T HAT AT &,
519 & |

st TARTATT . IR T FY
o1aA qrF foaT @, Tew Ae rafag
fafaar m §, aaifs za& Tegi gawaw
FAL 9T AT SfUFIT AEY Y qI |
vafad gg 97T Y g gy e
WG FAGY qgT AW Wad § | IEET
a<F & 79 Tfa F) et gor | qATIE
TS FY 7€ ? wwT d gy a7 I
IS T {AA § | &1F G TT G FTAF
feeelt maT AT AT Y & FT I A |
Ffea ST 7Y 7 ) ol aige AR
Te1 fag aga I8 W | A¥ & T8 q1g<
IAFTR A | I g7 & 777 7 ik
FT9 F1 gIf e ag e § A& O faa® aw=
fry § en Sud g & 499 7w
T frgraaa §. ..

ot xz1 g (W) : foeger g e
RE ) @ T A AT,

St TARETAR W9 B 99 qE
BE TR E

ot @21 feg e fegar e &, L

&t TR g a1 g2y
A

=\ a1 fag : M9 TFaTg Q@ §,
maay A nirag ..

= TREATAA © W9 9479 F@
Ermzamy & '

Shri Shashi Ranjan: Had you
stopped him, this scene  would not
have arisen: I pray that the whole
thing should be expunged. It is not
consistent with the Rules of Proce-
dure of the House.

Mr. Deputy-Speaker: Shri A, P.
8harma. I request hon. Members not
to take more than 10 minutes.

sft T¥EE qEw  (qITEET)
IITELE ARRA, W=V 1 T waT "y
¥ ga e ¥ sraeg Y v & fod i

=t forr o (i) cowTe e
R g ?

| THAEE ARA ¢ GIT Al &
AT AR § | T R AR F) TS
TIEIE

st forr oo g S w0 WY
AT | gW AT 2 A

ot THETE @Y TH a@ ¥
HTHSAT AF AT QIOAT | 3T FAMAT qAT
wrg?

&t Wo o w1 (TFWX) : Jareqq
TEIKT, FWE I TE F AW O
gk Wt @ifea < aes ¥ @ 9@
& I AWAT gwe frat & fE oo
TR T YT gER TR fag X
M § F a9 Teqa e &, gae
Fwdq  sto fgdw qadft A frw ate
Ffem g & ag e wwar § fF
"R T § FIE A WA ) @
% | W E TR GEEE & aE
g it wrar fow A a9 ¥ geaw
Fg af €Y, gEw ¥ foy Ol
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[5t wo wo wmi]

T g™ fwur @ gqr AT o &
Ty ¥ feeelt ¥ goy et gE —

ot wrht w qwm (s
I T ¥ Wty an

st Wo Wo gt : A wEH W
el T gET T W IAR W
w1 oY T o fgw wat ¥ far
T | @ fou % & W oq@ @
@ AT vt A Al e
W s TN wmaRd
s AW A X § o § wrerwar
faw F A G, FA  Ared
WNIFHNE, N A ATXLE AR
ot aifeqt & @ g aieat
§ o N wiafraady  oifeat §
Y o9 QI E NG

@ FT a1 FET E
Mo few wadt ¥ fogrody
Tefiize A @ FE & | SN

e frogwedl oefieg @ A
wg & 1 Afew & g wgn A §
fr gt a% FgAw fgwe oeftieE
w gEw § o e g
TeftiEg &1 gaTe § ot fadY o fooer-
TO  qeidiew w1 gaa §, ar an
fagFmdt  qftieg &1 @ara § O
R & g fogrEmd oerdEy o §
¥ oF § SR I OF & W g
g f& o 3w geaY suaewn g,
SIET 99 WY , g1 AN fw
W WX AW F HeET TEEEr BT
S @ifs 9% 1 Temfaw @ §
g fag g

feeslt & T W e gk
t wo¥ ey § §o a@ wg g
oW @ ¥ i ¥ oI
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T 03T o< A 99 gf § o wgr w@n
t B sidw sEwfon ¥ o) ee
fra g ST avg 7@ a<g B AT
WA w g Sk ew o Ww
qYF G X ¥6Y 9g AT6 Rl § wgr
wHE  FEETON & ST ¥ 9K
TEATEEEE) Y 5% § fF oywE
& grw ¥ w9 wew § gaE
[ ? g N T oEEA ¥ W
arg & w=f wrafE ) o aney
T =9t Y& ¥ s Sgar
{5 9R wam wAY § a1 FHE &
FrE W wEew  FHG w4 FIOT
N hEdAT FI Y, W Fwawa ¥
fag ag == ¥ www W
N @ ¥ g uwAfas o g
ww ¥ W ) g9 frmrd § AR
o RW ¥ FHEW & gREd aer @
g1 R " FESON T 2E
e fear & @) AR Fig g @ ar
SET St G AT R FiAg HT-
w @, WA rrme e
i der g Arw @ @@ § A
TG AT g ) W § wT R
wige o F1 q8 W g 5 g
Fwen $X wie N fger ;R
IgF & GNAT AT Q@A | AR
M a8 g1 % widw  FEwCON
ofr qg bwan e € ufay 3w §
T Gt § 7y faegw w0
ag ad A Fgy § o 9w fE s
& fade & ot @ g ¥ fqdy
& A gX AF § FrEeT T FI AT
N ToAifas Agareed § 9 afe-
form 9 clermie § 3T
T T

et & S go gw & ved
vy § § A wex wygAT WA §
off @ W ¥ gE o F\E
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¢ 39 ¥ ag Fg7 v § v faeelt A7
gfem & a1 o TR § ag A gl
eSO F | qg TIEd
FY AT A TEY F 1 TR HIY w7
§? o oag & 5 gfem Y
forft wisa &1 s Fwar e av
ar gfem F foae area e aTfgd
@ SF FgA ¥ qarfas
gfes ¥ SaT aTFa agY g | WY
FY araA & § fr mit o & g8 fae
g wq A ¥ TgaEt gE oY, agi 0
oY sfafrmam) s T et Y 4v .
T IERY I q@IH FT HAWA TFR
F %Y, foafa qX F1g O 7Y aEFR A
w0, I w@w T @) 3t )
w arn 7 faearat o fm oan
% g Y aXF ¥ SarEdy &Y W
gferq agf ax sATe FIEY & 1 TF
ITh @Y ¥ g TEEE FO § A
R FT IS FA & fag Nenfea
w & | A gEd T 79 gfere agi 9%
ST & S frarers sgfaat w1 Qe
# Mfwr FG ¥ 5§ wv oA
Fifow F7G & a1 ¥ Faeend § s gfew
et X @Y & 1 fex ot ofew
N IFE ¥ WY I wfFd w7 oW
faar sran § wifa F1ow <@ & fag
aY IEFT WY q&T AT HY AT
...

sft T et (TwEAgE ) :
gt 9X fgt & amgw et Fv ferar
JTqT § FgT &Y §9 At fearemar §

Y o Yo I * AT AW T TE
RNTEFIFQAE, @I a2’ &
AR X § , ATRNIAT THTAT AR &
3T & wOw T @y § o w3 gqfe
FAT AR & | ITA) AT FAAT ®T
qa1 St & 1 & o § B frw a
¥ i w) wewTar s, fEw v ¥
& WA g frar sy e s

o H AT § I TwT Fqg I
§ & & ol =) #1g F ) @ ww
I F FE F e Feafa weft o )
e X6 8 F) W G AT GY
T § Qar Wy sREF ErEa®
918 FTAT ITH TF &1 I @A, §
fFI@atFar AW ¥ ¥
%5 gifaw 33§ | 9= 3w F wgad
AN TV T B I T FAT AR &I
T a1 F A1 A9l @, AW
F TR AT F1AN @ A & oo
HIHT & A 9T g Ew g R
sfafwamar st st R @@ dk ¥
I faQeY ifeat § ST A1 a1 W
A A AL R WA W@ AW
1 9T gY fF @ ag & et
1% P T
FAFIX FWIENTAFAE |

# syt @ng TEf AT AnEar
g1 & g amgan g e oot s Y
&7 fordard & 3w & weaT e dar
FE @ g fant &w amel wY
£ | farinft wifeat & fre o eIt @
T ST AR wX ¥ 99 qn fEr o
TR ¥ awdr § AW H A
AR R ¥ @ R dw e
VT afed 1@ & 5 a@T A AT
fFmagNfFEFa Y 7 qwa w1
AT F & AW § s7aeqT F147 QAT
art & 1 xafed urenw wgEw,
Eper ¥ ag sgm ARy 5 oww
1T F 4L I THEAT A1fgy fw oy
W W FA T OF I W
T ¢ fF 2w & g S swemaifaw
0% § , o TAMfeF Agzw § 9w
IqT ¥ wuAT ufew &1 gromgw faar
F3 | g ¥ #3, 99 § wrommw W,
A% A | e W I W e
Bw ¥ 7 %3 @Y 2w W s
LU e R L
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[ w10 o e,

el WKl & q1q & ag FEA0 AR §
f& 2 ¥ #2 wRK A da1 5 anfew-
FT qRT A W T, ¢E N A A}
TR FYR fag ¥ e & a3 <@ g,
WA @ & A T gy afew g
1 Fve Y gfee & d@ar wnfagg

Shri Surendranath Dwivedy (Ken-
drapara): 1 think the issues involved
in the adjournment motion are far
more serious and if situations are al-
lowed to develop in the manner as
they have happened in quick succes-
sion in different parts of the country,
the very security and the secularisin
of this country would be threatened.
They will have more far-reaching
consequences than what we are dis-
cussing today. I would, therefore, have
liked if cheap speeches like Mr. Kha-
dilkar’'s were not made in this House
while discussing this. Of course, he
has specialised himself in that art
and nobody could prevent him; when-
ever occasion comes, he shows him-
self.

Here a question has arisen whether
this was g proper occasion to censure
the Government. It has been stated
that the allegation now is that, in
Delhi, while meeting the situation the
Government did not use the maximum
force which was necessary whereas on
other vccasions it has been alleged
that Government have been using the
maximum force—Government havc
been accused of using the maximum
force. Anyway, this is beside the
point.

The whole question is that, as has
been admitted by Mr. Kadilkar him-
self, last night at 9.30 p.m.—probably
he was a special invitee to the con-
fabulation of Jan Sangh—the Jan
Sangh, which gave a cal] for this agi-
tation, for this hartal, assured that
they would not have anything to do
with any violent demonstration what-
soever. If that was the information
with the Government, may I know
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what steps did they take to prevent
any such action knowing fully well
that the political party which was
responsible for this hartal was not for
it? If one goes through the reporrs
that have been published in the Press,
it is evident that the Jan Sangh flags
were there, but the Jan Sangh leaders
were nowhere to be found and that
the hooligans took the leadership of
the whole situation. There was g fight
going on for about three or four hours
near the Gurdwara and at the door-
steps of Kotwali. Yet, no steps were
taken; no police wag there to prevent
them. With the emergency powers
with all the powers of detention, etc.,
in their hands, why did the Govern-
ment not round up all these hooligans
and goonda elements? Did they not
anticipate that things would take such
a serious turn, with all the experience
that we have of the happenings in
different parts of the country in  re-
cent days? Was it not the necessary
or the primary duty of the adminis-
tration and the police to arrest such
persons so that they could not take
advantage of the situation? Here was
the gross failure of Government. Stiil,
Members come up here and say theat
the Government acted very wisely and
with restraint. This ig the cardinal
point that they have been unable to
protect the life and property of the
citizens of this country. The police was
corrupted and was negligent, as has
been evident in this case specially. In
fact, there have been charges against
the Delhi police not merely now but
even before; charge have been level-
led against the Delhi police by res-
ponsible persons that they conn:ved at
communa] elements.

I hold no brief for the Jan Sangh.
They are responsible for what they
are doing. This was a very delicate
matter and they should not have ex-.
ploited this occasion to engineer trou-
ble in this country which ultimately
might threaten the very secular basis
of our society. But, at the same time,
it must be made clear that it does
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not necessarily follow from what the
Jan Sangh did or what the Jan Sangi
had proposed to do, that the peopie
will not agitate. 1t is wrong to say
that since they started the agitation
and they had called for a har:al the
consequences will be borne by them
and the whole thing would be their
responsibility. Shri Khadilkar was
eloguent in saying that those people
who started this, if they could not give
any security to the minorities, were
responsible. Shri Khadilkar is now a
turn-coat because he has gone to iiwx
Congress. I hope he has not, however,
forgotten what happened in Mahars-
shtra and Gujarat; he was one ¢f those
persons responsible for the agitation
that started in Maharashtra and Gu-

jarat. We have every right to start
agitation and organise agitation
against injustice, against oppression:

people must have freedom for demo-
cratic expression to their aspicstions
and feelings, That js the cavdinal
principle. Therefore, it is wrong to
say that because the hartal was orga-
nised, therefore, the consequences and
the responsibility must necessarily full
on those who had done this.

As has been very emphatically stat-
ed in this House this morning by
Acharya Kripalani, if in a democratic
country when there is injustice peo-
ple do not agitate, and we do not agi-
{ate and we do not organise hartals,
and if there is no democratic and
organised expression against injustices
then democracy cannot exist in this
country, and neither caa it pregress.

Shri Bhagwat Jha Azad (Bhagal-
pur): But there should not be hooli-
ganism and burning of trains and (iov-
ernment property.

Shri Surendranath Dwivedy: If
there is hooliganism, let usg condemn
it by all means. I have repeatedly
stated so in this House. While parti-
cipating on the adjournment motion
relating to the situation in West Ben-
gal I had said that nokody in  his
censes would ever agree that we
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should take to violence in order to get
our demands accepted; and violence
should be condemned by all sections.
Why are these things happening? Who
1s responsible? That is the main ques-
tion. Is it not a fact that because of
the policies that Government are pur-
suing, and -because of the attitude and
approach they have to different prob-
lems, situations are taking such turns?

Take this question of the Punjabi
Suba. Or take the question of Maha-
rashtra and Gujarat. Always, Govern-
ment vacillate, delay and unless some
violent movement, riot or something
comes up somewhere, Government will
not come to a decision. That is res-
ponsible for these elements, whoever
they may be, organising such things.
Government gre mainly responsible for
this sort of affairs. Take the case of
the Punjabi Suba for instance. Why
is the Jan Sangh agitating? The Cong-
ress people accuse others, and the
Prime Minister had the cheek to say
that because it was the pre-election
year, all these agitations were going
on. I accuse them that because it is
the pre-election year and because they
want to take advantage of the Pun-
jabi Suba, when the Parliamentary
Committee is meeting, when there is
a Cabinet Sub-committee, it was the
Congress Working Committee which
came out with a decision, which has
resulted in these disturbances all
over the country.

Some hon. Members: No, no.

Shri Surendranath Dwivedy: They
did not want that the whole Parlia-
ment should take the responsibility,
because the Parliamentary Committee
was sitting, and the Jan Sangh re-
presentatives  were there on that
committee, The Committee was crying
for a co-operative solution. Probably
it would have been able to bring for-
ward some acceptable solution. But
the Congress Working Committee did
not wait for that occasion.

Shri P. K. Deo (Kalahandi): They
sabotaged it.
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Shri Surendranath Dwivedy: They
came forward with g decision that out
of the present Punjab, Punjabi-speak-
ing State should be formed.

An hon. Member: What is wrong?

Shri Surendranath Dwivedy: What
would happen to the vther areas? It
creates all sorts of difficulties. Tt arou-
ses suspicion in the minds of people.
If anybody is exploiting the present
situation, it is the Government.

Again about this Punjabi Suba, let
us make this very clear. It was impro-
per for the Conggress Working Com-
mittee not to have  waited till the
Parliamentary Committee and the Ca-
binet Sub-Committee had come to a
decision. If they had anything in mind
they could have given their direction
to the Congress Members on the Com-
mittee, in the Party, in the Cabinet
and elsewhere. But here the Prime
Minister says before the Committee
comes to any conclusion that whatever
decision the Congress Working Com-
mittee takes, it will be binding on
the Government.

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhi): No, Sir.

Shri Surendranath Dwivedy: She
has stated it in so many words, that
whatever decision the Congress work-
ing Committee takes, it will be bind-
ing on the Government.

Therefore, my point is who is under-
mining the authorily of Parliament
and the constituted Government? Po-
litical considerations are the main
considerations for this Government.
That is why all this trouble.

As regards Punjabi Suba, let us not
stop here. Having taken a decision, as
early as possible let Government come
forward with its decision on this mat-
ter, and belore doing that....

Shri J. B. Kripalani: Concrete pro-
posals.
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Shri Surendranath Dwivedy: Con-
crete proposals should be brought for-
ward. May be we carve out the
Punjabi-speaking regions into a sepa-
rate State, But what about the other
areas also, Hariana? Let us not invite
trouble again. We should make it
clear ihat Hariana if it is only carved
out of the present Punjab, will not be
a viable state. Therefore, it is neces-
sary that other areas of UP and Delhi
should be combined together with it
to make it a viable state.

Some hon. Members: No, no.

Shri Surendranath Dwivedy: I tell
you, do noc¢ delay this decision. Other-
wise, you may invite further trouble.
If you want to avoid trouble, make it
a perfect thing. The matter should be
approached from all aspects. Ag re-
gards the other areas, the hilly areas,
they may be attached to  Himachal
Pradesh. There is no disagreement on
that point.

Therefore, on this whole question,
Goverament must approach the prob-
lem from all aspects, take the people
into confidence, discuss matters with
them and try for a peaceful settle-
ment. But if Government try in the
way they are doing it now, that is,
doing it for political considerations,
then there is bound to be trouble and
'on that account, Government should
be censured. We are perfectly right in
supporling this censure motion on
this occasion.

sft o fao qarfee (sraax) ¢
fet WiwT aEw, & W7 Wew Fg
T § foeet B wraew fod o9 &
aFyr § ¥ & wmmar § 5 fey
0T A, AR q@q ®) g 59 AR
el wafs SEEr g deik @R
T A  ag @k fag garfer 7@
& | UF A faegw e § fr g
MR fura wow & wgar A ATy
ferg e A araa g ? & a
T NI dvwar g 6 gw v @ )
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g fomd ot gt fegeaa a1 *Y
45 1w 9g ¥ 7 formrr a7 —

“ferga, Y, ey, g ar e A,
T WY AT, {0 R AT W

TE A T Y 4597 g 71 FAAT
F AgH AST AT G, T AT AT |
agt g&ara W w1 g 9 W AT
T ATFATRY & 7 arfeers, Yefafrdwe
o WY FT AT T EH A 3G X AAY
g% | T gaE & ¥ A7 A o g
TSy g ¥ ArgT N goona fag
TEAT T TERAA WS § @ qv
agH 9% FIGA ) @1 A1 7T TR qIRQ
# agt forg o g@y fog oz &
fogit fr o fac sl & 2% gu
?) gag Rz FAATGTRL |
AT AT gHA §B gFW el T &
g ¥ Al TuT ag e dar g
W™ @ FC g¥ 3w @ #1 fawEmw
& T 5 gF wa & w3ar S wR
T wsd & fag du A £ ) dome
X agi @ 1% Nfaw fag ¥ o
faama & w¥ ot 97 o fow a0
¥ ww 7 fawr &< 971 T fEan
A WY T a7 FT 99T & 5 gw wmow
¥ awe T A @ Wy oA @
TF guR a1 fawt 3% war ang¥ §
TR 78 a7 faagew Siw § wk A
TEAT TF qed@ IE N AT F T
A F B AT T FGA§ fr weR
&Y oy 7 &, WA wew A anqy @
aR fom a8F & srwrert o Y
ST I AT A F AT 35 Al A
RICU I Gt SO O
Qi § wF HYET @E |

AR wFE FHILT T Bg FAT
9T & 1 @ & wras(g & a8 7 T&ar
F e Sz gt & g famger a=y

& ) T swEw iy W dUs
¥ TF a ¥ & wg W AR
arer & oga A @ R gy,
gt Wil W) gy FEg &
¥R § N T X AR FB 3@ A
& I AT T AR G FD HT
it agi gawm A FET @A &
forg 1§ ag 7Y i g ata A I_ET
Fr s f agt Mt 91 AT, WA
ST 18 Qefufrene & fog weat
ara 7R & R falt ga dw & srOw
F0 faar 917 &Y 97 O w=St AT ¢
et At gfew & agf wwd e gfew
N aEEr ¥ 9 @ & fedl ae
T AW T § ag I afedt ¥ s
T ¢ | 9T FE ¥ FS W &
FEF T 10 G TF FHEAGTC G
W A qT FF L 45 94T g,
gt @1 efafaedam #1, fecdt wfaws
1 9 T 71 78 TAEH FaT
WF 11 IAHT THIA BT NG BT BT
FAX IBT FX FFA &1 A9 ¢ foar
T I oredT FT faar Smar § arwy
¥ wuw fok agy sarer 7€ @ W
&% T gnn wifF agr w1 gara A
T AR §I & wET &7 I §
& 99 o w3ET @A § 9% g miw
¥ ¥g atq F1 |FAT AEC T T
arq &7 qraan o =gy faet T fey
ITH ) & guaa § 5 aw & q=
a3 #1q §, @w fafreeT & qg @t
IoEd & | T AM-EEr FEEd §
713 ¥ | g fage § 9 ek Rw &
TIAH FAT & AT § F =01
21 % 7g qew aTa gafon 7 e
¥ T A GATH FAT AGA E
¥ &Y 7 =g g f wmaT @Y Aaa
7 A g1, g 67 39 faw Y O
&1 T AT IHET FGT GHEH 7
T @G 4 o F FTOT K AT WY
weaT qig fomer f fors & 3 g

P

199
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[#ft o fao HaTfRT]
frar QW1 1 &) gfwa 7 gmid T
ara few & @y <& o e R
Fg 5w ardr & S @) G
T St T ST | q1E 4 & &I
am g feTgmdaw ad ) gy
fs 70-80 mizer wfsat § gFAED A
AT @ A, TE A H) gEE F
AR RY | IaF aw yfwg mii
SRI AR AT | & yrasy g9 fawrar
g f fom @i A qg o &7, T\
F1,  F1E Tq agIg A1 & fF s
M T Fi FEE & | gAT HUAT
Aigt ¥ 3@ fs wa & AR (3EEr
gfqa at o, A1 § SF W T
FECT W ¥ S 0y

11 I T Jqq F IR @,
A AT AW A gFA a7 F I A
T gag R gan 37 3w &1 A1 FT
[Wr 1 9T W 9T AW ¥ gq §
AFFT I ¥ T F1 A FHRIY
afeat w1 @R AT w1 T T g
TWHT AoEa % ¢ fF R At
A[E 7 q—ag AT A qT A
T FT O A9 T9 F fog =T
AT 41 | AfFET AT 2 I TF TF-UF
TFH Y AT FT LT 7@, A 9
a9 gfaw w51 9f ! ARG T A
FAIL F FT TF G STaqram T4 |
T gag ¥ ¥ T A AL A AF
qfrE ¥ 919 FT A AT T qwa
ot f5 ag 1% § 71T A, IT SFA F,
w27

# gwmar g 5 omeg w1 o @l
gt wawar g€ § | WL JAET wT
7g wEaT Tg) a1 fF agi AU g,
HZ-ATT &Y, ®IT 3 Fgh X qT-A
§ g, g warf wk § R W
JeRY faam mar §, @ ZERT AGAS
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ag § & SET Aqd wEaT & FTET
gifed 7Y #X &% | T @ SAEw
¢ o guaT 7Haz § ot @, AfEw
T I AFAS TEI 41, ql IqH! FT4-
ardt T g€

TETT AT T8 IqTERL AT
TF QET ofad et & a9 grafua @,
foraY arad Fe7 omar § ¢ WA,
forg &Y A’ | 7@H 9% TR ATEERR
F o @ fear 0 & FeEn Seay
g fr Saw) afs@ar &) 72-A9T @y
gT IqF T F IW ATE FE T
TR FTHART FEY FT Afer ani

TEX B AN A W T T
o ATTFHTTANE TE @, T TF FE
TfwaY, TF TA59 249 TG A1
ot, faasy aea T 7 6 AT ag
AT qTHRT FY AR F AT AN
¥ fau @mm qr 1 7€ TER T 7
qET-aTs ¥ qEEE 41 AT AT I A
FR owAT & TE | FEA HaEE F
FOq 1 WL F1E, O T W GF
g o e, o Q¥ qX dT ¥
SamaT T g, foas 5@ a® g
R = wiw fear mar § f ag wf
aA grEEr W Ag A g

ot fE & J qgd F7 ], AU wHEg
g<fra ag 7E) & e & Feelt Y 90 g
a1 fadlY &1 waAT FF, AfHT g HT
Y T g, I g¥ AT W |
g% miE F a9 ag A aE ARy,
afen gEFT THEAT FTT AT
TR A g FT GATT GEHTT Y qFalT
¢ 5 fo @Y 3 gFW 9Tg, SEA
il 1 G ¥ WEE FT 9T,
qt & arowt aw  faemn amwar g e
foer wls-qw arer & swwifagl X WY
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U a1 g a1 azer § ) F qEwar
g 5 5@ @Y & qao @ 3N 59
gifes & frar 1 97 A sretfng
frftgai g g ot g, o
R g7 w1 aOFT s fwar §
Iq aqF ¥ mFifedl A w1 TEE
T qgEmr

% sy & wrgE &), a7 & Sie7
& ¥ ANE § T Tar § ot
FE 5 & 97 TQ*1 £ 7 wGAE, AN
TS 97, I, AT @S A ¥
TP X A% NN ¥ | ITH WY
THT g, F §S gifad 7 FT q@ AR
IR JAGY TN W FB i 7
F R, TR 0 A YA HAT FAR
WA ¢ 1 W F g Y A A
I AR fEE ¥ AT A § A
37T 1 7% a1 WY 1% @A M F
F9 37 #7 o gawa fgge ¥ @
aFdt d— ag 7gY wwar fv 9T A
T et g, Afdw e QY A
L AN SIS C R TR
t— RN dgw I R E,
W ¥ A9 a9 97 F T ;A |
T & 9 § v 9g a9 W qar
Q7 w1 Sft 39 T I AT
wEATC F4 fF Fgs ¥ w, N a™A
oA, 39 & NS I TEA AT qHT W
A AT FY JA9AT & fF F W H
T TOF W FT ¥ q A |

T 3199 & 9T & qk ¥ f5%
griY, famar gt T ag famar &Y a1
oY &, W A i & fF ai A
o1E fa7 o gu, 9T & AW o
FAT T dar At geT, i
fefard St am endargd 1 w3
awEy ¥ 75t oF far 0 W q
ferart AR amvafosar & O
g el g

W g g qg & v 1956 X
FAG FT TG wEE< & gur 1§
R FAEY HT AT 97 | IH I
It S ITET qT1 T T 7O
s frrr 1 QWY ¥ AR A A R
“frg-fre TR, faRmr’, afFT
S AT ¥ T gae & fgens ey o
AT @M T G H ¥ I3 FL GH
¥ oqor w1 & =2 @ av {F ofew o
T8 AT [T fF R g WY
I 93T § | G GEAF AT 1199 717,
ar % 3 g7 9w #T Iw A fw
T AT W ged W | §9 AETET
MR qFEe DN IAT AR qew &
o= o7 a7 | F J w7 vivfag w5
W &5 9= fagmr 9% sw" ¥ Aai
1 WY @ o7, ezt 9K § 53 wraw
#X Wi & FidE F FEaE a7

TR @

ag & 3k T AgY g wWig——
# oF gFIw aat @IE | AT K QT
guTy qeT @Y oA 97 fw & wifer &
Y FL | F aF; § W97 TF THA FT
BT § fF faeell & ot wisamr g §,
7 foe 7 g 1 & Ra7 aaE ¥
o 5 FCN WgaT § fr F T I
g o'y w Y 7 s &, afew &
T Wt Ffaw AT 7w T AN 0w
ACHHFTY FAS Fard, 91 WG
OTAES FA A1 AT A A | T
qE & g FH H9BT &g ¥ TR0 |

=t e e (femx)
IINTY HErRd, g & fawee &t
gaer & 4% gwear sEY &, o fw
1966 ¥ I gLy 9@ & AR EW
F1 fawrom g R, a3 & Y a8 R
et 7 foely a7 & qvTaw 9aAT TET
1w T@ oFwEn ¥ wwWwe §
FER Q@ A1 7 wiw s o
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AR w4 5 Mfax aoew o=, g
AT AEE T Y wr agrge
WY FY wod Aferew F7 @R w7
T3 | wrer g e fow & ¥ Sufeag
§ wafl qaE gar e aifeg ar
74 ? @ Falfacy a1 weifaer o &
foram Y wer e, e W &
afiww e R fad ¥ ofdfem
T owrow ¥ @ fae w7 owr g
fe fawem & & oY dumw agw
BT g AT §, T FE U T F
AR fawm w4 @ arfzy, Twfe
I TR ¥ A ag W farwrme
fr 3@ 3 gfamn & ag sqeme ¥
graeg 3§ 7R AT ¥ T 9 /YT A
7 qata a1 § 1 g @ g1 9T A
# g foar< #71 @ § fF o w1 gwar
FY foret v 9x 7 22 faam o

wff it Tera fog e o
oE AT o TR ¥ @ =l
o ¥ o ¢ e sy Figw & e
ST FETE AT G g7 F awd
¥ oea frer, o gfem 3 W oregEl
F TR TE AU ¥ HOT HOT FC
fe¥ @ SfF ov e Qar ar, ST
S JET B §TF GG qrE g AT
IR & A @R fen g 9w X
TF 9T €Y | qEE F o 9T &Y
TF TEF S Al FY 3@ @AY )
Iq 7g7 A forar 6 37 o=t o7 w9
Ff qF FUE A ® e
T T WA & TAT T g )
S ¥ T faw v A T ¥
ay frpa oy 1 wfew fer Y gfew
= fafeedr a1 aEwr ¥ ag €
N R o AT | g agw foaet § e
FAT T WL A=A @ | AFIAE F SrerE
F ot 72 &Y wrg o @ ¥ A S A
ot afafa 1o weg@ a1 9w § o A
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W TR Y ) T | qTHTeRT AR,
wE AN @ dw # W oA
TR, SR AT G W F qF g
& gfmar Fedt i forg A% g o
¥ sy /few gowg ag ot ¥
TF A ¥ ¥T & a1 €Y & wré o §
qE F oGH P9 | ww ¥
o1 FT G FFA § T OF FmErd g
fam I X g Srewn W far
Frrurdh FW aTq 9 g Srear Afew
qq AR AT F AT FE AY W @
95 FT AMT @vY fr frr ¥ fre &
FX g9 BRI, § T ¥ F;EA
ot fEow & St e FY fraar aAw
fear 2 gt o afelray frear
=1 faar

darq § fag s feg @ AR
&l OF a@ ®1 &F T § | TR §
gt fam am § 96 TR ¥ fog oY
st § aferfaa g & 1 €A1 afd
Foft o ¢ gfQR & 3w A A
wei fgg o § @i faw oY T
@ F fad S6T agr ¥ A §, afew
T I g7 Aot w1 fogiy
T q19 T} #1 AR Y, OF A A
A FY T F wie fear 1 oY
feaf @ @79 q1F F WRR 2

3t% war wrr qeE fag oft A
fe Fid & aff wE & favia & s
ot ¥ Qv &, AfeT dow # AW
R ¥ araeE WY, SRWAT R g
F amaq(E WY W 9% qore ¥ gy
o feral ¥ F A 4 A Al
woft el & ey, afgarr s
aaEl ¥ d fr owEl & e At
it 3 g ferarrra Y § 1
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w foostt ¥ @ graT gar §
& arzar § fr a2y g o= Fam daen
FT &7 T X | gafaq = qIardarT
T 7@ g s A fAswy wiw
TIE | W7 I FIE F OF qAN
Tt & fafe & far s@g Al
QFAT A F ATy AT AL ? A<
wiw ¥ a1g o7 Oy A § oA #
a1 g 5 QAT A FR ¥ WK
T3 frar oAt =wifqd, TR a8 FTEw
i aFrga F g 1 afwq afz g7
ST ¥ AR S G0 g
2 faay ofcfeafasr avi semm & ar
%5 I7 T s g @i 7 o fr
ZFT AT & T8 AFT7 FT AW S5 §
T AT AT TBTE A1 WY g aTq Y
JAFT feedt & WX R W F}Y
g Tifed | mfF ga afcfafy & arf
FITMEE a7 AL Al T Fgy 9y
gat am fafrea s & Q1 @ o

¥ qorme ¥ @ry7 ag7 afcaw w@ar
g | X oore 7 39 3T A AU AT
& sfafafaea it s I=1§, domg &
g1q R giegfos AR of@fo g
£ 37 gfec ¥ AFea1g FrararaT
N A 74T I FaweT F awd A
¥ oo g aww ¥ fag G@ &, 1 &
wy g aifqat ¥ o Fwear § v wmw
gg W& &1 JFT @iy fawl F1 QY
qd 3,08 1 AwEry foew gEd @mq
g, s foq ga¥ a4, o@-
ifed o To¥F g A N FAT
¥ Wy wAr Tew fag WX @I
gFaTe fag Y T i gw vty @
|1 A T 1 AR TG TAT W AT AT
afe w3@t & faolg & arg ga wferss
¥ go ofadT g mar g1 Afer &
g war g % @ Q) sufwi & foar
% o sfew & quy <N o7 o
2799 (ai) LS—9.

I ¥ FIAEY G § AR FidG F AL
W

& Wo Fro AwfaT : widy afFn
FAAAMNFTFTER 100 FY I
3% §1g § AT 3957 @I4F §

st qwTraAT Ay ;- & w5 w51
1 ar 5 widg afvr A2 57 fain
T F 7z At Taqw fag o F AR
R grara fag ot & faay &
§3 qfeadq gar g ar qF 797 454¢
ifs &Y qATIR 97 § A g3
g F woafas o @o wory A
dqrq F Fialaqt w1 faar § Fa a4
Fidw afer F42r & SaF 77 @w
F| A I IFR & f47 § 7877
fag ot & faardi & afeadagram @
Tt #1E Avad qGF ) AT AT AL
fs awifagt &7 37 "7 S0 AR
wwTfadl &1 O fadt 1z e ara fag
F99F § A g qaq F oD ¥
|TET 1€ T T8, I IR TAAA
¥ gaar ¥ @ &, frey dara F arz
fedtt ¥ W TwdEe QEVA & gAY
L, IFHT AT 30T 1T

AfzaaFr Faqmasdar | g8
TF a1q a1 9997 § {5 @7 w3.fayg
& q17 AR FAFY QF 40T 9T qAG
fadr atr 9:417 fafeas &1 & a4 wez
&3 I g Gt 7 F awdF AeAmw
qord g3 F aAdFALE | W9 @
fag ¥ A &1 AR 7 anda
F gV FL, AT AT EA AR IAAT
¥ forg fadl & wfeafa qeaaai §
et e & 30X T 9347 TfT
9 I T WL g A 4T 94T T
i |TX wEHTAT =TS §F TFL F AGY &
foaa® @Y FTITAE N |

wq § OF WA @R § §AT
qr;;a_rg‘msmﬁmqtﬁlﬁaﬂ%m
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AEATE | S Y F wwaml
¥ SET w1 A 6, e
faat & 7w ¥ w7 gFC w1 fa=i o,
CRAREC I ACHIE CIE il
qrw ¥ widr d@T ¥ & faA aw
FAET 9T SeHg graT T, foad
4 gA ¢ 50 EWIT FART F
o afenfaa 13 ¥ 1 R STt IuET
R e 9 O ST aRTE 8 saa
WIFT EFF | FEA q@ F qE O
o% fF o N wie 7 g 7@ AITH
% ¥ w4 g 9w 5 foeeht & &
e ¥ 7% swfeal § o7 8
® AWE ¥ WK ag Wn¥ @Y wd
Tg WO AT WA & QoA ot
gy 9v A afeass § o § i faeet
w77 F Wt § former s faeen
wfgd ?

%3 & gu awaew A wile A
T & w13 gg T AT fany w9
weAT ST | oy afefeaf o foeelt
T o g oaF waw A qF W A
ag gor fr feeell & a1 domdt gaw
A T T §, T AT I F HR—LC
o @ ¢, Teer § ag et
dagl? o frr M A J &
fait wear awar g 5 ot A feeely
; faeell TE & AT 1947 F A N
feeelt €Y | ww faeelt ¥ 75 By @Y
qorY 3 gU & o dear ¥ ae Wy
§ 1 o foidd & gTar e
ad firear @ q@ o7 oot § agw @
wwfas & T g% frweid
w1 gFM al Jwdr § dT STRT AT
fagea awifas § 1w et
F 3 3 A et ® IW W
gt g3 fr fGedt ¥ F @
aw o @ Fora¥ 3@ 9P A A
o€ § 1 & & wan § e st WK
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qama & 1% AT 3w oF Y feafy ax
WL Hre|r § )

g At & AwaT oY F g g
¥ TAT WEW, W AR AT W
TR & 9. &1 R4y w1 favag @y
AR A G, e A1 gE @ fF
"=, ez, wfeagi Wiz fasriasi o7
Taifas sEl & fad o s feaw
st wif @ ? ww w vafa g
w1 @Y  fF aueitfas miem g
& TqAT 9T 43 FT TOTT A | AqT
g o awwat § 5 ag w1 gaa
AW § WIT T IFT @1 F w93
g FT §IAT | AT 7T I3 FT 2AW-
e & wfmat <xd & 1 @A
g7 H o fvig e o fw
W W F ot TE, af=d
¥ afey og | A wag s
g a8 foig ®atT & ¥ @w
;TG AT A w7 wfw w1\
q I ¥ gl 45 W AN F
glEe 9Ey § A SEer Wt
et 7 o wifd W Sad faars
oY wTdaAigy w Ay wrfd ¢ wfR ar
e & §5 FX N TAAfaw wR-
a1 MR AT § TR A RN -
ferat GaT Y 7 W TR ST T
ggar ¥ w§ favig ¥ wifd
Ty A AW T FT WA ¥ A
faeelt ¥ 1 @A W, WA AR IA
# gar s ar a1 7g? & swdy
gfiar midY, i we WY g
TR W1 QA BT & T A
=fa 9 T 43 gy & o9 W
#fadz § wa § & a @ fooird
¥ q9 A g9 | W7 W &9 qAEAv
& gEEa @9y Wi g9 w ed
frafed | T e fred o 3w
gt & W 4 g afew QX AW A

s720
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T A AGY, W ogA W
s faedt 91, gfmaT 93, e
R AGH RAMKRTEA a1 3 1 &
feafaat & 2w w1 T=®y

18 hrs.

Shri Karni Singhjt (Bikaner): Mr.
Deputy-Speaker, Sir, I have sat in this
House ever since the first general
elections, but T have never been more
Pained in my life than today to hear
the invectives that were hurled in
this House between the Sikhs and the
Hindus. It almost sounded as if the
memberg of these two great commu-

nities belonged to two different
countries.

Punjab is a great State. It has pro-
duced some of the greatest fighters of
this country. We are proud of them.
Let us remember one thing. In the
recent war our brothers from Punjab
and from different corners of the
country fought shoulder to sheulder
in the defence vf our country. And
we must remember at all times that,
no matter what problem cemes be-
fore the country, we are Indiang first
and Indiang last. Therefore, the level
of the debate that I heard this morn-
ing pained me and it wag according
to me, far from satisfactory.

I think we must understand ene
think, that whenever we have hurl-
ed remarks in this House, more so
on communal grounds, the trouble
sparks off in the distant corners of our
country, and so we, who are to some
extent responsible for these things,
should also realise that we must act
with forebearance and see that no
trouble takes place.

Tt is important that the Punjabi
Suba question is put in its proper pers-
pective. The demand for 3  Punjabi
Suba is a demand by the Punjabi-
speaking people for a State of their
own. It ig not a demand for Sikh
State. 1 think it is here that confu-
sion comes about, I feel that when
there is a fight for a linguistic State
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n any part of the country, it is a
fight by the people of the whole of
this country and not by those who be-
dong to any one particular community.
There is no doubt that whenever thera
is trouble there is always a  break-
down of law and order, and that has
certainly been the case whether it
was in Punjab or in Delhi. I think
that whatever happened was indeed a
sad state of affairs. I hope that Gov-
ernment will institute an impartial in-
quiry into the matter.

Indla is a caste-ridden country,
divided as it has been over the cen-
turies into water-tight compartments
and all our leaders who sit in this
august House must realise that we
have to grapple with these fissipar-
ous tendencies in this country as they
exist. It is only when we realise this
situation can we bring about national
and emotional integration.

Something was said this morning by
my hon, friend who belongs to the
Sikh community about attacks on
Gurudwaras. 1 have mentioned this
thing before to my friends of the Sikh
community, and I repest it again, that
it there is any question of taking up
any Sikh claims, for God's sake let
some one else take it up. The moment
the Sikhs take up the claims for
Sikhs, or the Rajputs for Rajputs or
the Jatg for Jats, it just disintegrates
into thin air. I hope that in future if
there are any such problems that
belong to the Sikh community, or for
that matter any other community,
for the sake of national integration
and emotional integration, let some-
body else take up that case. If any
religious place of worship has been
attacked by any goonda, be it a mos-
que, be it a gurdwara or a temple,
it belongs to all of us, the people of
India, and so we condemn it

In the end I can only say this
much, that while we quarrel among
ourselves and add communal colour-
ing to this debate. Pakistan and China
are smiling up their sleeves, because
it iy only our enemy countries thad
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[Shri Karni Singhji.]
denefit from our dissensions. I hope
that this debate wil] be put in its pro-
per perspective and I hope that we
will steer clear of communal
colouring.

= FTHOR TR IR TG,
W AT o s 77T S RqeAr
FAIRANT g o @ arfean
g FATT AT Y T ST 99 AT
& &7 ¥ § faamy az aodfa & wea
2Y &, waar 97 0 weI-one § forad
o wiraEy W fo? =Y oA =g
qrg gx A7 AEY 7777 fag qarfe
F W ¥ e grad § ) A o ow
3 gAY & A TUee gET § W AN
¥ gg ¥ T[@A qEAF ¥ @ IQ
2 IR QA A TE T D g
& SHT 993 T § gEd QT 8§,
& I 7@ A ¥ qAfRT § 1 TN Arg
wF 7@ ¥ swaw i faay w=6 I
TR Y, 97 A wAHT W A IH
# & gwma g v e e @
W §F AL T I |

gadr ama Ig Tg—gfew &
qX ¥ | A8 49 TF 19 AT THIO Q,
qfqq F1 arrgsy § AR TE F fan
o9 A I E9 SR @G )
IqFT Y I 9w F wvee gHfory
&< fagr @ 1 f6T oY T1T &Y a3 g
¢ fr Tidw & ga adY g W A%
wwy § AT TS WeIT 1A & HUAT
gt ) fommd I § | @rfedat
qET A TS JAF F FEICH o F
FFTAT TIA FY FW B GR o
qYo wAT ¥ WY agYy Ffaw Y ¢ oAt
W& 1 fr oy adt wT § oY u S
¥ T A @ i ag et Sy AT
& @ ® oy § ¥ N, ¢ |@&qq v
Y, K@Y Trq ¥y A ) o ag W
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T % g9 fex qger wgTOST AT W§
I TG F ¥ Iy wrda F fooqr
T A TF W H 91 9 | T8 T AT
&Y ey § o fay § s o
f: famat fave < agmoe ST ox &
®F & Aat agne § %I a1g< fouw
At g gEt ¥ faad § | oo Wav e
drarfagi w1 & 71 N {6 g mfwat
&Y | HETAY WA Y o A ¥ Ay
g T g § 9 §, T@da wE ¥y
WENIYIH T TGI &
o A T WK qGE Y a9w W1, g
QIMET 7 gg7 ¢ GoTT & HT @R 3w
i

18.05 hrs.

(SHRIMATI RENURA Ray in the Chair)

ey f g fram ax mrar fs
T AT FY Y ST 9 @Y g AR
fom ¥ g 94T & afeT TRy | fug
ferm g1, IaF1.ag @A aifed ar fr
" ¥ 1% 741 T« & 1 77 R
fara 7g faoig forar, 3g& o1 avafa oY
&, Tiltg F Y weaw § SAFT wra ;v
oz fevwa af g fr ag 9w e #
I arfaT T #5134t
Qo WrEo o ®Wre ¥ TTT ¥ I3IX
gfre &Y geaT ¥ | I IR wey
STTHY FATY FT FNAW HY | TG AT
TR aF &, T IAAT qAES § | OF qG
faq a1 97 f=TT ICIR Y | A Y
T & f sure qelt o, g Wl o,
& A §, IAF AT ATAHT TG AT §
&fir frg 70 & wite werw ¥ gAY
frsderdy &t &, Saofe waw @l X
ot fr I feederdy &, oY qaad,
ag faeelt & aror<t ¥ #4% AfY wy, wy¥
L Ok IR A
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Y TR Wy AT : T AGT AL
g

ot ST TR @ A g, A
F8Y AT §, Fg S agt 9% |

OF AT §IET ;I8 AREH § |

ot s R : & 78 fraee an
Tt g o g@ A aw & W @
&Y e famrdt & fr o A e fam e
¥ 9 @ g, fRedl # I A w7 g
T GHA AT AT, FIR A § Hewas
2, SHRT KW AT T FAT 9002q
qU | I ITHATT HETT HERY A THS
et wenfa <1 a1 SRR s A
o9 48 Jq9E T 98 aEIT a6
gEarFa gd | 9% ar2 g Heft & q@y
& aifam Y mar | SR A F qETfE
40 T qLSGIT T TEY 4T | IT61 7
AW 1T 9Tigd fr 4.0 9 1, STETE
AT, TH qa ¥ & agt ¥ a9t aw &
YT Y1 40 T ST FIX I WY
&Y 4t gfra ¥ 10—20 a1 g1 1wy
garfee @gw A T2 fr sy a

18.07 hrs.
[MR, DEPUTY-SPEAKER in the Chair)

fardh 2 s & 7= qEA F | I AW
&7 § @RT G WT g%, I@ F SqTRT
T WX T & ar@ 9 #&;
AT § 1 9% 99 g Y W S @)
TG T &, TAHT TF TOFT 99 74T
¢, Sareae wgiey, f& w9 Tt B
TH! AT TG FEAT, IR QI B
wifrw #a, fae ¥ = qr I
g frag g A e &) AT oW
W& I, T HTOW & §1Y FHR &
WY T &1 {3 | g ATCHIT F1 F4H7T
W 1 TN FF BRFAY | W ¢F
€ AT & Y & i g g ¥R femmay
o TG § o gor oo wTel o W,

T ewt | fad ¥ wmr omaw
g oEt ¥y ag Emw ommm g
fF a1 & @R faew 7,
a7 oY I FT A | TE TG AT
F wrs § | TR AT FaT e wge
7@ fear mar §, wafed femmr ¢ fw
TE A F AT, 9 FATH F NYFETET
Fagemy § 3ol & s fe
ofs 75 g=aTE TLEETA HYA FT T
wraT, dfew wfaamaedY w3 7 foig
T ot Afqde ga-Fae &1 foig
ST A Fid & favig &Y g ar,
ag gt TofaF 9 § Wk $9 g
g

e Agrey, & -dr et ;v
AT HTTHT &1 {ATT AT | ey
T av ag fr fam At &1 @t Twd
g, ST A F FTET T FAT
et & 1 A IAR facowg @ §
fort |0 FT AFHE Q T ], ITHT
erEar 3w faever =™ a7 @
a1 g § 1 T7 IR ¥ o wee<i 3
oty faang § S WY S
wif@ 1 & e WY St g e T A
& ot 9w gAY Tfey v ¥ TwaT
ar ot QiforeT ¥ A ¥ o R A
FIEAREY § AR A 7g 9y A fw
|TS g1 AT 9% ? gafad a w1 g
Fam gfFag @ e R AT FAA )
ST g qA g fa av i
U X W@ E | § awwan g v sy
g5 qar wifed fF a8 w1 owmT &
@E s faems AT A @ & 1
WA AN AR TS
A ST SIfRd | I g Aasy § )

¥ TZ TR AT AT § WY
forg & a3 gw A T A wT AR
fr WY &1 T @ @ W g,
W< fam &9 7 48 Fg1 § ST W
i W W A ¥ A A g !
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Mr. Depuaty-Speaker: The Home

WAt & A A o freer @
A ETF ST 1 7 T iR |
o} TERY TG IHFIT § FAA T &
foria § 1 oY e Fet qu Y
gae g g 3T S § {R Qe
EH I 70T A Fifow 7@ )
FET T ag AT QY T & Fw o W
& g TR AT 91 &7 &, W giar
91 R & WK A FAHY & qre Wy arg
& fog atg arg F A FAT FQ
g

Mr. Deputy-Speaker:
Minister,

Shri Kapur Singh:
O’Clock. Let this debate be continued
tomorrow,

Mr, Deputy-Speaker: No.
Several hon. Members: No, no.

The Home

The Minister of Home Affairs (Shri
Nanda): Mr. Deputy-Speaker, Sir, 1
think, this discussion has served a
usefu] purpose . .

o xz1 fex : & o war g fF AT
T 9 G a4a & A & groF F g
A FEAT AATE | T F 35 arfaa @
argm fr for o g8 Ame §
faegw g @) §, avaea arfaq
gf & 1 17 97 @EA R Iw FF &
qIqH! §F AT & aifad FEAT qTRar
1R fmRe ...

Mr. Deputy-Speaker: Order, order,
I have called the Home Minister.

. .

ot 777 g : a1 A WY FA IF R
faw taw) e 7T & "I w7 1|
g Ay X faar @ sy #T W
w9 3qT 7E) % g § @ q8 fow
Nffe @@ agai NWmsAF
fag 2 1 & qi fame & woT a7 %3
L L

It is beyond 6

Minister,

Shri Nanda: Sir. this dis-ussion has
served a very uscful purpose .

&t gz 78 : ¥ o w93 §, wew
T &, T W s Arang.
(s7a8) AT Fara faq &1 oY
RAz W AW | 5§ F I s
3QT T AT | A 91 W@ A Ay
FET A § 1 ST AT H AW FF F ag
aifaq ...

Mr. Deputy-Speaker: He cannot go
on like this,

eigzieg: ... . FTARATE fE
TG 7™ ¥ q4 A Fa g
®o &Yo X X § &7 §T &, Wi
o TN aw FwT G & 1 A 2
€ & 1 T7 99 96 #1 & qifag w1Aqr
LIESUE Sl
Mr. Deputy-Speaker:

is going on
resume hig seat.

The Member
speaking, He should

&t ¥z g ;o fame &1 @wy
W AF 2L | A FT LTSE F AT
@ FX & G4 1T F1 G FET AT
£ | 97 97 q191 FT F19 WY 39T A ar
gMIsg At § | arar AT 54 feawwq
& %9 aF & fan T € ar A
w19 qiw famz #1 w3 § arfe &
w9 A WAL Q@ & T

8hri Nanda: Sir, as I said, this dis-
cussion has served a useful purpose.
It has cleared the air regarding the
issues arising out of the situation, the
disorder, the disturbance, that occur-
red here, in Delhi. But beyond that,
it has served a wider purpose aiso.
It has brought out the issues in the
wider context of the situation in the
country. We think of various move-
ments, agitations, which bring out
people in large numberg on the streets
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—maybe it was not their intention
but the consequence is that inevitably
—thcy come into conflict with the
forces of law and order because condi-
:ons are created in that manner. The
country is confronted with a situation
wnich has its implications from the
wider point of view of democra:y and
stability of this country. I wish to
make one or two general points before
I deal with the specific matters 1n
details regarding the occurrences
which were the subject-matter of the
discussion here.

We all deplore—everybody does—
what has happened, the arson—it may
be a few shops; it may be six or seven
shops . . .

Shri Buta Singh: 14 shops.

Shri Nanda: It may be 14 shops—
that is not our information—it may
be so. That is certainly highly to be
deplored and condemned. We are all
very sorry for that. But in this situa-
tion there is something, the redeem-
ing feature—I want to draw atten-
tion to that—that we can draw satis-
fa:ction from the fact that while these
things were happening in some parts
of the city, the Sikhs and the Hindus
in the city as a whole—let us see it
in the proper proportion and perspec-
tive—have demonstrated that they
can live as brothers, that they can
live closely together in a spirit of
amity and friendship, Some people—
1 do not want to single out any party
or group—do seek, do aim at erecting
barriers between community and com-
munity—Hindus and Sikhs—, at creat
ing rift between them, but they will
not su ceed. All those people who
want to divide this country on this
basis will not succeed, (Interrup-
tions) Hindus, Sikhs and members of
al] other communities are bound to-
gether; they will stand together to
fight the battles of India, to protect
the borders of India, to preserve the
integrity and independence of this
country, and to work for the progress
of this country.
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This is @ vast city and Hindus and
Sikhs are interspersed all over and
here is an evidence of the fact that,
while in some pla:es here and there
trouble was generated, in practically
the whole of that pla~e, the bonds
which hold together the Hindus and
Sikhs, stood the tests of yesterday's
strain. We should not be complacent
about this. 1 feel that there are
dangers; there are risks. The poison
of communalism is being generated in
certain places. We have to try to see
that it does not spread to the lanes,
streets and bazaars of Delhi. It is
quite possible that we, in Delhij,
can arrange our affairs in such a way,
can function in such a way, that we
will set an example, a shining exam=-
ple, which will help to eliminate this
poison from the places where we are
seeing it now.

I wish to say here—though I had
no intention of touching this question
—a word about the question which
has created some troubles or around
which some troubles have arisen here
and there. The very fact that con-
flicting trends in arguments have been
expressed here on that issue shows
that there are pros and cons. It is
true that it took severa] years: there
was a point of time when the question
had been settled. Later the matter
had to be taken up in a certain way
because times change. As soon as
a situation arose when again the
matter did call for re-examination,
this Government came up fo Parba-
ment quickly without loss of time and
the whole House gave its support and
then if the Party, the Congress, comes
out with its own mind on the subject,
why is it ta be resented? (Interrup-
tions). They say that this is a pre-
election year. This Party is great
enough to take risks also. It is not
going to gain something by it. It has
taken risk and it will take risks.
(Interruptions).

Shri Hari Vishnu Kamath (Ho-
shangabad): Lift the Emergency
then. If you have got the courage,
do that first, revoke the emergency.
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Shri Nanda; About Emergency,
there will be other oc:asions to deal
with that question, So far as we are
concerned, we are not coming in the
way of lifting of the Emergency.
(Interruptions)

Shri Surendranath Dwivedy:
we coming in the way?

Are

Shri Nanda: On this question I
wish to say that there should not be
any communal tinge about it. There
is none, The demand, as it has come,
is based on certain considerations of
reorganisation of Punjab—not on com-
munal basis and the resistance to it
should also not be on a communal
basis. It i quite possible—it is fact—
that there are considerations on both
the sides; that is why it has taken
time. There are considerations which
have to be adjusted and on the
balance, a decision has to be taken.
The decision is being taken and I ap-
peal to the House ang to all our people
in the country to realise that it
will be a national decision; the whole
nation has to support it, the whole
nation has to see to it that it is im-
plemented peacefully and properly

throughout, Therefore, I appeal to
those friends who may have
different views on it to think

of what will happen., If there is this
agitation, if there are strikes here,
hartals there, this. that and the other
and passions are roused, then, I do not
think that Punjab will be helped; I
think the resentment and the bitter-
ness and all that will hamper progress
in that area, and will come in the way
of the progress of Hindus and the
Sikhs, and of the Punjab, Therefore,
once this decision is taken, that should
be taken out of the range of contro-
versy. Whatever things have to be
dealt with and to be considered should
bz brought up and coolly considered
and examined and solutions found for
them.

Shri Ranga (Chitoor): Government
should have done that years ago;
then they could have saved the eoun-

try.
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Shri K. C. Sharma
Better late than never.

(Sardhana):

Shri Nanda: Now, I would say &
word about the Gurdwara. 1t is
a sacred place. It is not a sacred
place of one community but it is a
sacred place for all of us. It is a pre-
cious trust of the nation. Its protec-
tion is a nationa] responsibility, and
it will have very high priority; for
the Administration, the protection and
the safeguarding of this place will be
a matter of high priority. Therefore,
I appeal to our friends for whom it is,
of course, a place of worship—it is a
place of worship for others also—that
they should have absolutely no ap-
prehensions on the score of the secu~
rity of these places.

Now. I come to the main question
which was the charge about the fai-
lure of Government. An impression
has been created that yesterday's oc-
currence constituted a failure on the
part of the Government to discharge
their responsibility, 1 request the
House in this matter to draw a distinc-
tion between the failures of an indivi-
dual or individuals here and there and
the way in which the administration
has grappled with the situation and
discharged its responsibility. It is
in this perspective that the perfor-
mance of the administration has to be
viewed. It is quite possible for a cer-
tain number of people here and there
at some point to have been exposed
to danger because the police had not
come immediately in sufficient num-
bers and in proper time; that is quite
possible; and it may be that some
damage is also done because of that.
But the situation has to be viewed in
relation to the entire responsibility of
the administration and the task and
the challenges which had to be met-

1t is true that there were cases of
personne]l who yesterday were not
found up to the mark in carrying out
their duties; they did not rise to the
occasion, and the administration has
acted in their cases also. 1 have
before me a statement to the effect
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that one inspector, three sub-inspec-
tors, and an assistant sub-inspector
were replaced immediately; the con-
duct of the officers has to be inquired
into and the question of disciplinary
action certainly would follow and arise
out of that. That statement is before
me here. As regards anything more,
I concede that there may be a flaw
here or there may be g deficiency
there. But let us consider it in  the
whole context, and in how many
places what the task was which the
administration had to deal with and
80 on, The hartal was not confined to
one small area here, but it was all
over, And arrangements had to be
made for the whole population, be-
cause this was a call which had gone
out to everybody. It might be about
two million people who were in one
way or another....

Shri Ranga: How many Gurdwaras
are there in the city?

Shri Nanda: There are Gurdwaras, .
Shri Ranga:

Shri Nanda: In the case of the
Gurdwaras, there were people there
and I am quite sure that the Gur-
dwarag could not have suffered  any
kind of damage at all; it was not pos-
sible at all because all the force was
there. 1 am coming to that point.

How many?

I was saying that the responsibility
of the administration was so wide. 1
have got the details here, and I do not
want to burden the House with the
details of a number of places where
something happened and where the
police were present and they had
dealt with the situation and saved the
situation in one, two, three or four or
five or six places. In one place the in-
fluence of the party which gave the
call for hartal was very much
stronger; there also the things
went all right because of the
arrangements made. In one place,
concentration  takes place and
something happens, It wag not that
there was no police there at that time,
There were about 100—that is the
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information I have got—to begin with.
Later on, from 11 onwards, every halt
an hour, reinforcements were sent,
50, another 50, another 50. It was a
force of about 500 persons finally. So
it may be that meanwhile because of
sudden developments, large numbers.
assembled and they may not have
been able to cope’ with that in the case
of one or two places. This must be
considered.

We are told by hon. friends in regarg
to certain places where an agitation
has been carried on and then some
people do certain things. We were
told here the other day, For the sake
of property, will you kill people?’, Do-
not hon, Members know how one
thing leads to another? They start a
lathi charge; the crowd becomes furi-
ous, something worse happens and
then something still worse follows.
Therefore, there must be some res-
traint also exercised. (Interruption)

I am not saying that what was done
was quite satisfactory. I am not go-
ing to defend anything of that kind.
We are going to look into the matter;
we are going to examine it, Whoever
has not played his part, is going to
suffer; he will be punished. Also we
have to take care of the future.

8Shri Surendranath Dwivedy:
the responsibility.

Fix

Shri Nanda: Delhi had a long period
of quite. Maybe there may be trouble
in future. We have to arm ourselves
for that. We have to be fully prepar-
ed for that

8o far as the day's occurrences were
concerned, the question was, ‘why did
you not prepare yourselves before?"
Shri Dwivedy asked, ‘Why did you not
round up goondas?’. At 9 o’clack the
previous night, this decision was
taken for a hartal. That night 169
persons were rounded up. By mid-
night, the officers sat down and made
their plan for deployment of their
forces. It was because of these precau-
tions that it was found possible to
contain this sgitation and to localise
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[Shri Nanda.]

it, and to ensure that there was the
minimum of loss that occurred. That
also shou'q have been avoided. I ac-
cept that position, But then we have
to judge the administration in this
overall context, And at 5 O’clock, the
whole thing was over. That was how
the administration faced up to its task,
in spite of any deficiencies which
might have occurred in the course of
the day.

So I think on this main issue of the
performance of the administration,
when you see it as a whole, we do
not find that it deserved all that kind
of appellations—I do not say attack.
Certainly, they deserved better.

Again, 1 wish to tell hon. Members
there is the question of balance. Sup-
pose a policeman does make excessive
use of force? Suppose he is not able
to keep his nerve intact, he will cer-
tainly be guilty. Similarly, any police-
man who does not act affectively when
the occasion requires is also guilty.

Shri Kashi Ram Gupta: Even the
1G.

Shri Nanda: Then there is not such
a very very clear line, there is the
question of discretion, If we do not
want to demoralise our forces, we have
to see that there is that area of dis:re-
tion where nobody can judge preci-
sely as to what happened and why it

happened.

The hon, Member, Shri Dwivedy,
spoke about a portion of UP and other
States being carveq out for the sake
of forming another State. Does the
hon. Member want to extend it, to
create all kinds of new problems for
this country? (Interruptions).

Shri Surendranath Dwivedy: 1
wanted a peaceful settlement.

Shri Nanda: I wanted to say a few
words about the implications of what
has happened and things which have
emerged in the discussion,
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Hon, Member Mukerjee has said:
“do not succumb to communal pres-
sures, stand fast by your secular
ideals.” It is perfectly all right, but
we also want to stand by our demo-
cratic institution and ideals. There
are not only pressures of one kind,
but pressures of many other kinds,
and I have to say this because it has
relevance. I am not saving this of
any one party again, but in the whole
country in a hundred places agita-
tions are started for all kinds of
things. There is the food problem,
there is the kerosene problem, there
is some other problem and then
thousands of persons are brought out
because it is something which hurts
them. Maybe there are hardships,
maybe there are privations, that may
be so because this country is passing
through difficult times. And then
you go to everybody, and say, “you
are not having enough rice, you are
not having enough kerosene.” Natu-
rally, his mind is affected. You bring
out people on the streets in a hundred
places, and thcn you say the police
was not enough. Shall we turn half
the nation into policemen because you
are going everywhere and for every
little thing there is agitation and a
large number of people are brought
out in the streets? This is the pro-
blem before us. Those people on the
one side will say that we have not
done enough to protect; on the other
side, thousands of people are asked
to move about, and in that mood,
roused and stirred by some grievance.
Is that the way to gettle those griev-
ances? Certain’'y, even food and
other things can be discussed. These
are matters for the whole nation. It
is not a question that this party is
wedded to one line regarding food

or regarding kerosene. These are
matters where, taking into  ac-
count .

Shri Vasudevan Nair (Ambala-

puzha): Don't dilate too much on
this. Confine yourself to the subject.

Shri Nanda: Because these are the
sources of agitation, the problem
arises out of that, and there is not



5737 Disturbances in PHALGUNA 24, 1887 (SAKA) Delhi (Adj. M.) s73%

a certain sense of responsibility.
Those who do that, for political or
whatever consideration, have a res-
ponsibility, because as I said I am not
talking only of this, but of the future.
“This country has various problems
and if in the solution of these pro-
‘blems these are the methods which are
going to be employed everywhere,
then it is those who do that who
talk of these ways, who will have
the responsibility of undermining the
democratic structure of this country.
1 make an appecal again finally that
in regard to......

Shri Ranga: My hon. friend forgets
that we feel, we sincerely feel that
they are undermining the social eco-
nomy of this country, and therefore
it is our sacred duty to agitate,

Shri Nanda: We shall not fight shy
©f looking into anything that may
have gone wrong, and we shall take
all proper action against anybody
who hag acted wrongly in the matter.
I appeal to you that there should be
no more agitation of this kind.

Shrimati Indira Gandhi: As you
know, I a ways take very little time
of the House. I want only to express
my deep distress at this rise of vio-
lence all over the country, and I wish
that the hon. Members of the Oppo-
sition who speak in such ringing,
resounding tones here against the
Government, would use some such
resounding language outside in con-
demning violence. (Interruptions).
1 am deeply distressed at the loss of
property our Sikh brothern have
suffered in Delhi.

I am an admirer of the people of
Punjab, whether they be  Sikhs,
Hindus or of any other reli-
gion, because I have worked
with  them for a number of
years. I have seen them in the most
difficult conditions after the partition
of the country, how with great
courage and endurance they made a
new life for themselves and not only
thereby strengthened themselves, but

I believe, strengthened the nation as
a whole,

That is why we were go anxious
that there should be a peaceful and
just solution of their demands for a
linguistic State. Some remarks have
been made about the working com-
mittee. Some Opposition Members
are rather new to politics. The work=-
ing committee has played a role in
the life of this nation for a very long
time. People of the country look up
to it for guidance and for its views
Even now it is so. People want to
know what the working committee is
thinking.

An hon. Member: Why did you
disown it?

Shrimati Indira Gandhi: I am very
sorry; I have not disowned it, nor
have I disowned its decision. Hon.
Member does not know me. I have
been accused of many things but
never of lack of courage, Apart from
the working committee, other politi-
cal parties have also expressed their
views regarding the Punjabi guba and
linguistic States; 1 have not heard
any voice asking as to why they have
said so. Ultimately a decision has to
be taken by the government and will
be taken and will then be implement-
ed. Here I want to say no more than
that I would like to assure the minori-
ties that their rights are fully guarde-
ed under the Constitution and what-
ever decision is taken, naturally the
rights and protection of the minorities
have to be kept in view. I am sure
that all the people concerned in what-
ever decision taken, whether they
are Sikhs or Hindus will fully co-
operate in this. Mention has been
made by the Home Minister and by
the other people of the forbearance
ot the people here. I must congratu-
late these people, the Sikhs who were
in the gurdwara and around for the
forbearance which they showed
yesterday and I hope that they will
continue to have g restraining influ-
ence on the community, on their



5739 Disturbances in

[Shrimati Indira Gandhi.]
colleagues both in Delhi and in Pun-
jab.

Shri Buta Singh: We were fully

co-operative.
Shrimati Indira Gandhi: Thank
you. We have in India made an

image for ourselves in the outside
world, the image of unity, the image
of stability and an image of strength
and working together. Let us not
tarnish that image for small things,
if T may say so. It is up to us to
consider whether we should keep
that image bright and shining in the
world or whether we allow it to be
dimmed, I am very sorry that it
will be dimmed if we continue as we
have been doing. As the Home
Minister has said and as I have said
earlier, we are not and we do not
want to gloss over our deficiencies or
our mistakes. We are human beings
and we are bound to make mistakes,
and I believe that everybody makes
mistakes. There is not a single person
in this world who does not make mis-
takes. We do not want to gloss over
them. Whenever we have made a
mistake we have had the courage to
admit it also.

Shri Ranga: You did not agree to
an enquiry in Bengal.

Shrimati Indira Gandhi: But the
image of India has to be kept up by
all of us. In this I have previously
also asked for the co-operation of all
the hon. Members. I must thank
some of the Members of the Opposi-
tion because yesterday when I appeal-
ed to them to come and help in the
situation, they did make an appeal
for peace and they asked the people
not to resort to violence. I hope
they will continue with this and per-
haps extend non-violence to this
House also,

Shri Kapur Singh: Mr. Deputy-
Bpeaker, it is now my duty to reply
to some of the points that have been
made during this debate, To begin
with my hon, friend Mr, Bagri took
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me to task for having offered what he
described as my ‘dhanyawad’ to the
Deputy Minister. I want to explain
that I conveyed no ‘dhanyawad’ to
him; I merely took note of the vigour
and the impartiality with which he
worked when he arrived on the scene.
And it would have been wrong on my
part not to take not of it. But I
conveyed no dhanyavad to him.

The most difficult part of my duty
is to deal with the speech which my
hon. friend Shri Khadilkar has made.
1 do not know how to dea] with it in
any temperate language. All that 1
can say is . . .

An hon. Member: Leave it,

Shri Kapur Singh: I will not
leave it. I will have to say certain
things which you must listen to with
patience,. He has made a speech
which by no stretch of imagination
can be called an edifying speech. It
appears that he was more concerned
with the coming political events than
with the standards which this House
expects in debates of this kind.

Shri Khadilkar has in his speech
said that the mover, this morning,
was interrupted before he corrected
himself, although the true facts are
that I was explaining myself, and
after I gave my explanation to the
House, the House was more than
satisfied. He has tried to argue that
my explanation is not relevant after
I was interrupted, but that is a way
of dealing with the debate which
might do him and his methods credit,
but it is not the way which should
find favour in this House.

He also said that our case is that
Government failed to use enough
force and shoot down some people.
He knows, or he ought to know what
the gravamen of our charge against
this Government in this particular
matter is. But the way he hag used
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his special pleadings might do him
credit or credit to his political loyal-
ties, but they do not do any credit to
- his courage for facing facts,

Lastly, he said something about
there being no barber shop, and it
-evoked hilarity in certain sections of
the House. The ruling party is wel-
come to the support of a gentleman
wno has displayed such bad taste and
ssuch vulgarity, I cannot take any
serious notice of it.

I now pass on to Shri Rameshwara-
-nand who has made a very entertain-
ing speech, but he made no point that
requires my answer. Then, Shri
A, P. Sharma made a speech which
was full of sound and fury, but, as far
as I can discern, there is no relevant
point in it. I now must mention
specially the speech which has been
made by my hon. friend, Shri
:Gurmukh Singh Musafir, 1 must
.congratulate him for the courage he
has displayed in virtually supporting
my motion.

Now, I come to Shri Prakash Vir
‘Shastri who, as usual spoke in chaste
Hindi, but when that is said, all has
been said about what he spoke and
there is no further good point in it,

Lastly, the hon Home Minister has
spoken and I have listened to him
with great respect. as, indeed, all his
speeches are entitled to it. In his
speech, he seems to have expounded
‘two doctrines about the theory of
governance, which has simply
astounded me. He said in his speech
-that, in the case, which we are dis-
.cussing, there is only a failure of
_individuals here and there.

An hon. Member:
.held,

Enquiry will be

Shri Kapur Singh: He has, thus,
4n fact said that his Government is
not responsible for what its function-
aries might do here and there. (Inter-
ruption).
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Shri Nanda: We are fully responsi-
ble.

Shri Kapur Singh: This is a doc-
trine which he has expounded, if 1
nave understood his observations cor-
rectly,

Some hon, Members:
Mr. Deputy-Speaker: Order, ordes.

Shri Kapur Singh: Let me finish,
Another observation—his exact words
1 do not remember—was that for the
sake of protection of property human
life cannot be endangered. I do not
want to say anything more about it
except this, that these are do:trines
which will do good to the heart......
(Interruptior).

No, no.

Shri Nanda; Sir, may I intervene?
What I said wag that this is what is
being said from the other side. We
want to save property also.

Shri Kapur Singh: The observation
of the hon, Home Minister has the
effect of laying down two doctrines
for the art of governance in this
country: firstly, that the Gevernment
is not responsible for the deeds of its
functionaries, and secondly, that the
Government will not endanger the
life of human beings for the protection
of their property. My reply to this is
...... (Interruption).

Mr. Deputy-Speaker: Order, order.

Shri Kapur Singh: These are ob-
servations .... (Interruption).... let
me proceed. What is the use of inter-
rupting like this? I have the right to
my own arguments. They may appeal
49 you or they may not appeal to you,

Mr. Deputy-Speaker: Order, order.

Shri Surendranath Dwivedy: Are
they going to vote for the Adjourn-
ment Motion?

Shri Kapur Singh: The observations
which the hon. Minister of Home
Affairs has made might do good to the
heart of Prince Kropotkin because,
these are observations which impli-
cate anarchism and not good govern-
ment,
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With these words, I gay that atter
having carefully listened to the
speches made, I am confirmed in my
conviction that there has been made
out a very good case for censuring
this Government in respect of the
matter which we have discussed this
evening.

Mr. Deputy-Speaker: The question
is :

“That
adjourn”.

The motion was negative.

the House do now

18.46 hrs,

GENERAL BUDGET—GENERAL
DISCUSSION—Contd.

Mr, Deputy-Speaker: The House
will now resume the discussion on the
General Budget Shri Thengondar
may continue his speech,

Shri M. G. Thengondar: Sir, in the
age-long Nagapattinam port, passen-
gers and businessmen coming from
Malaya and Singapore are not getung
proper facllities.

Mr. Deputy-Speaker: He can contd-
Due tomorrow,

1847 hrs.
*PROCUREMENT LEVY SCHEMES
OF STATES

Mr, Deputy-Speaker: There is a
half-an-hour discussion. Is the House
in a mood to take it up today?

Some hon. Members: No, no.
ot vy fawg (qi%) : wi ag ?
N AANT qEE ST AGT A,
R AT | & A TS TG TATAT AT

MARCH 15, 1968

Schemes of States

7
(H.AH, Dis.) 5744

B9 T O SHT R R g
WR A& wgiET da% §, & 59 N
Ser sif g o

Mr. Deputy-Speaker: All right; it

he insists that it should be taken up,
he can start,

=t Ay fawd : sIerw v, fr
22 $@ FI & Aifoa To7 F T,

Dr. M. S, Aney (Nagpur): On =
point of order, Sir, When the House
stands adjourned, there should be no
further pro:eedings,

Mr, Deputy-Speaker: I did not ad-
journ the House. I only wanted to-
know the opinion of the House. He:
insists that it should be taken up.

st vy f/Ag ;g w7 i

g war A S e A gn

T T fafws Teat & ot s
AT FT A 9] @Y E, 9T F AR
# ¥ 22 H@O 1 @F awifEd ¥wv
& T §FR & 987 91 fF =@ sE
%9 fawg 93 w1 Awfas weags fvar

g?
! wie ®wm doa (FeT)
IUTEAH AT, {359 A B G g |

Mr, Deputy-Speaker: The Bell is

The Bell has stopped ringing. There-
is no quorum in the House. The
House stands adjourned till 11-00 A.n.
tomorrow.

1851 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
March 16, 1986/Phalguna 25, 188T
(Saka).

*Half-An-Hour Discussion,
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